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Shri T. T. Krishnamachari: 1 in-
troduce the Bill.

12.05 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

Shri Khadilkar (Khed): May I
seek a clarification? Yesterday, the
debate on the Murud incident was in-
terrupted because it appears there
wag some misunderstanding. From
the official record, which 1 have just
seen, it ig very clear that the origi-
nal observations of Shri Nath Pai and
your remarks thereon are still on re-
cord. It appears from the later dis-
cussion that the Opposition Members.
some of them thought ang some of
us also felt that everything was ex-
punged, but the position is absolutely
clear from the officla] version now.

Shri S. M, Banerjee (Kanpur): I
do not think we thought that.

Shri Khadilkar: But that was my
impression, and some of the Opposi-
tion Members did feel that way, and
they have confessed it to me.

Again, you have made an observa-
tion, before the Opposition in their
resentful mood thought it wise to walk
out, that you were ready to discuss
this matter with the Opposition if
they felt aggrieved about certain re-
marks of theirs being expunged.
That is an observation on record. In
the circumstances, I would feel that
once this misunderstanding has_been
cleared the Opposition should resume
the original, normal, cordial relations.
And this House should get an oppor-
tunity, that is more important. Cer-
tain allegations have been made or
statements have been made by my
hon. friend Shri Nath Pai in his
opening speech on the Murud inci-
dent, and they should not go unchal-
lenged. So, I would suggest, and
request, even the Members of the
Opposition now that they should
resume the debate.

BHADRA 26, 1886 (SAKA)

in Council of 2204
Ministers
Mr. Speaker: What does he want
me to do?

Shri P. K. Deo (Kalahandi): 1
strongly object to the expression “cor-
dia)] relations”. We are very cordial.
Walking out is an established parlia-
mentary practice, We are not dis-
courteous or antagonistic to you, You
should expunge this.

Shri D. C. Sharma (Gurdaspur):
May I submit that instead of follow-
ing parliamentary tactics which can
sometimes be of dubious nature, we
should all follow the regular parlia-
mentary procedure and the Rules of
Procedure laid down in the guide to
the Members of the Lok Sabha?

Mr. Speaker: 1 have not followed
what Mr, Khadilkar wants my to do.

Shri Khadilkar: My suggestion is
that the interrupted debate on Murud
incident should be resumed in the
House today. That is my positive
suggestion.

Shrimati Renu Chakravarity: (Bar-
rackporey: So far as 1 am concern-
ed, I am perfectly clear of what you
had said and that is exactly what is
there in the records; so I do not
agree with Mr. Khadilkar because the
first part had been kept, That js why
we could find no logic why the same
thing which was repeated a gecond
time should be expunged. But that
is beside the point.

The point is what we should do
now. You had said that you would
meet the Opposition, We had hoped
that you would call for us yesterday
and I think the Marshal came to us
in a very indirect manner and said
we should go and meet the Speaker.
It is much better if you could con-
vene a meeting where we could dis-
cuss the matter. Then, I am sure
some way may be found and you can
explain to us there how we have
erred and we can also pul our point
of view and then arrive at a decision.
That is my proposal.
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Mr. Speaker: ] have absolutely no
complaint against the Opposition now
that the hon. lady Member has said
that she understood it quite well. I
had thrice repeated that the obser-
vations made by Mr. Nath-Pai had
not been expunged and they remain-
ed there are they were. :

Shri Surendranath Dwivedy (Ken-
drapara): But your last words were
that they should be expunged.

Mr. Speaker: I had said that it was
not fair tv say like that though I-do
not hold fhem to be unparliamen-

tary. I did not order their expunc-
tion. 1 had only gaid that it was
not fair. When it was repeated again,

after 1 had said that it was not, then
1 had expungeq it. To repeat jt again
and insist on that was, I felt, an
insult to the Chair. (Interruptions.)
Not only vesterday but so many times
earlier alvo.

1 have repeatedly said so many
timegs that I never claimed to be
infallible. I might make mistakes.
It is the Chair that is infallible—not
myself. So, the Chair's decision can-
not be challenged. Otherwise, mis-
takes are there. Hon., Members cer-
tainly mipht differ from me. But 1
have said s6 ‘many timeg that when-
ever an hun. Member feels aggrieved
he could just write to me or if he
cares he could come to me ang we
could sit together and  discuss. 1
repeated i\. yesterday, 1 am prepared
to consider. But then that wag not
accepteds What 1 felt was that a
condition yrecedent was asked for:
first 1 should revoke the order that
1 had passid and then only the Mem-
bers would agree and discuss with
me, 1 said: no, it is not fair. The
order when once passed remains. If
we discuss it and really I am con-
vinced that 1 should review it I am
prepared to review it, if certainly
hon. Members can convince me; I am
open to conviction always.

Shri H. N, Mukerjee (Calcutta
Central): J am sorry to have to be
butting in, but Shri Khadilkar quite
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unnecessarily seems to have brought
in certain matters. You have been
pleased to make certain observations.
There is no question of cordiality
having vanished. We made a ges-
ture. You have made it clear and...

Mr. Speaker: .... though there is
One complaint, if T may be permitted
to put it. So much stress is being laid
on this. Every hon, Member who
spoke yesterday laid stress on par-
liamentary principles and democracy
and said that it was being smothered
and their liberies were being sup-
pressed, but ‘may 1 ask whether 1n
any other Parliamentary democracy
there is ever a procedure laid down
or. whether this is resorted to, that is,
the Oppofftion or any Member should
walk out as a protest against the
decision of the Speaker?
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Shrimati Renu Chakravartty:
There are many examples in our own
Parliament, in the first Parliament
and second Parliament,

Mr. Speaker: In the Indian Par-
liament, there are. I agree with the
hon. lady Member. But  though,
elsewhere in the world, there are
discussions and  uproars—there iz
everything—much more than we have
here, ag soon as a decision is given
By the Speaker, that is accepted there
and then. But we are developing here
a new procedure, not only at the
Centre but in the States as well,
namely, it is not only against the
Government that walk-outs are
staged but against the decision of
the Speaker. I am congratulating
the Opposition; I am saying that in
a lighter mood. It should not be
taken seriously; though they could
not combine against the Government,
they have combined against me!

Shri H. N. Mukerjee: | do not wish
to butt in end I do not wish to be
dragged into any controversy over
what has been said, but there is one
submission which I think we owe It
to ourselves to make clear to you,
and that is, while we have the utter-
most intention to uphold the dignity
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and the authority of the Chair—
because without that the Opposition
particularly cannot function 1n a
House like this—we have had, with
considerable wnhappinesg, 'to notice
that certain things do from time to
1ime happen which do not have an
analogy in other places, in a place
like the British House of Commons,
where such a thing as expunction
'hardly ever takes place and if it does
1ake place it takeg place in conditions
very different from what prevailed
yesterday. It is only because of cer-
tain things which happen from time
to time that we have to make cer-
taln gestures in order to uphold the
right of the Opposition in regard to
this,

I do wish to say that our objection
yesterday wag to your having been
pleased to rule out certain statements
made by Shri Nath Pai as being

worthy of expunction which we
thought was entirely the repeti-
tion. ...

Mr. Speaker: What is that state-
ment?

Shri H. N. Muokerjee: You objected
to what you considered to be Shri
Nath Pai's repetition of his earlier
-observations.

Mr. Speaker: That earlier thing re-
‘mains.

Shri H. N. Mukerjee: It remains.

Mr, Speaker: Therefore, what has
been expunged is already there on
the record.

Shri H. N. Mukerjee: You wil
kindly bear with me for a moment.
‘Whay Shri Nath Pai did say was not
in a recalcitrant manner to repeat his
observations but only to explain in
what is considered to be the muost
appropriate parliamentary language,
that what he had saig earlier was
entirely in conformity with the tra-
ditions of a real parliamentary body.
To be upbraided for that and to have
4..those words expunged and for you to
‘way that you would not consider the
matter at that poiny of time and this
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expunction would remain, was some-
thing which cut us to the quick, ana
therefore, we did have to make a
gesture only in_ order to uphold the
right of the Members of the House
including Members of the Govern-
ment, But he used language which
is completely parliamentary. That is
the submisston 1 would like to make.

2208

Shri Surendranath Dwivedy: Sir,
although you said that since he re-
peats it, you are expunging it, we
took it that the entire passage re-
garding that matter has been ex-
punged from the proceedings. But
we fing foday that it is not 0. Only
the repetition has been exerciesed. I
do not question your rulingbut we
disagree on this point that a msiter
which wag not considered to be un-
parliamentary at- the first time and
which was not expunged first was
expunged later because of certain
other reasons.

It is not a fact that we combined
against the Chair. It was a sponta-
neous actlon of the entire opposition
in order to assert its rights and ori-
vileges. Here of course, we are
following a different procedure and
I think it is sound in principle,
because as you have already atated,
we cannot challenge the ruling of the
Speaker neither can we discuss it in
this House. So, the only other var-
liamentary method left to us to re-
cord our protest br resentment is to
walk out. We are doing that not
because, ag Mr, Khadilkar hinted, we
have no cordial relations with the
Speaker or we in any way want the
prestige of the Speaker to be
lowered. It is not so; it is only an
ordinary parliamentary right when
resentment has to be expressed in
some form oy other. We have been
following that procedure and I think
it is sound in principle also..

Shri P. K, Deo: I was not here
yesterday, but after going through
the records—I bow to your ruling—
1 fee]l that you are creating a very
bad precedent for the future.
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Mr. Speaker: He could not join
yesterday; now he wants to join, Let
those who were here clarity the ‘situa-

tion that arose yesterday.

Shri I’ K. Deo: The matter has
been seized by the House and every
Member present here has got the

right to speak op it. So, [ am
placing my observationg - before
you. I feel that =& very baa

precedent is being created. First of
all, which are the matters which can
be expunged? I feel, after - going
through the records, that there was
nothing unparliamentary which could
be expunged, specially when in the
first instance, you have allowed it to
be recorded. If it appearg to be un-
lair to the Chair, simplv on that
ground that the Chair feit it unfair
and it should not be repeated, that it
should be expynged, I most respect-
fully submit, is wrong.

1)

Shri A. P. Jain (Tumkyr]: I think
we should consider this matter in the
context of the sequence of events that
took place yesterday. There wery cer-
tain observations made by Mr. Nath
Pai, to which objection was taken and
you were good enough to rule that
though the observations were not un-
parliamentary, they were not fair.
That was the opinion expiessed by
you. If later on Mr. Nath Paj repeat-
ed those observations, it meant that
he did it as a protest agains® your
ruling. Whatever your ruling may be.
irrespective of its merits, it must bc
accepted You were good enough to
say that you would be prepared to
hear Mr. Nath Pai and other Members
of the opposition and be prepared to
reconsider the matter. 1 think that
was a correct observation, I think after
all that has happened and after what
you have said, there is np reason why
this matter should be further dis-
cussed. 1 request my hon. fri¥nds
that they may meet you in your cham-
ber for a discussion and ultimately
your final decision should prevail.
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Shri S. M. Banerjee: Sir, may I say
one thing?

Mr. Speaker: It has already been
stated by so many.

. Shri 8. M. Banerjee: When Shri Nath
ai......

Mr. Speaker: All that is clear from
the records and it has been quoted by
many.

Shri 8. M. Banerjee: I am not read-
ing from the records. When an objec-
tion was taken by an hon. Member on
the other side you rightly observed
that the remarks should not be ex-
punged because according to the rules
you did not find them defamatory.
indecent, unparliamentary or undig-
nified. But when Shri, Nath Pai re-.
peated those remarks—you actually
asked Shri Nath Pai not to repeat
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those remarks—which were neither
unparliamentary nor indecent or un-
dignifled you ordered thal they may
be expunged, Sir, I bow to your rul-
ing, but there have beepn instances in
this House when, for instance, Shri
Hem Barua, said something which you
thought that the Member was saying
despite your ruling or observation that
he should not say, you asked that
those remarks should rot go into the
proceedings. You never said then that
you were expunging those remarks.
Therefore, I think, Sir, this matter
requires reconsideration,

Shri Frank Anthony (Nominated
Anglo-Indians): 6ir, 1 am not going
to comment on the rightness or wrong-
ness of your decision; I do not think
it is within our competence to do so.
I may disagree viclently with your
decision, but I think it is very neces-
sary for us to respect certain basic
parliamentary values. There is a
recession, I say with great respect, of
certain basic parliamentary wvalues.
If, I say with great respect to my hon.
friend, Shri Dwivedy, what he says is
accepted as a convention—you may
be entirely wrong, I am prepared to
argue with you in your chamber—
that it is a legitimate exercise of
parlementary right to walk out as an
expression of resentment against the
Speaker, then cvery day, because you
rule something out of order, we will
have constant walkouts. That is what
1 am afraid of (Interruptions).
‘What I feel is this. I may be able tn
argue the cases much better than
they can. I feel for many reasons that
we would not have to function if
this kind of thing takes place. But
what T am canvassing here is that we
cannot walk out in protest against a
ruling from the Chair however
wrong it may be.

Shri Surendramath Dwivedy: The

ruling is not challenged. (Interrup-
tions).
Shri Nath Pai (Rajapur): Mr.

Speaker, as I am one who in a minor
way is comrnected with what has
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transpired, may I say one thing? You
said in your wisdom just now that it
is only in the Parliament of India that
such things happen. Yesterday I had
raised some quotations, May I point
out to you, Sir, when you said
promptly that we are not concerned
with what happens in other Houses
you wanted originality. This House
tends to be original. It follows the
advice given by you. There was no
question of combining against your
ruling. It was wll spontaneous. It
was not by way of humiliation, but
we must confess that we felt wvery
humiliated. We never had any
quarrel with you and I would repu-
diate any suggestion that the atmos-
phere here has been either lacking in
decorum or the relationship of cordia-
lity does not exist. That is not the
thing. I must just tell you how ex-
asperated I felt. 1 felt humiliated;
1 am not hiding it from you. It
was never......

Shri Hanumanathaiya
City): Exasperation is a two-way
commodity. He was exasperating
the House and the majority.

(Banga'ore

Shri Nath Pai: Not at all

Shri 5, M. Banerjee: Shri Hanu-
manthaiya is a public prosecutor or
what?

Mr. Speaker: If Shri Banerjee is a
public defender, then he can be a
public prosecutor.

Shri Nath Pai: Even today 1 had
persuaded myself to remain absolute-
ly quiet, because, so far as I was con-
cerned, I do not think that the feel-
ings of an individual should be venti-
lated in the House. But for me the
feeling was associated with certain
rights. You said that I was trying to -
rub in. I am afraid, it was not my
intention and it was far from what
actually happened. May I draw your
attention—I am absolutely sure that
with your studious nature. ...
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Mr. Speaker: Suppose, 1 misunder-
stood you; 1 thought, you were rub-
bing in and you were not rubbing in..
(Interruption) .

Shri Nath Pal: Will they have
patience? Why are they afraid of
"listening to arguments?

Bhri
afraid?

Hanumanthalya: We are

Mr. Speaker: I will request hon.

"Members to have patience.

Shri Nath Pal: At the game of inter-
-ruption, I think, they should be &
little cautious with me. 1 enjoy in-
terruptions, but if they overdo it to the
~point of stopping me from speaking, 1
1p not think, they will be very happy
-about it....(Interruption)

T X A FO0, AW TR F, H i
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Shri Hanumanthalya: It is u gues-
tion of threatening end wusing......
(Interruption) .

Shri Nath Pai: You are trying to
‘threaten me.

Shri Hapumanthalya: That is not
-right.

Mr. Speaker: If Shri Nath Pai allows
me to do it, T will stop him; but he
should allow me to do that and not
that he should take it upon himseif.
1f he gives me the time, I will do
that. It is my job.

Sh-i Hanumanthaiya: 1 appeal to
‘you, Sir......

Mr. Speaker: I will req him not
‘to interrupt. Let us hear becatse all
‘that heppened wyesterday is very un-
fortunate and everybody is interested
in seeing that we clear that mis-
underrtanding or whatever it was.
"There is no use in interrupting again
and afain, -

SEPTEMBER 17, 1964

in Council of
Ministers

2214

Shri Hanumanthalya: 1 am appeal-
ing to you top give us the same consi-
deration that you are giving to the
Opposition Members. That is all;
nothing more than that.

Shri Koya (Kozhikode): I rise on a
point of order.

Shrl Maurya: These words should
be expunged as .they are against the
chair. ... (Interruption).

Mr. Speaker: Now Ghri Hanuman-
thaiya must have found that there are
so 'many friends of mine on this side
who are prepared to fight for me.
Therefore he will remain silent,

Shri Nath Pal: 1 feel, Shri Hanu-
manthaiya is really a fine parliamen-
tarian. 1

Mr. Speaker: Why carry on lik2
that? Shri Nath Pai is unnecessarily
trying 1o provoke him.

Shri Nath Pal: As I was submit-
ting to you, may I say that somehow
we have got very different impres-
sions as to what we were trying to do.
But looking at the record, which
should be the guide for all of us, I
thought, T was constantly trying to
uphold your authority and, at the
same time, pleading for what I re-
garded as the right of a Member of
the House. Here is the testimony of
the official record:—

'Gir; I am always only too
willing to be guided and led by

yvou. 1 am not opposed to what
you are saying, but ‘may I
plead”. ...

these are the words I used—the page,
if you have the record with you is

2062, Lok Sabha Debates, where 1
say:—
“No defiance of your orders

was made, no aspersion was cast:
so you should guide ug as to the
reasons for which these remarks
you feel inclined to expunge.”
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Can anybody plead his cause, his
hurt, hig grievance more politely and
in a more parliamentary manner? T
do not know. But I say that maybe 1
am grieved, I would like to be
guided. Further, I gaid:—

“l do not find there s any
authority, except, of course,
your authority—you are free to
create a new precedent—and [ am
constrained to say that the whole
point in a debate will be lost if
such parliamentary expressiona
you will not be pleased to allow.
1 want to know whether a prece-
dent is to be made.”

‘What is this? In these tones I plead.
‘Theres was never any intention tp rub
in. I sought your indulgence and of
the House. If what I say causes any
hurt in any part of the House, I
should have a chance to try and con-
vince those who ure offended. That
is what I wanted. What I was re-
peating was not hurling  defiance.
Again and again that phrase is used.
I only wanted to cxplain to  thos:
who objected to what I was saying.
That opportunity is alwuys given and
after hearing you have given  yuur
rulings, “Now that the Member has
explained, there should not be any
trouble”. I was exercising this well-
established precedent of my right to
remove misunderstanding  because
objectlon was taken to what, 1
thought, was very parliamentary.
very normal and far more milder.
Here again, 1 would not go into the
wrongness or rightness of it.

You had raised a point on which my
very distinguished friend, Shri An-
thony, has come forth—I do not say,
to your rescue—with all the respect
he commands and has pronounced al-
most like a Daniel that in challeng-
ing something we have been trying to
lower the standards. I strongly repu-
diate any suggestion, whether deiibe-
rately meant or otherwise, that by
what we were dolng in pleading with
you or in arguing with you or in
submitting to you that your decision
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may be reconsidered, the intention,
the effort, was towards
either lowering your autherity or the
prestige of this House. This is an in-
sinuation which I would like to be
totally rejected by us,
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Secondly, so far as fhe ruling 15
concerned—you will concede—I may

not be as great en authority as  Mr.
Frank Anthony is....

Shri 5. M. Banerjee: Because you
are not nominated.

Shri Nath Pal: But in a humble

way, may I point out.... (Interrup-
tions),
Mr. Speaker: Whether nominated

or elected, all Members are equal It
is not fair. (Interrupgion)

Shri Nath Pai: May I point out in
a light vein, as you said  something
earlier, that referring to a Member as
nominated has been held by previous
Speaker as unparliamentary? I am
reminding my friend Mr. Banerjee.

Now, the question came: Is it e
challenge? It was not the spirit of
challenge. All of us are trying to be
very careful about maintaining the
decorum. In my very remark, there
is this phrase;

“You, Sir, are the custodian
and the guardian of the rights of
the House.”

But we felt, Sir, that just as yow
prestige is the prestige of the House,
the prestige of the Members is also
not distinguishable from the pres-
tige of the House. It is a collective
thing which all of us are pledged to
uphold. It was not that spirit of
chailenge. You asked: Shall we have
walk-outs ¢veryday? 8Sir, you know
the procedure. When the Member {is
feeling aggrieved, shall we resort to
in the case of @ much respected
Speaker like you the extreme remedy?
Is he insinwvating that because we feel
aggrieved, we should go to the
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[Shri Nath Pai]

extreme which nobody would want?
Then, the remedy, according to the
logic of Mr. Frank Anthony and those
who were supporting and applauding
him, would be that every time you
disagree with the Speaker, you move
a motion of no-confidence. It is mak-
ing a mockery of parliamentary pro-
cedure. What we did, therefore, was
the only thing left to us, It was not
the question of disagreement. We
thought that certain rights, certain
principles, were involved. We plead-
ed with you. You, in your wisdom,
thought you could not reconsider it.
We thought that we will be failing in
our duty—our duty is not only to re-
present the country but also to wup-
hold the rights of the House—and, as
we conceived it, we followed that
course,

Bir, I would like to assure the
House that we have not tried to de-
part from the decorum, the digmty, of
the House. But I do hope, the dig-
nity of the House is g collective thing
and just aes the authority of the
Speaker which needs to be perma-
nently upheld and sustained the
prestige and the individual self-res-
pect of Members is not to be differ-

entiated from the authority of the
House,
Mr. Speaker: I am happy - to hear

the hon. Members here. 'They have
been very helpful in this respect
today. If really they are very parti-
cular in upholding the dignity of the
Chair, I assure them I am equally
particular that the prestige and the
dignity of all the Members must be
upheld and I have been trying to do
it. I do not think the Members of
the Opposition had ever the com-
plaint that T had not defended them
whenever there was an opportunity.

Now, the question comes about
yesterday's affair and the misunder-
standing that is there. Firstly, I hold
that—it may be wrong us Mr. An-
thony sfiys—thought it is not un-
parliam/ntary and T em not going to
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expunge it, it was not fair to repeat
it. When this is the remark that I
make, whether the Member in the
face of that should try to rub it or
repeat it is what I put to the hon.
Members of the Opposition. Is it
fair to repeat it, though I have mnot
tield that unparliamentary? The por-
tion that has been expunged also re-
mains on the record in his previous
part of the speech. Bo, there is no
doubt so far as its inclusion in  the
speech is concerned. That remains
there. Now, if that was objected to
and when there was an uproar or
some apprehension, I only asked him
that he might not repeat it. Once it
has been held that it is not unparlia-
mentary and | have not expunged it,
then is it not for the Member to move
on to the next point instead of just
trying to repeat it again? ‘That was
my objection; nothing beyond it. That
was taken in a different sense.
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It has been said that this walk-out
is the only remedy that the Opposi-
tion has got short of mo-confidence.
In fact, what impression yesterday's
walk-out and the earlier one created
on me was that it is just as good as &
motion of no-confidence. That was
what I felt......

Shri Surendranath Dwivedy: So far
as we are concerned, we have no such
feeling.

Mr. Speaker: I am just disclosing
my mind now, You just imagine
that. Take the whole thing into con-
sideration. The Speaker gives a judg-
ment; he gives a decision. It is possi-
ble you may not agree with it; it is
possible it may be wrong also. 1 do
not claim that I do not commit wrongs
and 1 do not commit mistakes. How
is democracy to be run? Should that
be discussed whether it is correct or
it is incorrect here in the House at
that moment? Should a discussion
take place here and all the Members
should express their opinions here?
Then, if 1 cannot agree with some of
the Members, should it be followed
by & walk-out that they have not been
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able to convince me? They should
think over it in calmer moments and
then come to a decision as to what
would be the best procedure and
method by which this democracy can
be run. It may not be in their minds
to insult me—that is all right—but

the question is whether that discus- -

sion follows immediately when I give
& decision. The question is whether
it is possible to run the democracy
like this. The question is whether
«very decision is to be discussed here.
Of course, there would be some Mem-
bers who cannot agree and they might
have justification also—there is no
wonder—but at that moment what my
request is that it is to be obeyed.
Every time, I have said that we can
sit down and discuss the things and
I am prepared to review it if really
I find T have committed a mistake.
But somebody shall have to decide.

Now, let us see the alternative
method. Instead of following this
procedure that I shall give a deci-
sion, then it might be the subject of
discussion here and then if the Mem-
bers do not agree, they should express
their dissatisfaction by staging a walk-
out. This is one thing. The second
thing would be—I was just consider-
ing that—why should I take it upon
myself and that I should follow the
American method that the House has
the appellate right, that the House
might decide it whenever a decision
is taken. I should hear one or two
speeches and then put it to the House.
Would that be really practicable or
shall we be able to work this demo-
cracy if this is resorted to? Instead
of exposing myself to that danger,
that the decision might be discussed,
then disagreed and then a walk-out
staged, would they advise me that I
should put it to the House and would
that be a good solution or an alterna-
tive to that?

Shrimatl Renu Chakravartly: Sir,
for the last 12 years.... (Inter-
Tuption),
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Mr. Speaker: Order, order. We
are calmly considering these things
for our guidance and there ought not
to be any impatience. These moments
here will not be misspent, I suppose.

Shrimati Renu Chakravartty: Sir,
for the last 12 years, we have follow-
ed and built up certain conventions
and I am sure nobody in this House,
including all my friends on the other
side, would say that we have not been
functioning as a democracy for the
last 12 years. We have had the right
of walking out. We have exer-
cised that right, whatever Mr. Masani
might say, and I do not think that
anyone would claim that we have
done it in such a way that the whole
functioning of democracy has become
a farce. We have used that right with
expediency; we have wused it occa-
sionally and rarely. But we Thave
used it. Therefore, the question does
not arise as to whether this should
be applied to the majority to rule
out as being right or wrong, I think
there is absolutely no fear on that
score. I do not want to be referred
to the House of Commons in England.
We have been building up our own
traditions.

Mr. Speaker: Yes.

Shrimati Renu Chakravartty: As a
matter of fact, I may remind you, Sir,
that yesterday morning there was an
oceasion when I thought your ruling
was completely wrong and [ thought
if T come to your chamber I will be
able to convince you. But we did not
walk out on that issue. But, surely
when we feel very strongly, and ver
rarely so, we use this right. 1 do no!
think that that is going to harm demo-
cracy at all. It is going to help in
keeping up the respect both of our-
selves in the Opposition, and I hope
sometimes also of even the ruling
party as well as of the Chair.

Mr. Speaker: It was in 1853 also
that my predecessor held that a walk-
out as a protest against the decision
of the Speaker was an insult to the
Chair. That was held so by Shri
Mavalankar in 1953. I am not depriv-
ing the Opposition of their right.
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But I am just putting it to them to
consider whether this right so exer-
cised does not humiliate and insult
the Speaker?

Shri Nath Pal: It is only when
the Opposition also feels very strong-
ly and they feel aggrieved that they
resort to this.

Mr. Speaker: This contagion has
gone round in all the States, and
everybody in this country is familiar
now with the grounds on which these
walk-outs take place. It has become
s0 common. So, at least here, we
shall have to think over it, and I
appeal to the hon. Members also to
consider it again whether really it
promotes democratic principles at all.

Shri M. R. Masani (Rajkot): I
wonder whether you would permit me
also to say something. .

Shri -‘H. N. Mukerjee: May I have
just a minute? It is a pity that you
are interpreting our actions yesterday
as being virtually tantamount to an
expression of lack of confidence in
yourself. Shri Nath Pai has been
referred to as unequivocally telling
you very definitely that it was far-
thest from our intention. But what
happened yesterday? If you think
of the sequence of events, it was a
spontaneous act over which I am
afraid I am not prepared at this pre-
sent moment, pending further discus-
sion, to express myself in the way in
which my hon. friend Shri Frank
Anthony did, for instance, and I say
so for one particular reason.

Including you, as far as I have been
able to know you, many of us in this
House are thin-skinned people, sen-
sitive to attack and that sort of thing.
But when we come to this House for
purposes of debate and controversy,
we have to put on the Thide of a
rhinocerod We have to have that
kind of thing; we have to give and
take blows all the time. What hap-
pens in Parliament when it is pro-
perly regulated is that the cut-and-
thrust of the debate is conducted in
a refined manner, I would much
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rather be attacked by the rapier
thrusts of Shri Nath Pai than by the
bludgeon blows of ;Shri Hanuman-
thaiya, to give two examples. It is
necessary in Parliament from time to
time to have refined methods of attack
being practised through the use of
words. You are here only to see
that the use of words is parliamen-
tary. . .
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Mr. Speaker: But what should
those like me who have no such
command over the use of words do?

Shri H. N. Mukerjee: Yesterday,
what happened was the use of words
in a particular language which is not
our own, which we did not learn at
our mother's knee. But Shri Nath
Pai used words—I do not know if my
hon. friend Shri Frank Anthony was
here at that moment.. ..

Shri Frank Anthony:

Shri H. N. Mukerjee:
Nath Pai used words which, as far as
I could make out—I may be wrong—
perfectly appropriate and perfectly
parliamentary and with a kind of
intellectual subtlety about them,
which should be the delight of par-
liamentary debate. Is that to
stopped because of a certain sense of
peculiar dignity? [ am very sorry
to have to say it,—but I do not mean
any disrespect to you, and you know
it very well—that I feel that it is in
the interests of parliamentary debate
and in the interests of controversy as
it ought to be conducted in the forum
of this House, that there should be
some kind of latitude and toleration.
As regards this House, we can claim
that we are different from many of
the State Legislatures; I have no right
to malign them. But we have tried
to build up such traditions as would
really redound to the credit of Indian
democracy, and to that result, the
Opposition has made perhaps a"larger
contribution than even the Members
of the ruling party.

Shri M. R. Masani: I did not have
the opportunity to be here when this
incident took place yesterday, But it

1 was,
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seems to me that there are three
points raised, and it is good of you
to provide us with an opportunity to
express ourselves on those points.

In so far as the words used by
Shri Nath Pai are concerned, if they
were not unparliamentary, then I
think that it would be agreed that
they.should remain part of the record
of the House. If a thing can be said
once, then the question arises whether
it can become improper because the
same words are repeated a second
time.

As regards the second point about
a walk-out, I am entirely in accord
with yourself, and I have always held
the view that to walk-out against a
decision of the ruling authority is not

playing the parliamentary game
according to the rules. (Interrup-
tions).

Some Members of the House may
do something which you and I might
consider not to be consistent with the
highest standards of parliamentary
behaviour. I deplore walk-outs
against the decisions of the Chair, and
I would be most reluctant and loath
to participate in them. But supposing
a group of Members were to have a
different idea about their obligations,
would it be right for you, Sir, as the
custodian of the privileges not only of
the whole House but of every single
Member of the House, to abdicate your
functions and to hand them over to
the decisions of a majority? I am
mentioning this because you are the
protector not only of the minorities
in the Opposition but even of the
conscience of one single Member who
may be against the whole House and
against whom the whole House may
also be, to whichever party he may
belong.

Mr. Speaker: What is the remedy

Shrj M. R. Masani: I would appeal
to you that you should not be pro-
voked by what you might consider
as an improper expression or con-
tempt against yourself but you should
continue to be the guardian of the
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privileges of this House and of every
individual Member, and that your
right to protect all these Members
should not be surrendered to the
whims and fancieg of any numerical
majority that theré may be in the
House.

Mr. Speaker: Again and again it
has been asked why when once it
has been held that it is not unparlia-
mentary there should be a ban on its .
repetition. But I have tried to explain
that I had held that it was not un-
parliamentary, but even when expres-
sions are not unparliamentary, then
too some expressions are there which
ought not to be said at that moment.

2224 .

That was all that 1 said, that
it was unfair and it should mnot
be said This was all that I

said. On earlier occasions also—
I may have missed sometimes—
whenever the patriotism of a Member
has been questioned, I have interven-
ed and said that that should not be
done. When once I say that much
that it is not fair, then the question
is whether it can be repeated a
hundred times after my having inter-
vened on the question....

Shri Nath Pai: I may submit that
it was explained only once.

Mr. Speaker: 1 am taking a hy;'po-
thetical case, and not the hon.
Member's.

Shri Nath Pai: But the context is -
mine.

Mr. Speaker: I am putting it to
Shri M. R. Masani now. When I just
come to a conclusion that a thing is
not unparliamentary. but it is unfair,
and it should not be said, the point
is whether after that, it would be
fair to repeat it.

Shri P. K. Deo: If may be unfair,
but it should pot be expunged.

Shri J. B. Kripalani (Amroha):
May I suggest that the whole point
has been discussed for enough time
now, and we have understood each .
other, and it may be dropped now?
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Some Hon. Members: Yes.

Shri U, M. Trivedi (Mandsaur):
May 1 make one submission?

Mr. Speaker: The hon. Member
Shri J. B. Kripa#ni has said that it
should be stopped now.

Shri U. M. Trivedi: I was not pre-
:-sent when this incident took place.
I do not want that this controversy
- should proceed in any manner. I am
also of the same opinion that the
controversy may be closed here. But
there is one remark which fell from
your mouth, namely that you would
like to adopt this alternative or that
you have this alternative in your
mind that the decision on such matters
may be left to the whole House;, we
resent it very much, much more than
any decision coming from you; we
welcome your decision at all times,
because we have full faith in your
integrity and your good-will for
the whole House. We would certainly
not like the idea, even for a moment,
that decisions on points of order or
decisions on the question whether a
Member's point is right or wrong may
be left to the whole House. I would,
therefore, say that you should con-
tinue to be the guardian of our rights.

Mr. Speaker: That is thc desire of
the House—we have now speat more
than 40 minutes on this, We might
-proceed now,

Shri P, K. Deo: I fully agree with
-what Acharys Kripalani has said, that
there should be an end 1o this matter
But mav I submit that the House
should not be deprived of &n imiporiant
debate like this? So we may resumc
‘this debate on some other occasion be-
cause there are so many speakers
anxious to speak.

Shri J. B, KEripalani: 1 think it is
only fair that the discussion c! this
important matter should be resumed.

Shri P. K, Deo: That is the view of
the Minister of Parliamentary Affairs
- nlso.
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Mr. Speaker: I have no obiection, if
the House desires it.
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The Minister of Rehabilitation (Shri
Tyagl): There are sp many other im-
portant matters. )

The Minister of Parliamentary
Affairs (Shri Satya Narayan. Sinha):
Our difficulty is this. We have already
spent one hour on this, Tomorrow the
no-confidence motion has to he voted
upon.

Me. Speaker: Exactly after the
question hour, I will call upon the
Prime Minister to reply. The miscel-
laneous business will be taken up at

2.15. p.M. .

Shri Satya Narayan Sinha: Yester-
day on this discussion, perhaps Shri
Nath Pai had taken half an hour. If
this discussion is to be resumed. two
hourg will have to be found.

Mr, Speaker: Yes two hours, that is
till 3 roa

Shri Satya Narayan Sinha: Sorpe
important Members on our side will
then be shut out.

Shrimati Renu Chakravarity: We
have already discussed this matier
with the Minister of Parliamentary
Affairs, He came here and asked,
“What should we do? T suggested to
him to propose to you that, if you
are agreeable to resuming the debate,
we could have it tomorrow, two hours
before the non-official business, and
then the whole Jebate may be repli-
ed to on Monday. This could easily
be done.

Some Hon. Members: No, no.

Shri Surendranath Dwivedy: On
Friday, we may not get time because
of non-official business. T think it will
be better if we take it up independent
1y on Monday after quesuion hour.
Otherwise, Shri Nath Pai is ready 1o
resume even now.

Mr. Speaker: He might resume now.
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Shrimati Renn Chakravartty: Then
what happens to the debate on the
no-confidence motion?

Mr. Speaker: After this js finished
we will continue it.

Shrimati Renu Chakravartly: Does
it mean thet only Shri Nath Pai whko
has raised this matter about Mr. Wal-
cott will be able to speak? He is not
the only Member who wants te speak.
We would like to nave two hcurs for
the debate.

ot TN §AE T (IOEET) :
wenw wEEw, w0 oqaE § fE o
29 71 AfaEE-gETT S T2 & g
w7 fagr a0

qETH WHA : AT RAAT T2 BT
WA FH TET T FTAX G | AAAG
wzer ot e arf, wT TE w46 A
Tz qZH A qX A% TAGT |

Shri Nath Pai: 1 had begun on the
understanding that as you had been
already pleased to direct that this
particular debate which we are rais-
ing will be replied to independently
and not along with the reply to the
other debate, it would come at the end
of the 2-1|2 hours which you were
pleased to reserve for this.

I wag submitting yesterday that
when my motion was defeated, it was
not so much the defeat of my motion
which was a matter of concern to me,
but it wag the spirit in which the de-
bate was met by the Treasury Bench-
es that was really astonishing. In
order to bring home the points which
I then tried to make, I would like to
emphasise some of the points that
were made by way of meeting the ad-
journment motion by the two Minis-
ters who intervened on the side of
Government, Shri Raj aBhadur, who
was then in charge of Aviation, and
Shri Nanda, the Home Minister.
Shri Raj Bahadur was a little ired
the other day that in the adjourn-
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ment motion I Had quoted some of
the remarks he had made; he said I
was quoting them - &Ut of context.
Knowing that normally Shri Raj
Bahadur does not take offence, ...
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The Minister of Transport (Shri Raj
Bahadur): I said it in the Lobby, not
here.

Shri Nath Pai: 1 had agreed pub-
licly that I am not going to refer to
those remarks which he thinks will
give a wrong impression. But this is
what he said, these are guotations to
which he need not have objection,
which he cannot accuse me of quoting
out of context. After having heurd
all the submissions I had made about
Mr. Walcott, about the implications,
about the significance and about the
inherent dangers in this kind of thing
happening again and again, Shri Raj
Bahadur comes and replies to me:
‘Walcott was a man of property; that
he was flying aircraft, that our own
nationalised airline used this gircraft'.
One of my objections was that you
employed a man without knowing his
full antecedents. You never bothered
when getting the services of a man to
fly aircraft in this country about not
only his technical efficiency and abi-
lity, but about his integrity, about
his character, about his anteccdents,
about the background of the man.

What was the background of the
man?” When he was employed by the
TAC and Air India to do some
errands for them in this country, he
had already a black record in France
and in some other countries. For
raising this—it is a fact and you know
it—I was accused and -challenged:
what are the sources of your informa-
tion? Sometimes one wonders. Our
ancient scriptures say ignorance is a
crime. But according to some of the
Treasury Benches, to be knowledge-
able, to be informed, is a crime.

The 'plane was going, according to
Shri Raj Bahadur, between various
parts of the country—Bombay, Lahore
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amd sometimes Jaipur. Of course, he

was flying. But he was not carrying

his messages only. He was carrving

something else. Had the Govern-

ment been vigilant—here 1 am not
blaming Shri Raj Bahadur, because
his department was not concerned

with it; it was some other apparatus,
some other arm of the Government
which was concerned and which ought
to have been vigilant—we would have
found out. He was not carrying,
again I repeat, only messages; he was
carrying many contraband goods, and
he knew what a lucrative trade he
coulg have. But nobody was alerted.
It was nobody's concern.

Thig was the spirit they displayed
in meeting my points. Shri Raj Baha-
dur said this when I said he was a
‘wanted’ man; much play was made
about the word ‘wanted’ becauss: at
the time he took off, he was not
wanted. What a brief officials can
make about serious parliamentary
matters? Is it part of the wisdom of
the Minister to rely upon such super-
ficial briefs? The position was taken
that since Mr. Nath Pai referred to a
man who was wanted by the police
and since he was not wanted at the
exact minute, Mr. Nath Pai's motion
of adjournment falls to the gound!
This is how certificates of characier
and of good behaviour are given by
the Ministry to Mr. Walcott.

Shri J. B, Kripaland: Devil's advo-
cates. .

Shri Nath Pai: There wag this speci-
men. The first violation was on the
count of fuelling of the aircraft in
hangar. There was violation before
he took off. This is a wvery serious
offence under our law, under interna-
tional law, for a private man o fuel
without proper authority a ‘plane in
hangar. But that did not bother
them. '

Thers are three minor offences
against him., Mr. Walcott did not
possess a licence, and there was the
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court order. There are five different
charges against him, according to Shii
Raj Bahadur. Still, Walcott, according
to Shri Nanda, was free to go. In
order to defeat, in order to spike,
the charges of the Opposition, they
never stop at anything; they will use
any argument and then come round
and say ‘You are making your case on
your eloquence’. Here is What Shri
Nanda said. I know he has made a
very spirited reply, according {o press
reports, in his intervention yesterday.
I find that Shri Nanda and high spirits
do not go together. Every time Shri
Nanda becomes spirited, he shows o
tendency to depart from the rigid
path of truth. I would like him to
ponder, because it is only the mild
mannered Nanda who sounds some-
how more convincing. Yesterday he
tried to be more convincing by being
spirited, and I think the effect, though
very good for eloquence, was not par-
ticularly good so far as the case of
the Government was concerned.

13 hrs.

But Shri Nanda was spirited once
again last year. This is what he said:
Shri Nath Pai's case was a story based
on make-believe, it was hardly a case
for an adjournment motion. I would
like to know from Government if this
was not a case for an adjournment
motion, was this a case for moving a
motion of thanks to the Government?
I would like to know, because this
was what was told to me, that I
should not have moved it.

Shri Nanda further says, to defeat
Shri_ Nath Pai and those Opposition
Members who participated: “There
was no security involved in this case.
Walcott was free to go wherever he
wanted to go" And when a senior
Member, Dr. Aney, interrupted and
asked why they had sent two Hunter
planes of the IAF to chase Mr.
Walcott, what was Shri Nanda's reply?
These planes ought not to have been
sent, it was superfluous. In order to
ridicule me, h: was ridiculing the
defence apparatus. The Foreign
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Ministry had ordered the Defence Shri Nath Pai: 1 do not know.

Ministry to send z plane, but in order
to defeat Shri Nath Pai, they were
prepared to make a mockery of their
own administration.

And then, this is the climax: “There
was no question of police, there was
no question of any warrant, no gues-
tion of surveillance.” This was the
spirit in which the debate was
taken by the Government. They
won the debate, but India lost some-
thing.

Had they drawn the necessary.con-
clusions, had they paid sbme heed to
what I had to say in all passion,
things might have been different. I
had repeatedly emphasized that such
an issue which touches on the secu-
rity, on the honour of the country,
should not be made a party issue. I
told him that he might be replying as
a Minister, but as a citizen at least
he was concerned with such an alarm-
ing state of things, and that he should
take a proper perspective. I pleaded
with him to appoint a commiitee lo
go into the matter. They said there
was nothing to be worried about.

Now, they are realising. Now, Shri
Hathi, in his statement to the House,
admits that this a serious matter,
that this is a delicate matter, that
this is a complicated matter. It re-
quired Walcott to come a second time
to teach them this simple lesson that
his acts are not as simple as they
dreamed, that they are dangerous,
wraught with grave consequences to
this country. But then, Shri Hathi's
statement tries to impress this House,
that is the usual technique, by saying
that there are several delicate and
complicated aspects of this case which,
owing to its importance and possible
international ramifications, is being
investigated and then come big
names like Interpnl.

Shri Surendranath Dwivedy: What
is the delicacy about it?

Therefore, the hint is: do not discuss
it in detail; the hint is that the House
should not be seized of the matter,
that we should not discuss it.

We know the achievement of these
invesligations, this Interpol inwvestiga-
tion. We are told two officials woere
sent to England, ang this morning’s
paper has this to say: “Extradition of
‘Walcott—Inadequate Evidence.” 'This
is what we are told by the press.
it may be a wrong report, but the
report from the wording, seems to be
a leak, an organised leak which has

come from official sources. It has
come very timely for us.
Two officials were sent. 1 never

mention officials in my speeches. This
report says:

“Two officials who had gona 1o
the U. K. in connection with the
extradiction of Walcot are re-
turning empty-handed.”

Why? Because the U. K. Govern-
ment thinks that the Indian police
have no evidence. What a sad com-
ment om the way the whole case has
been bungled! The Walcott cage conti-
nues to be an essay in bungling by
‘Government, and is in a class by
itself. They sent two officials to get
the extradition of this man, but the
country concerned declines to comply
with this request. Why? Because
there is no evidence. There s a
mountain of evidence about the crimes
committed by Walcott. It w:ll re-
quire only an administration lik~ that,
an officialdom like that, which can
make such a poor case out of jt, that
we will be told by the British thot
we have no evidence. What a sad
commentary! What a way we are
disgracing the whole affair!

1 would like to say, apart from
this, another very important thing.
Last year I had tried to show some
connection between what Mr. Walcott
was doing and our security as a
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whole. They are continuing to
bungle. The normal remedy of this
Government, whenever they are in
difficulty, whenever they cannot face
a problem, is to bring s foreign ex-
pert. We do not know how to pro-
duce grains. Of course, we went for
P.L. 480. We did not know to unload
them in Bombay. So, two experts
from America were imported. We
do not know how to stabilise prices.
So, Americans have been brought to
advise our experts how to go about
stabilising prices. May I suggest 10
the Government that they should give
serious thought to the question whe-
ther they would not like to bring an
American expert to deal with Walcott.
And in order to see that we are real-
ly non-aligned, we should ask the
Russians also for an expert, so that
we have got the experts and we re-
main non-aligned.

Shri Tyagl: Why are you ridicul-
ing? I can understand arguments,
but he is ridiculing.

Shri Nath Pai: You need to be
ridiculed, you know that.

They are very much concerned
about their ridiculee. I know that
deeply in his heart he agres with
me, The smile on his face shows
that. But being on the Treasury
Benches, and as the only Minister sit-
ting there, he is pretending he must
protest. I would suggest let not the
Treasury Benches pretend I am ridi-
culing. I did, but remember this, the
whole country is being ridiculed.
The world knows what is happening.
This big, gigantic farce is being en-
acked on the stage of India. You
can suppress the discussion here, but
what about what is appearing in the
French press, in the English press, in
the American press? Walcott, an
ordinary adventurer, has been raised
to the status of a major here by the
doings of the officialdom of India.

1 was coming to the link that exists
between Walcott and the whole
ricketty state of our security appa-
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ratus, the strangé way in which aur
Excise Department, our Customs De-
partment, and, may I say, the Defence
and security apparatus functions in
this country. We have only yester-
day raised what happened in Goa.
Mr. Montero, a tormentor of the pat-
riots in Goa, a man who was a sadist
and a specialist, at whose hands some
Goan and Indian patriots died .n the
lock-ups in Goa, he had a measure of
the security of India. He is a man
wanted b the Government of India.
I hope I will not be told now {hut
he is not wanted. He was a criminal.
He has committed crimes, including
murder of our patriots. That man
came to Goa. They will not deny it.
Openly he comes from Karachi, helps
in installing bombs, and he does not
blow to pieces only some shops and
the municipal offices; he not only kills
one innocent Indian citizen; he blows
rocket high the reputation of India.
An ex-Portuguese colonieL official can
come back, have his accomplices, in-
stal a bomb and get back =afely to
Karachi; his other accomplice has gone
back. Day before yesterday we read
in the papers that an American young
lady, wanted by the police, charged
with theft, got out of Delhi. Anybody
can get away. But, I tell you, the
Lord Mayor of Poona wanted to go
to attend a conference of Mayors in
Warsaw, he was stopped. We do not
have foreign exchange, it is not possi-
ble. Walcott is making, by this
smuggling, a8 mockery in the first place
of your foreign exchange, and your
security, There is no foreign ex-
change for a Lord Mayor to go to an
international conference, but for Mr.
Walcott, all the gold, all the foreign
exchange, available at his sweet dis-
posal.

I would like the House to ponder
and think once again before saying
that I raise here stories and drama-
tise? What is the drama? If it is a
drama, it is a tragedy for this country
when you go on behaving repeatedly
like this. In spite of warnings, yom
are going on like this.
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I would like the Government to
pause, the House to pause and ponder,
over a very serious aspect of the
Walcott case. There is a direct link
between large-scale, organised mas-
sive, internationally run smuggling
across the border of 3 country and
the security and the defence of a
country. The secret ways and paths
and spots used by smugglers are possi-
bly the landing stages for a potential
invader. You may be dismissing what
we submit with your majority, but
the military headquarters and the in-
telligence headquarters of our poten-
tial enemies sit down, study and seru-
tinise the meaning of this. A coun-
try which cannot prewvent the taking
off from the capital last year of Mr.
Walcott, cannot prevent a second
landing, cannot stop him from leaving
a third time, will that be the country
to stop a massive invasion when it
comes? These conclusions become in-
evitable because there is no intelli-
gence of any kind shown in this
country.

The Chinese have a proverb: if a
man slaps you once, it is his fault; if
a man slaps you twice, it is your fault,
But if 3 man like Walcott slaps you
three times, what are we going to do?
And he has slapped us not once, not
twice, but at least three known times.
God knows how many more timeg he
has slapped this country. I ask them
will they be content with telling what
Mr. Hathi had told us in his state-
ment? Mr. Hathi is a sober man. I
must say, having criticised them and
castigated them, that the statement
within the limits set by the prestige
of the party and the Government has
tried to be forthright. We are told
that a committee woulg be set up to
go into the matter but I want to tell
them that I am not interested in a de-
partmental committee. These depart-
‘mental committees produce tailor-
made, made-to-order reports. They
find only the shrimps and not the
sharks. In fact they have already
done it. A police constable has been
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dismissed and a head constable had
been suspended. What a tremend-
ous way of dealing with such a :aas-
sive problem? Invariably they say
that nothing goes wrong; it is the
smallest fry, the smallest cog in the
wheel that they find guilty. We want
them to have the courage and see the
seriousness and magnitude of the pro-
blem posed by Mr. Walcot and the like
and appoint a parliamentary commit=
tee. We want to go and see what is
happening about the security, aond
about the intelligence of this massive
smuggling. We want to tell the nation
what can be done. I am not going to
be content with the promise of a de-
partmental enguiry. It is extra-
ordinary fhat when a department is
charged the department will enquire!
A man ig accused. He will sit as
judge and tell us that everything is
all right! Who is the accused in the
country who will not tell us: I have
enquired into the matter and I am
satisfied that I am innocent. When
the department is wrong and when
the Government is wrong, who is to
conduct an enguiry? Not Parliament?
Not an independent enquiry? I do
not mean an independent judicial en-
quiry. A judicial enquiry is not call-
ed for but an independent enquiry in
which Parliament will be properly
associated. It will go to the very root,
cause of what is happening and aay
how is it that such things happen
without any kind of inhibition, those
who can come and laugh at us and
get away, Monetros and Lair Alis and
Bhupats and the hero of them all, Mr.
Walcott. It is not one isolated inci-
dent. It is a long and sad record of
this Government.

2236

Before I‘ conclude, may I tell them
that I feel so agitated and grieved and
1 would like them to share my grief
over this. I would like to tell you
what the people of the world feel
about your security when you are
having like that. Mr. Walcott last
year had boasted in Karachi: “Well,
I promise you I will go again to
India,” He kept his promise. But
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Government has fuiled in keeping its
promise that we will get him punish-
ed and there is no hope of the Gov-
ernment doing it. You see, Mr.
Speaker, it is somehow humiliating to
the self-respect of a country that in
punishing the culprit we need the co-
operation of others. Our own arms
should be so strong and our vigilance
should be so genuinely vigilant that
we need not have to go to Whitehall
and London saying: please help us in
punishing our culprit. When shall
we be so strong so that Mr, Walcott
cannot come into this country with
impunity? That Montero cannot come
here, Montero who blew up a house
of our municipal corporation and goes
and says: I have done it. Montero is
boasting: “I have done it". Where
does all this lead to? After the mur-
der of Gandhiji, an American soldier
sald this of our country: “there is no
- security; there is no defence; with one
gingle bazooka I can conquer the
whole of India". (Interruptions). 1
too resent it. I know too that he will
not be able to do so. But this is the
impression you give to others, not to
me. Mao Tse-Tung thinks of India's
defence apparatus like this. “Indian
Army? Where is it? Invincible in
peace and invisible in war?” Walcott
has only dramatised what they say.
.I want the Government to face this
issue with its full implication, with
its full significance. Let them coura-
geously say that something has been
remiss with our department of excise.
Do not make it an individual's pres-
tige. India's prestige is greater than
the prestige of any department and
that prestige needs to be upheld.
There is something terribly wrong
with the excise department and the
customs department and the whole
connected apparatus. I do not want
to rhetorical reply. As an individual
Member and a citizen of this country,
learning the lesson Walcott has taught
us, I say that we should try to draw
the necessary conclusions and put in
order our house so that future
Walcotts are not tempted to come and
humiliate this country.
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Mr, Speaker: I have to fix a time-
limit for the speeches. The Minister
would be called at 12.30. I think ten
minutes for every hon. Member would
be all right.

Shri Solanki (Kaira): Mr. Speaker,
since yesterday we are discussing
Walcottism and after Mr. Nath Pai's
careful study of the whole thing there
is no mystery in the Murud incident.

13.16 hrs.
[Mg. DEPUTY-SPEAKER in the Chair]

The only mystery which remains un-
solved is the security arrangements of
the Government of India, Before this,
the only Walcott I knew was Cecil
Walcott of West Indies, a famous
cricketeer. But recently an interna-
tional smuggler by the name of Daniel
Walcott has hit the headlines. He is
not only wanted by our Government;
six other countries including France
and also the INTERPOL are after
him. Two Indian officers who were
sent to England are now holding talks
in Paris about this man and they are
trying to find out where Mr. Walcolt
will hit again. Twice he has entered
our country breaking our security
arrangements and he escaped twice.
There is nothing at present that we
can do. The only lesson that we can
draw from the incident iz that we
should tighten our security arrange-
ments for the future, We are facing
an Emergency and we have the De-
fence of India rules and we talk of
tightening of the belt and being alert
but international smugglers of the
calibre of Walcott enter our country
and escape without any hindrance. It
does not pain me that we are unable
to catch him; six other countries are
unable to catch him; they are also
after him., What pains me is that
our security arrangements are so slack
and under this slack security arrange-
ment Walcott found his escape. I
wish to stress this point. If Walcott,
during his second visit landed at
Murud near Jajira, we would have
never known it; perhaps the House
would not have had this debate, Be-
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cause that Muruq is really a paradisv
for smugglers and he could have com-
pleted his business unnoticed and
could have taken off. Unfortunately
for him and fortunately for our future
precautions, he landed at the wrong
Murud. Apparently, there are two
Muruds on the western coast, and he
landed at Murud, a place near Dapoli,
where his plane got stuck, and it was
seen by several villagers who come
rushing to him, and they found that
two foreigners had got off the plane,
From that very time these two
people had got off the plane,
the villagers took them for foreigners,
particularly as they were white-
skinned gora sahebs. We still have
an inferiority complex for gura
sahebs. Therefore, even the police
officer who came rushing in after
hearing the arrival of these people did
not bother to investigate into the
matter, Further, the two people told
him the story that they were to land
here because they were short of
petrol. At that point, I would like to
know—the statement does not make
it clear—whether there was any pro-
per enquiry made, whether they were
really short of petrol or they really
lost their course where they wanted
to go—Murud of Janjira—and landed
at a wrong place. I do not know per-
sonally whether that investigation
was made. These two people told the

police authorities there that they
wanted to go to Bombay and they
would be bringing some technical

help and then they would take the
plane, and that in the meanwhile these
people should protect the plane.
Even at that time, when they got off
the plane, they had some heavy load
in their baggage. That baggage was
not searched on the spot because they
never suspected that they would be
carrying gold or wrist-watches,

The two people then asked for a
transport, There was a taxi-driver
who was called on the spot. He re-
fused to take them suspecting they
were carrying something which was
not in the official manner: there was
something which he suspected, may
be they were carrying probably wrist-
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drived refused to take those people,
but our security officers were there
who kindly obliged these people by
purchasing State transport ticketg for
them to start from Murud to Bombay.
Even at that time, they did not bother
to check their belongings; and they
came to Bombay.

Thus, they spent in this country
nearly 38 hours. The whole incident
took place within 36 hours, from 8th
June to the noon of the 10th June.
During these hours, neither the people
of Dapoli-Janjira could contact the
Bombay officials nor the Bombay
officials  could be alerted by
the airport staff or anybody who
might have traced the plane inside the
country. Nothing happened to these
people. They just went about their
business quietly; in Bombay they met
their men, they made their contact
and disposed of their goods which
they were carying, and  they were
perfect, legal passengers for the flight
to Pakistan! When they went to the
airport, apparently they had nothing
that could be checked, and the cus-
toms authorities found nothing wrong
with them.

The question of their inserting the
names in the passenger list remained,
and it was quite happily and agree-
ably done by the airport offleials!
Therefore, even there, it was not a
problem. After taking off to Pakis-
tan, the names of Philby and McLister
were found by an airport correspond-
ent, not by the security officers, but
an airport correspondent traced the
names of these two people and sus-
pected foul play and reported the
matter that Mr. Philby could be Mr.
Walcott—could be an international
smuggler—and there was something
wrong in this, That means, that after
this incident, our security officers
started taking measures; It was too
late for them. The people had al-
ready escaped. It was believed that
they were carrying smuggled goods
worth nearly Rs. 1 crore,

Only recently, it was flashed in the
newspapers of Gujarat State—there
are several newspapers which carried
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the news—that on the 11th Septem-
ber, nearly Rs. 75 lakhs worth of gold
~were sold at Daman, and it is believed
to be the load which was carried by
‘Walcott when he visited our country.
1 personally believe that the recent
raids on the flats of cinema stars and
the check of those lockers, ete., 18
linked somehow with this and is a
follow-up of Mr. Walcot's affair. It
ig possible that we are facing not
only one person by the name of Mr.
Whalcott but a chain of smugglers in
our own country who are helping this
man, and obviously without any inter-
nal help, this man cannot come and
go freely as he likes or chooses,’ and
also issuing warnings to the Govern-
ment that he can visit this country
and land anywhere he likes at any
time. It certainly leads us to believe
that there are smugglers inside our
country and therefore not only that
security arrangements for external in-
trusion into this country should also
be tightened but also, we should be
very caréeful about the crooks who
exist in our own country, because
they are the people who collaborate
with such persons and help in that
trade,

Now, I would like to ask the Min-
ister of State some gquestions which
arise from this incident, As I told
you, we have only stories to tell at
present because Mr. Walcott has al-
ready gone. I would like to know
whether the Home Minister has any
idea as to how many people under the
garb of Mr, Walcott regularly land
on our soil and carry on spying acti-
vities for the enemy countries. When
1 am speaking now, the figures I have
gt go to show that is there are near-
ly 3,000 Pakistanis who are on transit
visa, who are supposed to go back to
their couniry and are not even traced
by the police; they are looking for
them; those people have not gonz
back to their country, Before this,
there was an incident—this was one
instance—Iin regard to Azizul Islam.
one spy from Pakistan, who was re-
cently arrested in Caleutta after belng
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in this country for four years. There-
fore, I believe that there must be
other people in the country—people
of this nature indulging in this busi-
ness—who are helping Mr., Walcott or
are indulging in other spying activi-
ties,

Secondly, I want to know whether
the Government of India has at all
any knowledge of the activities of
such persons ar not. Thirdly, if such
people can come and go without let
or hindrance, what is the guarantee
that our entire security is not exposed
to them? Fourthly, has the Govern-
ment of India any idea about the
humiliation which our country has to
face before the world as a result of
Mr, Walcott's second esecape.

Mr. Deputy-Speaker: The hon.
Member should finish now. He has
already taken 12 minutes,

Shri Solanki: Just two minutes,
S8ir. One important point which I
want to bring to the notice of the
Minister of State is this. On the day
of arrival of Mr, Walcott in France,
when he escaped from here the first
time, he was arrested in France. Even
at that time, no effort was made to
contact the authorities there. We
would have asked the French Gov-
ernment to help us and the Interpol
could have been contacted for the pur-
pose of tracing the man who escaped
from here, gnd taken action against
him. T would like to know why the
Minister has failed to do that.

All these gu-stions are important
questions and they threaten the secu-
rity of our country; it is not only in
regard to the business of smuggling;
more important than that is the secu-
rity and defence of our country. It is
this security which requires careful
attention, -and I would hope that the
Minister would look into the matter.

Shri Umanath (Pudukkottai): Sir,
the entire circumstances surrounding
the landing in Murud point to certain
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failings of this Government, endan-
gering the security of the nation and
of our cconomy. Referring to the
conduct . the police in letting the
culprits go scot-free, the Government
statement says:

“There being no reasons at
that stage to suspect the version
given out by them, the Head
Constable noted down their names
and the numbers of their pass-
ports and placed no further res-
triction on their movement.”

The other day, in reply to a ques-
tion, the Minister admitted that in so
many words—Murud was a centre of
smuggling. Only two years back,
Rs, 80 lakhs worth of contraband gold
was seized from that centre; and
smuggling is after all from foreign
countries. Yet, it is unbelievable that
this police station which is aware of
Murud being the smugglers' paradise
should not suspect the foreigners
when they forelanded at such a place.

The Times of India of
writes:

13th June

“After landing at Murud, Cap-
tain McLister was in a great hurry
to leaveffi he offered Rs. 150 to
a taxi-driver to take him to Bom-
bay, The taxi-driver, suspecting
the bona fides of the captain, re-
fused.”

Is it not surprising that the police
would not suspect where an ordinary
taxi-driver suspects? Normally, the
planes are to keep contact with the
control tower every half an hour on
their location and the moment the
contact is lost, automatically the dis-
trict magistrate ang police stations
around the probable area are alerted.
Is it not surprising, Sir, that in the
absence of any such information from
civil aviation authorities, the tele-
gram of this landing in Murud did
not rouse any suspicidbn of the officials
at the District Superintendent'’s office?
It is strange to note, Sir, that the
police inspector did not find it nece-
sary to enquire about the where-
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abouts of the occupants, esgecially

when it is stated that the Head Con-
stable omitted to mention it in his
message,

It is amitted by the Government
that the Controller, Civil Aerodromes,
received the message at 7.32 am, in
the morning. He at least knew for
certain that that was a plane which
evaded any contacts with the tower.
And yet, how did it happen, Sir, that
the Controller did not alert the police
and the security forces, till 11.30 A.m.
when the foreigners escaped by the
Pakistan International Airways?

Sir, these circumstances ooupled
with the fact that they could requisi-
tion the State Trarsport Bus and get
clearance through an JAC official
show the existence of g powerful ring
within our administrative machinery
cutting across police, civil aviation,
customs department and IAC, in
league with international smugglers
and gun-runners. Secondly, sur Gov-
ernment had sufficlent forewarning
about the existence of such elements
in our administrative machinery even
at the time of Walcott's escape, It is
a fact, Sir, that the chowkidar posted
near Walcott's plane warned the
Senior Air Traffic Cuntrol Officer and
the Deputy Assistant Aerodrome Offi-
cer four times about the impending es-
cape of Walcott—first time when Wal-
cott brought battery angd started work-
ing, second time when Mr, Walcott
brought petrol, third time when
Mr, Walcott started working on the
engine and fourth time when the
chowkidar rushed to the officer in
person and reported his suspicion.
And yet, these officials refused to take
any action and allowed Walcott to
escape.

Why did this Government not weed
out such elements from our adminis-
tration? Government had sufficient
powers to clean the administration of
such elements, Yet, they were busy
using these powers to ferret out peo-
ple with some progressive views in
the Government service and throw
them out dubbing them as commu-
nists. In the bargain, they retained
the real culprits in Government ser-
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vice who were in league with inter-
national gangsters, Let this Govern-
ment at least now see that commun-
ist-baiting will lead to results preju-
dicial to the nation’'s real security.

This Government statement on page
four says:

“Instructions have also been
issued on the procedure to be fol-
lowed by State Governments .and
local officials in the event of un-
authorised landings by foreign
aircrafts outside airports either
due to navigational or engine

- failure or for purposes affecting
national security”.

This means that this Government had
not issued any such instructions so
far. It is two years since national
emergency was declared and even
now it continues to be in existence.
People were made to undergoe ARP
exercises at one stage, And yet, this
Government had not issued .instruec-
tions so far, as to the procedure to be
followed by State Governments and
local officials in the event of unautho-
rised landing by foreign aircraft out-
side airports for purposes affecting
national security. Is it not obvious,
Sir, that this Government has been
bluffing the people when they talked
of having taken this security measurc
and that security measure?

Sir, powerful forces within this
country are behind these foreign in-
truders. These are the very forces of
big business, who have mastered the
art of under-invoicing and over-in-
voicing of exports and imports, the
art of accumulating foreign exchange
in foreign countries behind the back
of the nation, the art of cheating and
depriving the nation of its legitimate
share of foreign exchange. These are
the very forces, who when they want
to bring back their foreign black
money, convert it into gold and smug-
gle it into the country. This class of
traitors and saboteurs of the country's
security and of the economy is given
birth to and reared by the Govern-
ment's policy of building capitalism
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under the garb of democratic socia-
lism, Nationalisation of ekport-im-
port trade would at one stroke elimi-
nate the scourge of over-invoicing and
under-invoicing, save for the country
substantial foreign exchange and deal
a crippling blow to the smuggling in-
dustry, But the seventeen years have
proved beyond doubt that for this
Government the interest of big busi-
ness is above national interests and
this explains their bitter resistance to
the take-over of export-import trade.

Shri Joachim Alva (Kanara): Mr.
Deputy-Speaker, Sir, I do not want
to condemn the Government or find
fault with them, though 1 think
they are in the dock and they have
to answer for the vaccum in our secu-
rity, But I want to deal with the
constructive aspects of the situatjon.
Qur country is really in serioug dan-
ger and we are taking things very
easily, Our whole coastline is expos-
ed to danger. We have not counted
the miles which stretch across our
coastline, Even in the last war, a
Japanese sub landed and three or four
young men were deposited here, They
were sentenced to death. They belong
to the Indian National Army.

I met a young lady who went to
Mahatma Gandhi to plead for her hus-
band, one of those landed by the
Japanese submarine, She was a very
bold woman—Bela Mitra—niece of
Netaji. She is no more, but she saved
the life of her husband, Today there
is & railway station in her name I
had the pleasure of meeting her when
she was going to plead with Mahatma
Gandhi, Mahatma Gandhi took up
her case and that of the three other
men with Lord Wavell and they were
saved from being hanged. But that
was 4 patriotic expedition and Bela
Nagar is now a station in Bengal
opened by my friend, Shri Shahnawaz
Khan, That was g patriotic mission.
But these are nefarious traders and
they should be exterminated.
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We are very easy-going. The tele-
phones of Members of Parliament are
tapped. If we go to Russia and China,
they have no faith in the patriotism of
our own men that our men will not
sell their country. There are a num-
ber of hirelings who can be hired for
a very small sum, Sir, [ came in &
hurry and I could not bring that book
which contains the testimony of the
Military Attache of the Hitlerite Gov-
ernment at the Court of St. James
just before the world war start-
ed, He said in his book: “I could
not find g single Britisher to do work
for Nazi espionage.” That was in
times of peace before the world war
II started, He said in his testimony
that he failed to» hire a single Briti-
sher to do espionage work for him.
Can we say that of ourselves, of our
military men, of our Air Force, of
our police stations and of our higher
officers? Some of them are ready to
sell their country for a mesg of pot-
tage, just as we did for the East India
Company.

We are going to have a foreign hotel
Why should foreigners come into the
hotel industry? These hotels are go-
ing to be centres of espionage. We
have no alert managers, no alert sup-
ervisors, no alert maids. Even the
maids in foreign countries are maids
who do work for their country, Maids
run the hotels in other countries do-
ing menial work. I met a hotel execu-
tive only yesterday in Delhi. He
said he reported to the police a young
man who wanted to visit the Pakis-
tan Air Attache. He reported against
him and was arrested. We want our
people to alert, whether they are
running a hotel or running an airline.
Our country jis in serious peril. No-
body worries aboiit our long coastline.
We have got young fishermen who
should be trained ang put on g sort
of home guard duly on our long coast-
line. But nobody taps these resourc-
eg

When 1 was attending the last elec-
tion rally of the late President Ken-
nedy at the Coliseum in New York,
I was having a small bag with
the same one which I earry daily to
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Parliament. A policeman came to me
and asked me to open the bag, When

he resisted and insisted, I finally
vielded. 1 opcned the bag and what
did he find? An apple, 1 am very

fond of fruils and I had kept an appla
there. When I told him, “My Mahrat-
ta policeman in Bombay is far supe-
rior to you" he ran away from me. I
must pay a tribute to the Mahratta
policeman; he is alert and above be-
ing bribed and can discharge his duty
efficiently indeed—being Indians best
policeman. The other day he did a
good job in reporting this matter, at
Murud; but nothing came out of it
at the other end.

The last District Manager of the
Air India International goes about
scotfree; but he had Waleatt in his
House, but the Minister gave an eva-
sive reply, We want our Ministers
to be as truthful as Jawaharlal Nehru.
Jawaharlal Nehru told everything to
the House, spontaneocusly, truthfully
and whole-heartedly, It was a joy to
hear him, Shri Lal Bahadur Shastri
is doing the same thing, But the
small fries do not do that way. We
must have the whole truth and noth-
ing but the truth in the interest of
our motherland. Ministers cannot be
evasive and elusive or mysterious in

their replies ang they should not
hide facts.
If the former Air-India Manager

had Walcott in his house, the whole
chain must be exposed, the whole
chain must be exterminatel. It stime
we took stern measures, It is no use
attacking Parliament Members. Run
after big fries, run after big indivi-
duals, run to earth shady missiong and
other organisations. We can catch
people and bring them to book.
Nothing of the type is being done.
Our men in the police force must be
the eyes and ears for the Govern-
ment. Quite many journalists from
foreign countries are agents of their
own government her:. A number of
foreign journalists are here. Qur
own journalists must be very patrio~
tie; otherwise we cannot help our-
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selves. They should place the coun-
try first and everything thereafter.
If our country is on firm foundations,
we are sure of ourselves,

Ashoka Hotel is a first class hotel.
Hilton hotels are coming to India.
Why do you allow foreigners to start
hotels in India. Can't we run our own
hotels. In the name of tourism you
allow foreigners to run hotels. Wal-
cott came and dumped arms in the
Ashoka Hotel and went scot free!
These are the things that worry us.
I am worried about the constructive
work of our safety. 1 am not con-
demning this Government or the Min-
isters, I want them to be forthright
and spontaneously tell the whole story
in all its truthful aspect.

What about gold smuggling, There
wag the notorious case of a leading
bullion merchant in Bombay whose
family hag erected a clock tower for
the University and yet his whole firm
was doing smuggling. The gtory came
out in all the newspapers. But he
had built family connections and he
indulged in smuggling; and yet no
severe punishment was meted out to
him.

I shall give my own example. I
was in my own constituency. 1 was
coming after a very sirenuous tour.
1 was searched by the Customs. I
handed over the keys and asked them

to search, It was over five years ago.

When I know my case is just I never
speak but I can fight it wery well.
I wrote to the then Prime Minister,
Shri Jawaharlal Nehru, a long letter, 1
mentioned that at the London Air-
port nobody touched my things. The
London Airport officials are said to
be the best in the world. They only
ask: “If you have got anything objec-
tionable keep it here and take it away
when you go"”. But here, because
somebody was opposed to my being
elected he. got the officials to search
my things. I told them that I neither
smoke nor drink @nd 1 had no money
for smuggling. Yet they searched
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me. I am grateful to the Prime Min-
ister and also the then Finance Minis-
ter, Shri Morarji Desai for the en-
quiry that was held and punishment
being meted out, But what is the
use? When a Member of Parliament
can be unjustly searched, what
about the dignity of a Member if he
is searched like that? If my hands
are clean I am not worried about any-
body. I was then wondering whether
I should embarrass the Prime Minister
and as one of his dear colleagues, the
late Maulana Azad had just passed
away, But I said nothing then. Tam
saying this here after five years. Our
police are worrying about small
things.

Are our police people alert? Da
they do good job? Does not Central
Intelligence Bureau do a good job
where foreign nations are concerned?
Men and women are planted in vari-
our places in Delhi. Delhi is full of
these silent things. All information
is in foreign embassies, You and I
do not know it, How does it happen?
It goes out from men in high autho-
rity under cover and without our
knowledge, These are things which we
have to stop. Our country is in ex-
treme danger. The Chinese have been
in NEFA., Have they not been told
everything about us? They know
everything about us. We are today
in a state of emergency and in that
state of emergency a foreign mational
comes to Ashoka Hotel, dumps arms
there, gets away, comes again, goes
back and comes for a third time—per-
haps this may be his thirtieth wvisit!
Men at our airports, men in our air-
lines, men at our sea poris have ail
io be alert and patriotic. They must
surrender all these suspicious charac-
ters. Therein only wil] the safety of
our land lie.

Now, this Walcott incident has taken
place. We were sleeping in a kind
of insecurity,. We were sleeping in
a state of complacenqy forgetting
everything. Today thiz Walcott ques-
tion has come as a warning. This is
a red signal to us. Tt is time that we
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did something and we put our country
in proper shape. Why should wives
of big officers. I make bold to say, be
found in the embassies? Why should
they even go for parties there, pri-
vate ones? [ want the Home Minis-
ter to draw a list of the people who
shall attend such parties and ban the
wives. Even if I had been in their
position 1 would have easily handed
over the secrets. I admit, human
flesh is exposed to weakness. If som.-
body offers so much money my mouth
may open and perhapg I will accept
in g lesser light. Why put temptaticns
in the way of the wives of high rank-
ing officials who are found in the em-
bassies? Various temptations are
placed in various forms. As a maiter
of fact, I am a member of the Small
Newspaper Enquiry Committee. We
sent out a questionnaire asking how
much temptation was offered for put-
‘ting a picture in the paper or for out-
ting a news paragraph. One of my
own members of the staff came out
saying that Rs. 200 was offered for one
article. From that time I see every
article before it is put in. All kinas
of things are done, Both the eastern
and western embassies are full with
enormous sums of money ready 1o
take over men who can sell the coun-
try.

Sir, I shall not say more. But this
Walcott incident is a God-sent inci-
dent. I am thankful to Shri Nath Pei
and others who have taken a lead in
this matter, These are not party ques.
tions; these are national questions and
these are questions on which we have
to think together.

Shri Nath Pai: That should be the

spirit.

Shri 8. M. Banerjee: Mr. Deputy-
Speaker, Sir, I support all the points
of Shri Nath Pai and the demand
which he has very humbly made to
appoint a parliamentary committee 10
go into the whole question. I have
gone through the statement laid on
the Table of the House by Shri Hathi:
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1 am afraid, I do not find any con-
vincing argument in that. This is
the second or third time that Shri
Walcott came tp India with his air-
craft and landed in Murud, Is it not
a fact that Shri Walcott had been to
this country even in 1063, and before
he came, a Bengali daily of Calcutta
published the photo of a big car and
said that the car belonged to & Dbig
international smuggler. This wag also
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pointed out to the Home Ministry
arid to the varioug agencies which
were responsible to unearth such

things. Yet no notice was taken, Did
the Home Minister not know what
was poing on in Hotel Ritz in Bom-
bay? Did they not get any state-
ment from the manager of that hotel,
Mr. Mario, where international smug-
glers used to stay or were staying?
Mr. Dodge, Mr. Novak and even
Mr. Walcott were staying there. 1|
think Mr. Marfo gave some state-
ment but no notice was taken and
this Walcott incident wag not taken
up so seriously. Both the Ministers
who replied to my hon. friend Shri
Nath Pai ridiculed it by saying that
it was something like a cook and bull
story. But Mr, Walcott's next visit
to our country and his escape has
proved that he has termed both the
Ministerg . .

Shri Raj Bahadur: On a point of
explanation, Sir, T am not intervening
in the debate and so may I explain this
cock and bull story affair because it
hag been mentioned twice? ' did sav
something like that in th- course of
the debate that took place on this
matter on the earlier occasion, but
that was in refercnce lo a particular
context. The context wag the state-
ment made that Mr. Walotl, when
he escaped from the Safdarjung Air-
port, flew over the ‘ail was seen
throwing packets of biscuits and
cigareties and shouting “Hello” to
the inmates of the jail wher: he was
lodged as a prisoner. That partirular
part of the story could not be substan-
tiated by any investigalion whatso-
ever and it appeared to be very much
of a fantasy. In that context I said
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that it was a cock-and-bull story. I
only said that to assure the House
that 1 did not mean any reflection on
any hon. Member. | maintained that we
are not proud of the incident. That
I maintained at that time also. We are
as anxious to dg our part of the dutly
as anxious to do pur part of the duty
anxious about it.

Shri Nath Pai: On a point of per-
sona] explanation because the refe-
rence was to me. I very much wel-
come normally fair and straight for-
ward as he is—that he has come forth
and clarified the statement. He said
that I had given to the House a cock
and bull-story and 1 pleaded
with him that 1 did not make the
story, it had appeared in very reput-
able national dailies and 1 had repro=
duced it. He ought to have said that
the reports that Shri Nath Pai is get-
ting are wrong, as appearing in the
press; but instead, he had said that we
were making a cok-ang bull story. The
whole approach was in that line. That
is what we have objected to.

Shrl S. M. Banerjee: 1 was refer-
ring to this cock-and-bull story.

over

Shri Raj Bahadur:
now,

Shri 5. M. Banerjee: He has dodg-
ed both the Ministers and their agen-
cies. He has proved to the world
that he dodged both the Ministers, the
Transport Minister and the Home
Minister, and converted them into a
cock and a bull. They were fighting
each other; but they could not actu-
ally catch Mr. Walcott.

Shri Raj Babhadur: I do not know
whether it is fair.

Shrl S, M. Banerjee: There iz noth-
ing unparliamentary. A cock is al-
ways fighting and a bull is also fight-
ing. .

An Hon. Member This is not parlia-
mentary,

Shri 8. M. Banerjee: This is purley
parliamentary; nothing else. My con-

That is
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tention is only this that, according
to the statement of the hon. Minister,
it appears that he joined the entire
crowd and became = passenger. He
was supposed to have come from o
plane which was coming from East
Africa. Did he have a yellow fever
certificate? Was it checked? I know,
Mr. Walcott, at that time known as
Mr. Philby, had no vyeéllow fever
certificate and this was not checked.
S0, this is all intentional and the
officer at the airport wanted to help
him. A piece of gold to this officer;
a piece of diamond to that officer
or hig wife and that helped Mr. Wal-
cott to come to this country thrice or
four times and escape nicely and so
gracefully condemning the entire
security of thig country,

Then, another question arises. This
smuggling wag going on and this was
brought to the notice of Shri Dewan,
the Deputy Director, Revenue Intelli-
gence. It was brought to his notice
that an international gang is working
and that it considers India to be a
smugglers' paradise. ,According to a
person, who has written a book, India
hag been converted into a land of
smugglers and it is a paradise for
smugglers. What *mppened? Did
Shri Dewan report to the Central
Board of Revenue about the whole
thing?

Then, is it not a fact that one in-
ternational smuggler, Mr, Dodge, who
was being tried by the Presidency
Magistrate in Bombay, wag convert-
ed as an approver, though the Presi-
dency Magistrate did not accept him
as an approver, and that against the

order of the Presidency Magis-
trate the Police went into
an appeal. He was being tried

along with two other smugglers of a
national scale, Sarvashri Thadani and
Thirani. They were tried, but Mr.
Dodge, a French national, who is
actually a partner of Mr. Walcott,
Mr. Novak and other international
smugglers, was granted bail and it
was said that he should not be tried
because he will work ag an approver.
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fused to accept him as an approver,
what was the fun of the Police going
into appeal? Why did the Police go
into appeal?

Then, is it not a fact that there is
one jeweller, called Nanubhai Jewel-
lers, in Bombay, who, I am told, is
always interested in selling interna-
tional jewels and international gold
that he receives? He is a big jewel-
ler. Then, is it not a fact that the
son of an ex-Cabinet Minister is very
intimately connected with Nanubhai
Jewellers? 1Is it not a fact that that,
after the Murud incident, there was
a search of the residence of thig son
of an ex-Cabinet Minister?

An Hon. Member:
State?

Central or

Shri 8, M. Banerjee: Central Minis-
ter.

Mr. Deputy-Speaker;

please.

No names

Shri §. M. Banerjee: I am not mea-
tioning names. Is it not a fact that
this Nanubhai Jewellers was also
connected with another bhai and
both the bhais were working to dis-
tribute smuggled gold and diamonds?
This is a matter of great importance.
1 know, this Government becomes too
weak when some big jewellers' inte-
rests or those of the sons of big Cabi-
net Ministers are concerned. Then,
what will happen? The same thing
will happen that happened in the
month of August. Ybu know better
than I.

Shrimati Subhadra Joshi (Balram-
pur): On a point of order. The
hon. Member talks of a son of an
ex-Cabinet Minister. Now, there are
50 many ex-Cabinet Minister. I am
afraid, their sons will protest.

Shri Nath Pai: Let them.
Mr. Deputy-Speaker:

mentioned any names.

He has not
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mentoned any name, but if she pro-
vokes me to mention the name, I will.

When there is a question of corrup-
tion or investigation, I know, in this
country investigations have proceed-
ed against Tarkeshwari Sinha to Mala
Sinha. Recently, in Chlcutta 30 mem-
bers of a big family, the Birla family
and their associates wefe searched.
Because one Mr. Birla—I do not want
to name him—was taken in a police
van of the SPE, there wag a tele-
phone here to the Home Minister.
The Home Minister did not oblige, so
there were approaches to all Cabinet
Ministers. If thig thing continues, I
am sure, thera will be thousands of
‘Walcotts.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): [
could not follow what he said about a
telephone to the Home Minister,

Shri 5. M. Banerjee: I am told that
there was a telephone call to the
Home Minister or to the Ministry to
the effect that this was most unfair
that the brother of such-and-such
Birla, who has donated so much and
who is responsible for the economy
of this country, was taken in a Police
van.

Shri Hathl: 1 have not received any
such telephone.

Shri 8. M. Banerjee: The name of
Raj Kapoor was announced; the
name of Mala Sinha was announced;
the name of Vijayanthimala was
anmounced. Then, how is it, when
30 members of the Birla family who
are still shorudedq in a cloud are
concerned, their names did not come
out?

I am told that with the help of all
these big families Walcott has prov-
ed to be an international smuggler
of gold and diamond: Go to India, go to
that paradise, have a joint front with
the national racketeers and do inter-
national smuggling.with the help of
those national racketeers which will
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bring you money. So, I say that a
committee of Members of Parliament
is absolutely essentia] to wunearth
three things; firstly, whether interna-
tional smuggling has increased;
secondly, whether our security is gafe:
and, thirdly, whether those who have
the power and who hold the reins of
this country are also a party to it and
with their help the racketeers are
racketeering, blackmarketing, hoard-
ing and smuggling.

Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, I think, Shri Nath Pai
has advocated the causc very ably
and I congratulate him on that. But
the fact of the matter that there are
some persons who cry murder
when their little fingzr is hurt.
It is true that the cas> of Walcott's
.escape on the fir® occasion is inde-
fensible. It is also true that what
happened this time in the case of Mr.
Walcott and his accomplices cannot be
defended on any rational grounds. All
these things are true, but the fact
remains  that too much has
been made  of these two cases.
There is a lack of sense ol prespec-
tive; there is alsp a deficienty of
sense of proportion. Now, tn think
that our country has become a haven
for smugglers, that all the big houses
in thig country are allied to these
smugglers, that there is somelhing
nefarious going on all over the ccun-
try....

14 hrs,

Shri S. M. Banerjee: I think he
should use his ear-phones. He shguld
not take the advantage of hi. age. lc
should better use his ear-phones,

Shri D. C. Sharma: I am not talkinrg
about you. Your speech was not worth
listening to.

Sir, what I was submitting wvery
regpectfully was tnat the facte given
by Mr, Nath Pai are incontrovertihle
and they show something rotten in the
State of Denmark. We should put it
right straightway; we should tighten
up the police; we should try to tighten

SEPTEMBER 17, 1064

in Council of 2258
Ministers
up our security at the airports; wc

should alsop try to have more men to
guard our coastline and we should
also see that all those persons who are
suspect in our eyeg in the -way of
smuggling and other things should be
brought to book. I do not deny that.
But I submit wvery respectfully that
sometimes you may magniy a case
beyond its natural consequences, be-
yond its relative importance and
beyond its degree of utility. That is
what is happening. 1 think my {riend
Mr. Nath Pai has made a great hero
of Mr, Walcott. I am very sorry for
that.

Shri U. M. Trivedi: 1T¢ ba; made a
great rogue of him or a kero cf him?

Shri D. C. Sharma: I think it all
depends upon the understanding.

Shri U, M. Trivedi: You have got a
better understanding. You carry on
with your understanding. (Imterrup-
tion) . '

Shri D. C. Sharma: [ want to submit
very respectfully that Mr. Walcoli has
been made out to e a great great
adventurer, a great great smuggler, a
great great dispenser of everything.
I think Mr. Walcott is a smuggler . .

ot TRwmE  (FEE) &
A wr war o orar 3 T, W OE
sarer ST *T EY qwAT E |

oY ¥to wo wwl : A WIT F A
YT 2 AwAT g, FT HT 2 AFAT | TH
FeEm A am e

Y TRITOAA . Ag WY FT WY
T ¥ T WY /TETT A7 FT ] T
Shri D. C. Sharma: Swemiji, you do
not understand English; why are you
butting in?
=Y TR g AT A
ooy faarar wgd §
Shri D. C. Sharma: You do not un-

derstand English, Why a-e vou talking
like that?
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8ir, I was submitiing very respect=
dully that too much hag been mad: of
this affair and all kindg of extraneous
factors have been brought into this
case. Mr. Nath Pai was referring tc
a drama and gaid that it was a tragedy.
It has not become a drama any more
It hag become an epic and in that epic
all kindg of corrupted Indlans, Ameri-
cans, Interpol, French, etc. have all
been brought. So, I say very respect-
fully that though I agree with the
major part of what Mr. Nath Pai has
said, 1 would say that too much play
should not have been given to Mr.
"‘Walcott and too much insistence
should not have been made n the
security and other things of our coun-
try. It is one thing to highlight our
weaknesses—I do not 'sav that our
weaknesses should not ba highlighted—
but it is another thing to highlight
them beyond all bounds, That is what

+has happened.
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oY TAIYTARN  $¥ T@AEA A,
WETT FAAT ) AT

Shri D, C. Sharma: Swamii, you
do not understand English and why do
you interrupt? (Interruption).

St RO "I % R Q@
¥? % qu @ § v | o Tl w&reT
FAE

st A1q 7§ AT TF saeay w7
g | wTg sy faeeT A TR
T, 1w o q@ wrf wafa = R, ¥
|1 AT gy § fn wanh ot eWRd
T & 7y o T AR e -
#rr gy Y § fs ofemmie
¥ 1 o T Yo wg
w® T & 6 o o0 iy A e
& 9 % ol Wi wmewr W @ A
v fear amar § 0 W st
B frmeier g7
1108 (A))L.SD. 1—I8.
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8ir, we have to understand the
implications of this case, the signi-
ficance of thig case and, I believe, no
pariiamentary committee can be ade-
quate in dealing with this problem.
I also say that no departmental com-
Mitte can deal with this problem ade-
quately. There should be & commit-
tee consisting of those persons who
are engaged in helping out smugglers
and who are engaged in helping spies.
A kind of that committee should be
appointed and that committee, I-should
say, ghould be under the chairman-
ship of the Minister of Home Affairs.
I think no committee consisting of any
other type of personnel can deal with
this question. That is one point.

The other point that I want to
make is this. What is going to happen
to the security at airports? One
friend of mine said that in other coun-
trieg no questions are put. Well, I
think, his experience is very happy.
But I know some of my friends who
have been held up at the airport of
London in the belief that they might
have something. I think the Home
Ministry should compile a list of
those persons who are engaged in
smuggling, whether on the interna-
tional scale or on the national scale,
and that list should be supplied to all
the persons who run our airports.
That is one thing that should be done.
Then, Sir, the Home Ministry should
also have a list of persons along with
their photographs who are engaged in
the espionage of our country. Of
courwee, it is very difficult to discover
sples but a list of those persong should
also be supplied to all the persons who
are at the airports and who are also
at other ports of embarkation and dis-
embarkation. 1 feel that though Mr.
Nath Pai has rendered a good service
to our country, I think by overplay-
ing this thing he has tried to place
our vountry In & very unfavourabls
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light in the eyes of the other coun-
tries. He has tried to dramatige too
much. . .

Shri Eays: You mean Walcott?

Mr. Walcott, I think; is

U. M. Trivedi: This debate

T sel a very imortant point, and
uptu pomttobem:ideni It
is pot a ques'uon of any smuggler like
WQIuott succeeding in l!mlg;ﬁng
iq not that Mr. Walcoft hag been
gble to repept that performmance. But
whqt is most lnnwing for our coun-
try tp notice is this—if Mr, Walcott
had ‘the audacity to hoodwml: us not
ance 'I;ut twice and in a spirlt ‘of
brgvgdo, aﬂ.er his ﬂrst ht, wm.lld
it not be proper for us to comsider
;;l;gther pur gecnnw measures arg
80 gufficient and go stropg as to pre-
YEBL our secrets leaking ouf? If the
gmugglers can come to our country
wheneyer ﬂ:,ey like and p away
whenever they like, there is every
reason tor us to belipye that Chinese
ﬁ] intq cQu.ntry ,n‘l tak-
' out our w:reta il

tuea‘ i:onmt
H\“Pih ;n. wu ﬂ g

EAE Lo 8

Shri U. M. Trivedi: This aeroplane
continued to fly over Neemuch and it
mnhnued to fly aix timeg over that

had
to find out whme that
Bir crash was, and ultimately, this
aeroplane disappeargd, and up to date
i do not know whether the Home
Ministry has been informed sbout it,
although I had comtacted the com-
mander of the station to make 3 note
of it, and till today, there has been
no news about it

We live in a eentre in this Indim
from where unfortunately we are not
well supplied with news, because the
pepers are published from the big
cities in India and there is no repre-
sentative of any press there, and,
therefore, the publicity could not be
reached.

Very recently, on the 8th or Tth of
this month, an aeroplane from Pak-
istan came, @ regulgr air seryice from
Pakistan. People comipg from Pak-
istan are not allowed to come
straightway, but they Rave to come
through the customs Warrier. But it
wps broyght to my notice that some
man, I have not been able to fing out
who that gemtleman was, although I
rang up the Deputy Superintendent
of Customs there as svon as I receiv-
ed the news—was received by Sheikh
Abdullal; and timre was also another
gentleman along with him; they were
nof taken through the customs bar-
rier but brought outside straight in-
to the place where all other inland
passengers were waiting.

fhri §pam Lal S8araf (Nominated—
Jammu and Kashmir): To the VIP
gallery.

8hri U. M. Trivedl: I want to know
why such a thing was done. M we
Enow that smuggling is going sm
between India and Pgkistan, why
should such a thing hannen! We
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know that even whep we return to
India—gometimes you are there, and
I am there and many of us are there
who return from abroad—from oup
trips gbroad, we have got to pass
through the customg barrier, al-
though the custorgs people are very
polite to us. Jt is the duty and
function of each citizen that he acts
honestly gnd he acts above board. I
would like to know why thjs special
facility has been given to a partl-
cular person. Who is to decide that
this facility has to be given? If this
discretion ig given tp the officers at
the barrier, you know very well that
they will exercige it aqcording to
thelr arbitrary and whimsical nature
and according to their whims and
Pleasure.

At the time when this Walcott {n-
cident took place, 1T wrote a letter
en this point to the late Prime Minis-
ter. What I felt was that the infe-
riortiy complex of most of our offi-
cers vis-a-vis the white man persisted
and persisted to the extreme so far
as Delhd was concerned.

An Hon. Member: That is not true;
voh galat hai.

Shri U, M, Trivedl: It may not be
80 according to my hon. friend but
according to me it is a daily occur-
rence, I have noticed that that iz not
80 In Bombay. In Bombay, an offi-
cer hag gtill got the guts to stop a
man, whatever be the colour of his
skin. But that is not #6 in Delhi. The
Walcott incident had happened in
Delhi on the first occasion,

The same unfortunate thing hap-
penad at Murud. Who wag the per-
#on who allowed him to get into the
seroplane? Who was the person who
sntered his name in the list? How
were the namey of two persans enter-
ed in the list of passengers, who had
not come by that aeroplane? The
manifest is already given, ang in the
manifest, how could fwo namgs be
added? It passes my comprehension.
H was beasuse these two names were
added that they were immadiately
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booked by the Pgkistap Airways and
they were taken out from this coun-
try. It is a most shameful episode
for any country, much more so for
us, because we cannot identify white

have been spotted easily and it could
easily have been said that they were
not persons who belonged to this
country, and yet we find that they
were allowed to go without any check,
Their passports were not cheoked;
they were not identified; it was the
same old story that any passport wt;l:

may pot be repeated. d
It is unfortunate that every now
and then our seoréts are leaked oub
to foreigners. An incident takes
place here, but it is broadoast from
Pakistan before the news even
sppears in the presy in India. The

happens in our ecountry, and

out, We know that there is inflltra-

and every secret which we ealled a8
a secret is carried te the others and
in & very sheap and easy way, and
we are the sufferers ss @ result of it.

Till thig.incident took place, most
o’md];notmw where Murud
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land at Murud? The story was afloat
about three yearg back that an aero-
plane had landed in Jhalawar, Jhala-
war has been a great smuggling cen-
tre for opium; I cannot say whether
it is so or not today. But opium was
smuggled by seroplanes from that
area, and yet there was no news
about it, and because there was no
news, therefore, Government kept
quiet,

Therefore, will Government agree
to this gmall demand that has been
made by Shri Nath Pai that a com-
mittee may be appointed to go into
this whole affair to fing out where
the loopholes exist and to suggest
measures to plug those loopholes?
Let there be a committee of some
honest citizens who without fear or
favour can come to a finding and a
decision and make recommendations
to Government on these points,
namely whether or not this hood-
winking was : done deliberately
through the services rendered by per-
sons who were fond of a little piece
of gold or whether it was done by a
very shrewd personality, a very cun-
ning man who threw dust into the
eyes of our officers and escaped.
These are the two poilntg on which
we must come to a decision one way
or the other, so that we may know
which portion of this story is true.

With these words, I support this
motion.

Shri Shivajl Rao 8. Deshmukh
(Parbhani): Mr. Deputy-Speaker, I
admit that this debate is a most im-
portant debate and therefore I had
been looking forward to the turn
which the hon. Member, Shri Nath
Pai, who initiated it, would give to it.
But 1 am sorTy to say I rise ag a
disappointed man.

1 thought Shri Nath Pai would be
justified in making out a vita] point,
how dangerous it is to keep vital
areas on our west coast in complete
isolation from the rest of the country.
1¢ the Murud incident highlights any-
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thing for me, it is that the Konkam
area, which is an inaccessible area,
remains virtually cut off from the
rest of the country, and therefore,
it has transformed itself ultimately
into a paradise of smugglers, What
the situation calls for is not a parlia-
mentary committee to inquire into
the Murud incident but that Konkam
should be “connected with the rest of
the country by good motorable roads
and Konkan should be transformed
into another Kashmir, and a tourish
resort, where not only smugglers
but touristy will go and appreciate
the scenic beauty of Konkan and
which will strike terror in the hearts
of smugglers.

2266

Bhri Nath Pai: May I remind him
that New Delhi is the capital and it
is, | think, connectedq with fairly
motorable roads with the rest of the
country. Mr. Walcott ran away from
here.

8hri Shivajl Rao 8, Deshmukh: He
escaped from jail. Jails are kept for pri-
sonerg and sometimes prisoners eacape
from jails. That does not raise any
security question.

What I am driving at is that Konkan
should be connected with good roads
with the rest of the country.

Shri Nath Pal: T agree with him.

Shri Shivaji Rao S. Deshmukh: I
thank him. I thought it would natu-
rally come from him,

Shri Nath Pai, in an attempt to
ridicule the security apparatus of
India, has eulogised Mr. Walcott. This
reminds me of Hollywood cinema
themes where smugglers and thieves
ang criminalg are shown up as heroes
with rosy background so much so
that this ultimately leads to further
criminalities. If Shri Nath Pal was
serious in highlighting this factor, he
need not have praised 'Hr Walcott in
the way he hag done.

Shri Nath Pal: On a point of per-
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Mr. Deputy-Speaker: He is not in
his usual seat.

Bhri Nath Pal: I do not know If he
was present in the House when I
spoke. He is, I think a serious Mem-
ber, a promising one whom the ruling
party has. I called Mr, Waleott a
minor man, I calleq him an insigni-
ficant man. I said it is a pity that
this House has to mention him. 1
said it is a pity that the name of a
minor man, an American adventurer,
has tp find a place in the annals of my
Parliament. I said it is extraordinary
that a smal] map is ridiculing the secu-
rity apparatus of my country.

If the hon, Member wants to attack
me, let him do so on the basis of what
I have maid and not on the basis of
some fiction,

Shri Shivaji Rao 8. Deshmukh: I am
sufficiently intelligent to distinguish
between flction and truth. 1 have
heard him with patience ang after that
I em saying this,

Bhri J. P. Jyotishi (Gagar): Shri
Nath Pai had quoted an  American
soldier to have said that he could
alone conquer the whole country.

Bhri Shivaji Rao B. Deshmukh: In
an attempt to ridicule the security ap-
paratus, he has used very strong
words, But he did not have the
courage to tell Map Tse-tung on the
floor of this House that his army had
been crushed in Ladakh. On the
other hand, he was quoting him to
say that the Indian army had proved
itself to be invisible in war. He did
not have the courage to say that be-
cause of the attack by our army, the
Chinese army had to withdraw from
this land.
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Mr. Deputy-Speaker: Members can=
not stand up and go on gpeaking like
this without catching my eye.

Shri Shivajl Rao S, Deshmukh: 1
always subscribe to the view that the
security apparatus of a country is a
thing which hag to be very closely
guarded and cannot be kept open. It
ig like a woman's virtue. It is a ques-
tion of trust. Security ig best
left to the administrators. The
maximum that a responsible citi-
zen can do ig to pass on such infor-
mation or material he hag concerning
security matters to the officers con-
cerned and leave them to deal with
it effectively. But my hon. friend, in
an attempt to focuss this security
lapse, has also given this entire secu-
rity question an approach which ap-
pears to me to be a toplesg approach.

An hon, Member: Headless approach.

Shri Shivaji Rao 8. Deshmukh:
There are countries in this world
which believe in the toples approach,
but India is not one such country.

Therefore, in criticising the secu=
rity apparatus and security lapses of
the administration, I thought my hon.
friend would not go to the extent of
suggesting a parliamentary committes
to go into the whole question of gecu-
rity. I feel a parliamentary committee
is least equipped for it. If at all such
committees could prove successful,
they would have gucceeded elsewhere
in the world. But past experience
shows that no parliamentary com-
mittee has ever proved successful in
tackling vital issues of security. I feel
security has to be dealt with the
seriousness it calls for. That serious=-
ness can be there only if there is a
certain amount of restraint jn speak-
ing on security questions. I am sorry
to say I could not even invent that

restraint on the part of the hon,
Member,
Mr. Walcot hag escaped and has

ridiculed, to some extent, our security
arrangements. I think his escape has
something definitely to do with the
security of this country. But the
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[Bhrl Bhiveji Ruo 8. Deshmulth)
temedy for dealing with it and
strengthening our gecurity appratus
is on the lines suggested in the state-
ment of the hon. Minister. It there is
any insistence by Parliament, it should
be that the remedies shotild be very
starictly followed. Apart from that,
1 feel that Mr. Walcott {s alds con-
nected with smuggling activitles, 1
dare fay In every civillted countitty
smuggling activitiées are very often
found.

Ebrt Inder J. Malbotrs (Nominsted—
Jammu and Kashmir): It is part of
civilisation.

Skt Shtvajl Rao 8, Desbmrakhi: My
hon, friend says it is par{ of civiliea-
tion, though it iz met a civilised part
of it. I feel that smuggling has fo be
checked. But if there is a stray case
of smuggling suceeding, it can begome
a question of confidence in Govern-
ment—4this iz something which passes
my comprehension. We must have
some gense of proportion I we
have, smuggling aclivity cannot in
any civilised parliament be a subject
matter for confldence or no-confidence
in Government,

1 feel Government has been suffici-
ently successful in checking smug-
gling activities. 1 do trust they will
completely eliminate smuggling from
this country if poseible, if not at least
minimise it as much as possible,

Shri HxtM: Mr. Deputy-Speaker, 1
heard Shri Nath Pai and other Mem-
bers. I may say that at least so far as
this particular subject is concerned, I
do not take jt to be a subject for de-
bate only; T take it in the manner in
which we should all take it. It is &
matter where one has to be serious; I
think I can assure the House that
Government i ag serious as the Mem-
bers who have taken part in the de-
bate. It js from that point of view
that I do not want to merely make
debating points out of the various
points raised by Shri Nath Pai and
other Members.

1 would have been in a position to
explain things in greater detail, I
do not mean to explain in the sense

BEPTEMBER 17, 14
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that everything 18 all right. Bup the
circumstances in which fhe twg fore.
igners came and ecould go, the object
with whith they had come, and all
the antecedents eit, hive 4o be clear-
ed. But I amm handicapped in two ways.
In the first place we are yot in a stage
of invéstigation, Theérefore, it may
be that we may have informstion,
but unless that information is cor-
robotsted by evidence which cam be
supported arid which could stand the
sarutiny of & court of law, there are
ehances, for instdnce, of thése -tafle-
mente being misused. Mr., Trivedi
being a very able lawyer would ap-
preciate that if 5 statement is made
today on behalf of Government as
having been made by g particular
withess, aniother wWitness may tnake
Quite a contrary staternent, then there
would be contradiction between the
two witnesses' statements, and per-
haps the case may fall through. He
ean Well spprecidte §f,

It ig therefore that if T do not at
this stage give all the faéts to the
House, T would say and 1 would as-
sure the House that it is not because
I want to keep anything back from
the House. Far from that It has
never been my practice to keep any-
thing back frem the House or to hide.
anything. And whaet is there after all
to hide? If things have happened, they
have happened. If it was not proper,
it was not proper. If lessons have to
be taken, they have to be taken, If
something more has to be done, jt
will be done. So it is not that I am
hiding anything or that T want to
keep back anything. But my diffi-
culty is that today we are in a stage
of investigation and therefore I
cannot give all the facts, although we
may have them,

I would also like to bring to the
notice of this House through you, Sir,
another aspect of thig case, and i §s
this. Mr. Nath Pai said that we are
negotiating with other countries for
extradition. It is not a question of ne-
gotiation: it is a question of judicial
proceeding. If there is an extradition
case, then it is a question of proceed-
ihg by law according to the procedure
laid down. And the procedure woud
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e M we have fivs to p 4 a

PHme fidie case, ¢o M the Menfity of
‘-the accnded, to collet evidédlsé 0
dhow tHst hé Fas combmitéd e
dffence. Now, in s if is ot métély
the newspaper repbrt or 1RE FERR-
‘ment made by one persoif Héfl of dife
person’ theré; If has fo Be corrdbird-
téd, it has to be provéd, and provey dt
# judicisl test that the offeride his
‘beén committed, Aftér wé do ft
‘here in our court, it will have to bé
‘taken over to the British court or the
wther countries’ couris from where
the accused hag fo be extradited. And
that court will glso see whether fhe
“facts as brought out from the evidénce
are sufficiént to prima facle estaBlish
the charge which has been levelied
against the perdon to be exttadited.
Along with that, when it iz a question
o surrendering an accused for trim
to another country, that country would
dlso wish to assure itsélf that the
‘person extradited or the person sur-
rendered by the nation to other
nations will be dealt with purely ac-
<ording to the law and that the sen-
‘tenc¢e imposed upon him will be ac-
cording to the méasure or the magni-
‘tude of the offence and that there will
not be any extra-jullicial pressure or
‘consideration ‘brought to bear in
-<effecting a sentence on the person
whom they surrender.

Therfore, if the abscondér has ¢om-
mmitted an offence, he has committed an
offence. But let it not be allowed to
appear as if this man has done some-
thing which has ridiculed the country,
for which this Parliament and the
‘Members of this House and the whole
country are so much angry, su much
agitated that we will try to take ven-
geance for what he has done. So my
point is this—there ig an offence com-
mitted, he will be punished, he should
be punished—but that jmpression we
should not allow to go abroad that he
will be treated not according to law
but according to our vengeance or
other considerations. That 1s the only
thing which I wanted to bring to the
motice of the House as g caution.
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Mr. Nath Paj then fid, #hy 35 we
the Rélp b( torélgh sotintried or
it

h ught that our officerg have been
epited abroad to iak help of
oreign dgencies; why s ou.l they go!

Now, I may just mention here that
it is not & question of any expert aid
or that our police are not competeni.
They htdvé gone in &Fdér fo éollect
eviderrce, Smuggling of goods means
that sorhe goofls have been brought
from other countries. Now, it is not
only this counfry, Gut fhere are five
or six other countries where we sus-
pect a gang ought to have been work-
ing, and we have also information.
Now, it will be a connecting of these
incidents and the various links, and
therefore it is that we have deputed
two police officers to investigate into
this incident and to find out or collect
the necéssary information fo build up
the evidence,

Then, Mr.. Nath Pai said, if every-
where we want foreign experts, what
are our police doing. It is not a
question of foreign experts every-
where. This agency which I have
mentioned in the statement is already
at it, because as the information goes,
the name of John Philby is a forgery
and it appears from the inve:tigation
that he has obtained a passport from
the United Kingdom on a forgery.
And therfore, it is not only that he
has committed an offence here but it
seem; from the evidence that he has
committed an offence there also &8¢
they are already investigating mnto 1~

Shri Nath Pal: If the press report
is true, they have come empty-hand-
ed; the two officials whom you sent,
they have come empty-handed.

Shri Hathl: I am coming to thaf.
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Ag I was saying, Mr, Nath Pai is
otherwise a master of facts. He col-
Jects factg from Ministers' statements,
from official documents, from official
reports, from newspapers ang from
-all other gources available to him.
But when it wants to use them, he
.can use at his will any fact that he
has got.

Now, this momning’s paper gives
some report, and that was that the two
officers have returned empty-handed.
They have not returned, they &re
still there. (IMnterruption). 1 have
seen the report in this morning’s paper.

Shri Nath Pal: If you will permit
me, Sir, I will place the cutting from
the Times of India on the Table.

_ Shri Hathi: I have seen it this mor-
ning . . .

Mr. Deputy-Speaker: He may take
his word,

Shri Hathi: I never said that Mr,
Nath Paj has said something from his
imagination; I have never said s0.
I said he collects his facts, and I said
that he has cited the newspaper
report this morning. The =~=wspaper
report is not correct. They have not
returned.

Shrimat! Renu Chakravartty: But
they are in the process.

Shri Hathl: Then the question is
that these reports are not always
correct. And it would not be safe—
and specially, as I gaid, if it was a
question which was on facts, estab-
lished facts or facts proved by evi-
dence, then it would have been &
matter for me and Mr. Nath Pai to
debate on those established facts,

Here, certain facts have to be es-
tablished, and when these facts have
to be established, neither would it be
fair on my part to rebut authenti-
cally what he has sald, because I can-
not do so, because the facts have not
been established, not would it be
proper for him to base his argu-
ments on facts which have yet to be
pruved

one of the accomplices of these two
foreigners been there according to
the signal received, then they would
have come and gone away. That a
signal was sent by this gentleman fo.
his accomplice here, and that the
accomplice failed to reach there in
time, is a piece of evidence which has
to be proved. I do not know the
source of information: of Shri Nath
Pai.

Shri Nath Pal: Would you asso-
ciate me with your committee? I
will establish it.

Shri Hathi: It that fact: can be-
proved and established, then it can.
be a debate on established facts, but
that very point has to be yet proved.
For that, evidence has to be obtained,.
and investigations have to be made.
That clue might have been given by
some interested party, When we-
have to deal with a man who has
been notorious not only here, but
notorious in a&ll other countries, we-
have to be very carefu] and guarded
to see that he does not take us on a
wrong track by some information:
which he throws here and there. I
do not know the source of his infor-
mation at all

Shrimati Renu Chakravarity: You:
have said that the British Govern=-
ment agrees that he was here on a
forged passport. That ig an evidence,
and that ig g clear fact. It is a crime-
against that country and our country.
That itself should be enough.

Shri Joachim Alva: There is ano-
ther point. Government has not
challanged the information given that’
Mr. Walcott was the guest of the for-
mer District Manager of Air India,.
who is no more there.

Shri Hathl: I will reply to that.

As for what Shrimati Renu Chakra-
vartty said, even that is not an estab-
lished' fact. This is what we presume
from what we have got during in-
vestigation, but it has yet to be:
proved:
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- Bhri 8 M, Banerjee: Did he not
stay with Mr. Menon?

Shri Hathi: Which Menon?

Bhri 8, M. Banerjee: The sales

manager.

Shri Hathi: Let us not again com-
plicate the issue. There are two
issues. One is Mr, Walcott's escape
from Safdarjung airport, Delhi. The
other is the Murud incident. I am
discussing the latter incident. The
question which Shri Alva asked
perhaps refers to the Safdarjung air-
port. The person may be the same,
but as I said in my reply to Shri Nath
Pai, we have yet to ascertain the
identity and prove it to the satisfac-
tion of the court.

Shri Joachim Alva: If the firat
thing had not happened, the d

BHADRA 26, 1886 (SAKA) .
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How is it that the gerodrome officer,
who, according to you, got the infor-
mation four hours before, failed to
do anything about it??

Shri Hathi:

2276~

I am coming to that.

..Bhrl Nath Pai: Why do you go to-
Birlas and others? Don't be in a:
hurry.

Shri Hathl: I am flrst wanting to-
dispose of these things. I only want
to say in passing that it does not di-
rectly refer to the particular incident,
but so far as 1 am concerned, I did:
not receive any telephone call from
anywhere. I have not received any
telephone call from anybody.

S8hri 8, M Banerjee: But there:
were searches in Birla's house,

Shri Hathi: I have not received
any teleph call. If there are

would not have happened at all?

Shri Hathi: Whether the second
would have or would not have hap-
pened if the first had not happened
is a different matter, but I am not
econcerned with that. What I am
saying is this, that we have connec-
ted the first incident with the second
incident on the presumption that this
gentleman who had come to Murud
and who had gone away was the
same gentleman who went from Saf-
darjung airport, and it is on this pre-
sumption that we have been working.

As I said in the wery beginning,
had this fact been proved, then
everything is very clear. That is my
difficulty.

Anyway, during the debate, various
other points have been brought out
about foreign exchange, about Birlas
and Tatas.

Shri Nath Pal: He is making a seri-
ous effort. May I help him? Before
you answer the other points, which
you need not if you do not like,
please tell me this very simple thing.

searches, if the police have got infor-
mation, they will do their duty, and
they have been doing it.

So tar as the other incident ig con-
cerned, I will come to that, because
I think that is an important part.
The incident can be looked at from
the point of view as Shri Nath Pai
has very ably stated. Two foreig-
ners come, they land here, and then
they go to Bombay, then they go
away, escape. How did all these
things happen? That is exactly the
point.

1446 hrs.
[Mr, SeeAEER in the Chair]

I have tried to make it clear in my
statement, as clear as I could, and
state the facts as they are. The
plane landed at Murud. As soon as
the plane landed, the villagers and
the village headman gathered. They
find two foreigners, they take them
to the police station. The police offi-
cer on duty, a head constable, sees
their passports, enters their names,
and sends a message. Unfortunately,
he took them as people in distress
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bet#us®’ thiey seid thete plane had en-
.gine trouble, anid thetefore they had
to forceland. He gent a telegram. It
i a tathét jumbled glarh, but
-still he mentions certain things in it.
“The telegram redds:

"One British Royal Plane No.
G|ASNS landed on sea beach of
Murdd (Ratoagiri) at § AM. to-
day due to dbthé breakdown im
engine. Pilot MISTER B. i C.
Allister and FrefER Fils John
Agent, botli of Engldnd are well
Plane kept under Pélice bandé-
bast. No damage. Murud situsi-
ated about 7 miffes from Dapoll
Pol. Stn, Harni Road in Ratna-
giri district. Iasfructions solici-
‘ted.”

The two foreigners come and tell
him they were going from Amritsar
to Bombay, they had engine trouble.
and they had to forceland, and the,
asked his help. The first thing that
this man does is to see their pass-
ports. They were British passports.
‘Then, hé sends two policemen to keep
a wateh on the aircraft. Then, they
wanted to go to Bombay to gef a
technical man from there. They
camé to Bombay. What happens in
Bombay next day? They try to go
away. Before they could go to Pakis-
tan, they should have the stamp of
having landed in India. They come
to the international line where the
East African passengers were, and
they try to come out of the custoths
"barrier.

Shrimati Renu Chakrivarffy:
did they do that?

Shri Hathi: At that place, the im-
milgration officer on duty checks the
passports, the immigration cards and
sees that these two passengers are
exfra. Seo, at this point, these two
people were already located. At that
point of time, he tells the IAC officer
on duty that he has got so many

gets on this ger list, but
there aré fwo more passengers. The
officér on duty there goes into the
office, returns after some time, and

How
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gdds thé hamé df Hiked twh pinfhen-

gers in the list

He thoUgh( thit they Wré bona-
fide passengers and therefore, the
bi¥infgration péHeE offter who was
on duty saw that their narmes Wefe
entered and allowed them to go. This
6fffectr hins been driested. If id some-
thing Which requités a mote thorough
iivéstigitionl as f6 why did that
partitular officér eniter fhe jarhes of
these twWo passéngers ds bonafides
passérigers. Had he nof enteréd
thém, they wefe alreddy detéetéd and
fhiey were found to be extra and they
Wwould not have been allowed to go.
It mdy bé due to somie bribery; he
may have faken money from these
two people. I do not want to make
public what stateménts he had msde.
Perhaps he gives some reasons which
so far as the Government is concern-
ed are not safisfactory and they are
not sound reddons. We are not satis-
fled with his reasons as to why he
entered these two names. That man
was immediately arrested. Of course
the passports were there. The police
officer on duty allows them to go out
because he gets the guthority that
they are bonafide passengers. This
matter requires though investi-
gations and we shall look into the
matter further.

Shri Nath Paf: How long since has
he beepn arrested?

Shri Hathl: Two months, He is
now in jail. We should understand
that thls is part of the whole story
and it has to be linked with the other
incidents., This is the weak link.
But for the failure of this individual
it would have been easier and they
would not have been allowed to go.
The weak link is here. When we
talk about tightening the security, I
fully agree with the hon. Member.
1 do not want to make a debating
point of that. Even in spite of the
tightening of the security measures,
there is some human fallure here or
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. ¢ anyfhing with thet e
“That' dced pot miesn thdt the whole
-security systerit or the metfrod is
wiontg. I db ot wartt to fake shelter
by saying that everything is safe and
fhat riothing has to be domte. In fact,
1 myeelt went to' Bofibay to efiquire
into the question which Shrimati

that happen? THe question that
struck you struck me also and I wemt
to Bomibsy on the 10th fo look at it
af to how it had Happened. The rail-
ings there are so low that they could
be jumped over. These are points
which could be looked into..(Inter-
ruptions).

Shri Nath Pal: Sir, I do not want
to interrupt him but I must say that
I have used that airport many times;
the lounge for the coming passengers
is a very separate one. Unless he
‘hag managed to reach she tarmac and
mix with them and unless he was
helped by someone to do so or some-
body was negligent of his duty, it is
impossible.

Shri Hafhl: But who that some-
body was or how he mianaged to do
so are relatively less important as
they were detected while they were
coming out. Now what happened
was that he was like an ordinary
passenger Wwhén he ¢ame out and
then he bought a ticket and he went
by an ordinary plane, The first was
his landing and the second was his
golng away. In between has happen-
ed this failure.

Shrimati Renu Chskravarity: Did
he go as a tramsit passenger? If so.
what happens to his luggage?

Shel Hathl: He had no luggage with
him.

Skri Nath Pal: He has disposed of
his goods: that means that there are
people in the country who have taken
his smuggled goods.

8hri Hathi: We have o remember
<certain things. It was not an enemy
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plane. We haq suspected that he had
dothe With some particular mofive.
Oné metive could be smuggling
Therefore, we Neve cattied out ralds
ofl dx rHEny a5 30 pPlaces and we Huve
been abfe to get certsin clues. We
got some greciolts stores and offier
fiilnge  Merely bécruss we got some
preclous stoneg it will not endble us
to unearth the whole story; we can-
niot imttiedidtely Iocate it. Investiga-
tiorlg are still going on. What I say
1s that we are ot

gated. We Have tried to find
who are the other people who have
helped him. We have been able to
get two other persons’ names and some
other ¢lues and we are frying
to bring them to book and it
will take sotne tinfe. I cannot disclose
all the facts, ag I said, not beoluse I
want to keep anything away from this
House, Let the investigationg be com-
plete and we shall put them before
the Court and get them punished. It
is not that we wish to keep things
from the House. For extraditing them
we have to convince the other coun-
try's court that according to their law
there is an offence, and therefore, our
task ig a bit difficult. But 1 may as-
sure the House that we have never
been complacent and I do not think
fhat even Mr. Nath Pai meant it so.
This should not unnecessarily be play-
ed up too much to create an atmos-
phere as is the whole country is try-
ing to take vengeance on this gentle-
man because he has gone away. That
would affect our extradition proceed-
ings. This is a warning, caution vr re-
quest which I would request the
House to take seriously. Therefore, I
think that there is nothing so serious
in this matter as to take recourse to &
vote of no-confidence against this
Government.

8hri Nath Pai: Sir, I do not know
if T have a right of reply but the im-
portant question that wag ralsed in
this House—you were absent, Sir—
was this, Trying to make pun upon
the word used he has dodged the main
jssue, A respectable national dally
says that the two officers who wete
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deputed are returning. He says that
they have not returned but that they
are turning. The essence of my state-
ment was that they are encountering
difficulties in the United Kingdom and
that the mountainous evidence that is
available is dismissed by the British
authorities. What is the truth in that?
It says they are returning empty-
handed; that is, they have failed. Then
there is another important question.
In his own statement, he says that the
aserodrome officer got the message at
7.32, Walcott and hig accomplice left
at 11, What did the aerodrome officer
do during these four long hours re-
garding the suspects and about whom
he got a telegraphic message? At
least, let him answer that part of the
question, if not the whole.

15 hrs,

Shri Hathi: So far as the news-
paper-cutting saying that they are re-
turning empty-handed, is concerned, it
gives an impression that thess officers
were sent as if to bring back Walcott
phyrically. They had gone there for
the purpose of collecting information.
Now, the newspaper also had very
cleverly given two paragraphs, with
the heading ‘returning empty-hand-
ed”.

Shyi Nath Pai: ‘Inadequate evid-
ence” is the heading.

Shri Hathi: “Empty-handed” means
they were sent as if to bring back
‘Walcott! They were not going to bring
‘Wallcott physically back here. They
were only there for the purpose of
collecting the data and doing investi-
gation. They are still doing thai. They
are not returning; they have not re-
turned. That is the first point. Yet,
they are there, busy with other coun-
tries; they are busy in other coun-
tries, collecting data.

Shrl Nath Pal: Let them have &
good holiday!

Shri Hathl: They are on
they have not returned.

Mr, Speaker: Is there any informa-
tion that they have been sble to col-
lect some useful evidence so far?

duty;
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. Shri Hathi: They have been collect-
ing; they have collected. The second
point that Shri Nath Pai asked was
this: when the aerodrome officer got a
message at 7.25 or so, what did he
do about the foreigners. But the mes-
sage he got was about force-landing-
of the plane and not about the two
persons; the persons' names were not
mentioned. It wag only that the plane
had landed; so, they relayed the mes-
sage to all the neighbouring stations
as to whether any such thing had
come, It was sometime in the after-
noon that he got one message from
Beirut or so that one small plane had
.gone away and it was going to Iraq.
It was after that that they suspected’
this. The nameg of the passengers:
were not mentioned in that message.
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Shri 8. M. Banerjee T0se—

Mr, Speaker: Shri Nath Pai has had
his turn.

Shri Nath Pal: One question, Sir.
It is a question of fact. It is about the
statement before the House which has.
to be treated a bit more seriously. I
am not asking for something from
some message or Some newspapers. In
the statemnent he says that the message
to the aerodrome did not contain any
statement. The statement says it was
a copy of the message sent to the
police. That means it contained all
the details. 1 do not want to interrupt,
but may I read from it? *“This was
received the same day". What was.
received? It was the message sent
by the head constable. Thig was receiv-
ed the same day by the police inspec-
tor at Ratnagiri In the absence of
the District Superintendent of Police,
he tried to relay the message by wire-
less, to the Controller of Civil Aero-
dromes. The message contained all
the details. Unfortunately, it could not
be received in time, It was received
at 7.30. What i ine point in saying
that it was notl :

Shri Hathl: I would not like to
withold this information at.least; it
is important. But the message which:
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w_'mt from Ratnagiri to the airport
did not contain correct names. The
message about landing was there, but
mot about their proceeding to
Bombay,

Shri 8. M. Banerjee: I mentioned in
the course of my speech that my in-
formation was that one officer, Mr.
‘Tiwari, who iz a Deputy Dl.rector Re-
venue Intelligence, was informed of
the whole affair. He went to the hotel
.and had some contact with Mr. Doze,
anther French national; he knew about
‘the whole thing. T do not know,—
and I want to know whether he is
also placed wunder suspension and
whether he wag not responsible
for asking Mr. Doze, ano-
they partner of Mr. Walcott, to appear
‘a8 approver. What ig the truth in that?

Shri Hathi: So far as this incident
is concerned, this name or that name
hag not come to my notice.

Shrimati Renu Chakravartty: Find
out,

Shri Vidya Charan Shukla (Maha-
samund): We are anxious to knmow
-what hag happened to those boxes
with which Mr. Walcott landed in
India. A question was raised about this
in the Maharashtra Legislative Assem-
Dly and no proper answer or clarifi-
cation wag given. Secondly, what has
happened to these fellows who have
surreptitiously  entered the customs
enclosure or the transit lounge, What
has happened to these officers who
were in charge of vigilance to disal-
low or to prevent people who are not
authorised to enter customs enclosure
or the transit lounge? Has any action
been taken againsi those officers who
have failed in thelr duty go prevent
‘these people from entering the customs
enclosure?

‘Shri Hathl: I have replied to almost
all these questions.

Bhri Jomehim Alva: Not a word
about the coasta] security.
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Shri Hathi: I can do one thing If
Members want to ask questions, Jet
them ask. I shall reply to them- one
by one.

Mr. Speaker: The last one only.

Shri Hathi: Yes; this is the last one.
So far as the officer is concerned, he
detected them already and it was
therefore that he saw that these two
people were not bong fide passengers,
and therefore, he drew attention to it.
(Interruption).

Mr. Bpeaker: Order, order. The
House will now resume discussion om
the No confildence Motion. Shri
Krishna Menon.
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8hri Krishna Menon (Bombay City
North): Mr, Speaker, Sir, I crave your
indulgence to say at the outset that
no Government, and particularly our
Government with a vast majority like
we have, and a party in power con-
tinuously for 17 years, has any reason
to resent the motion of no-confidence
in the House. I do not say this in a
sense of superciliousness, but merely
ad a statement of fact. It is the right
of the Opposition. The question arises
whether because we may do some-
thing, we should do it, Before I go in-
to further matters, I would like to say
that this House, whether we like it
or not, has an audience far vaste and
far more powerful than this Chamber
or this country, and since the number
of speeches are not proportionate to
the distribution of opinion, it is likely
to be regarded that there iz a large
volume of opinion in this House which
has no confidence in the Government
that hag come in.

Having said that, I want to go on to
point out that the debate we are hav-
ing is based upon the resolution or
motion moved by my learned and dis-
tinguished friend, Shri N. C. Chl'll.erjee
and supported by a large n.  “°r ol
others. But the speeches are .
visitors: those who have lppoinmat
have to walt and those who have no
appointment have to take a longer
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#4ime on priority: that means to say, the
mpeeghes that are made are by the
people who say “we do not agree to
this resolution” and it eppears that
thay do not agree tp it because they
think that it does not go far enough.

I believe something wes enid here
about the sing of the fathers being
visited on the children. Normally

gnm it is quite unneceegary
anyone of us W defend
either our late Prime Minister, as
for example, his life and conduct, or
to put in any special pleading, but
there comes @ time when there is a
<ompulsion, even a moral compulsion
upon oneself to express cneself on these
matters, It was said, “the sius of the
father.” I would not go info the plural;
perhaps it refers to Gandhiji. ‘Then
monopoly wes mentioned. Monopoly
always regards the approach and the
prospect of social justice as sin; not
only sin but original sin. Those who
live by the profit mative and by the
sellers’ market and by subjecting the
community to economic conditions of
scarcity, they look upon planning as
an anathemg. Those individuals or
groups particulraly who are engaged
in indugtries which are on the verge
of nationalisation, thev look upon the
public sector with awe and as a
spectre to be gvoided, Therefore, that
part of the debate has turned round,
not on the hundred days or less than
hundred deys of this Government, but
the entire record of this country since
Independence. Perhaps I am wrong
in saying “since Independence"” be-
cayse the gpeeches made in that part
of the dehate are something which
disprove Independence, because pf the
conditions that have come since Inde-
pendence, such as Planning, such as
contro] of the sconomy, such as liberty,
such ag democracy. All these things
are essemtial; democracy is also es-
sentlal for people’s vote and so on. So,
all these conditions that have come in
since Independence come under the
censure vete. We have to treat that
part of the debate in one eampariment,
because gome petple have put dowmn
their names to it end the others ere
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she uninvited guests into the reselu-
tion. And so, when We are treated to
what is ocalled spemantic hypnosie—i
do not know agbout hypnosis—there
is only one thing worse than seman-
tic hypnosis and that is gemantic dis-
tortion. What is more, when people
seek refuge under semantics, | oe-
lieve there ia no argumgnt. S0, we are
chligad to go back ever s period ur
18 years.

Broadly spesking, it falls into three
classes—the economic life «f this
country, its political snd diplomatic
achlevements, ang the ethical nd
moral contributions that the late
Prime Minister and his colleagues
have made. 1 will take them "= the
reverse order.

i there -was nothing else to she
late Prime Minister's credit, the res-
pect he had for this House, for par-
lipmentary institwtions and the »ay
he treated the opposition, sometimes
to the irritation of some of us, itself
entjtles him to a place in parliamen-
tary history which is unequalled
The respect he had for parliamen-
tary institutions, gometimes carrying
it 3o, I would not say ridiculous ex-
fapd, byt o imconveniently logical ex-
tent, entitles him to a degree of res-
pect from all pides of the House.

Then we come to the mora] values
involved. 1 submit to you, Mr.
Speaker, with great respect, do we
know of any statesman apy Prime
Minister, gny executive heag of the
Government, who will come before &
public assembly, and without any re-
servation confesg to hig feults? This
is an exsmple which amazes people,
because generally Ministers sre :up-
posed fo be here to do stone-walling,
that is, not let the other side score
and have the matter talked put, how»
ever long it takes, I have seep other
legislatures, but I have kpowg no
other instance in the world,

Coming to the political and diplo-
matic fleld, it has batn sajd that this
was a period of squandermania, wheve
planning hes besn subjugatad to the
individuality of the people, 1 think
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the insistence is wupon people. It
might have suppressed the individua-
lity of some people instead of a larger
number of people having some indi-
viduslity. That is what is meant by
the approach to social justice. So, in
terms of economics, du.riﬂl this period
there has been go much progress in
this country. Not that anyaone is
satisfled with it, not that ghis Gov-
ernment’ or any Government is !.‘rec
from blame; I will come to that
later. Fooq produption hgs fope up
in this country 50 per cent, cattm
production by I00 per cent Jute pro-
duction by 50 ger cent. though at
the expense of food production In
Bengal, sugarcane production by 90
per cent, again at the expense of
food production. If calculations are
right, 'at the end of the third Plan,
73 per cemt, of all the male children
and born in this country and 6R per
cent. of the female children—I do
not know why this difference, because
there are equal numbers in the
eountry—would have been through
schools., 1 deliberately use the words
“through the schools”, because there
is reason for it; I do not wamt to go
into that. " We would have gpent n
each one of these yearg more money
on elementary education than was
spent during the whola of the brilizh
period. There are people amongst us
who say, either when there is attack
by Ohina or there is food tamine,
“let us shut down all schools and eco-
nomise”. That is the gemeral appraach
even amongst some of it in spite of
our knowing that no democracy can
survive except with this degree of
education.

The same thing applies to our de-
fence. When independence came,
lhi.s country had no defence mecha-
nism. The army wag at the beck and
call of the imperial power; the wolicy
was decided from Whitehall: itg ins-
truments were h"l.rlg in Whitehall; its
strategy also  'was determinec. in
Whitehall. It is not my purpise to
g ‘into the details of this. Bu; s

capacity to be seif-reliant has Im-
creased very many fold that we are
able 40 think in terms of a modern
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army and a modern defence force
which have been theught of in this-
country only since independence.

While the first .Ind:utrl.al Com-
mnliu:; wag gpp in 1912, apd
terms of uuremv-
mdmuon was still gixth in the world,
it was still a backward cquntry. My
friend, Shri Raj Bahadur, js  sitting
there. At the time of independence,
;:d:aumﬁo.mtpnsotshwm
y we are approaching 1 milliop
tons mark in shipping, though unfor-
tungtely we still carry 8 gresier part
of qup carge in foreign bottoms.

Goming to the political and diplo-
matic achievemaents, polltically [
think the late Prime Minister and lus
colleagues have been lagely respon-
gible for not committing the mistake
of jumping the ditch in two leaps.
I you jump a ditch in two leaps, you
fall in it. Therefore, when we Jasacd
on from dependence on British rule to
independence, there was no questiva
such as the fitness of the people. Whu
iz to decide who is fit or not? ILrres-
pective of caste or creed, our men and
women, literate or illiterate, they all
became equal inheritors of the legacy
of independence that was won, I
would skip over this period rapidly.
Thereby we have laild down the foun
dations of economic and social justice,
because ng democracy can survive
without the extepsion of the demo-
cracy in the econpmic and social
sphere. At the same time, once peo-
ple have been enfranchised, you can-
not put them back. Jrrespective of
what the mpnopolists may say, irres-
pective of what the anti-diluyiang may
$ay, it is impqssible ja this country
to put back the clock of progress, jr-
respective of what anybody might.
say, because the masses of people of
this country are awake.

Coming to the fleld of diplompey
and international relstions, qurg was
a subject nation. It acquired the ex-
ternal status of independence somé-
where in 1919, not with any content.
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In the last 17 years, it has not be-
-come one of the major States of the
world, but its boisterousnesg is coun-
ting for something. You may easily
dismisg that as merely ephomeral
prestige. But it should not be for-
gotton—you know it is possible to
acquire new prejudices, new likes and
dislikes, but in the long run it is
not possible to ; re-write history.
Events have becurred and you can-
not put them back. So, in the last
80 many years, in the first 12 or 15
years of our independence, at least to
my knowledge, on three memorable
occasions, this country’s contribution
prevented a world war. There is no
better and more convineing witness—
in a public meeting in Delhi when
~tributes were paid to the late Prime
Minister, Mr, Dean Rusk, the Secre-
tary of State of the United States,
who cannot be accused of any partia-
lity towards our conduct in the UN,
-said; “The contributions of India in
the UN had been constructive and on
the gide of moderation.” No greater
tribute could have been paid to us in
that way. So, in the fleld of diplo-
-macy, whether it is in the liberation
+of colonial countries or in  telling
the populations of Indian origin that
‘nationalism ig territorial and not ra-
-cial, or in standing up against mono-
poly of mineral products, in that way
~great contributions have been made,

Regarding the role of the opposi-
tion in a parliamentary system, to my
humble knowledge, Parliament con-
-gists of the two Chambers and the
President. That makes Parliament.
So far as this House is concerned, all
of us and yourself make the Lok
Sabha. I would be the last person to
suggest . . .

st et T e (weAY) s
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Shri Bhagwat Jha Asad (Bhagal-
pur); When we ere hearing a good
speech, he does not have the basic
mind to understand the speech.

Mr. Speaker: Every member has the
right to interrupt. There ought not
to be so much of impatience. Refer-
ence has been made also to many
things before Mr. Shastri's Govern-
ment. '

ow wrellm wTew o IwIW A,
growEr fIwmEFat ¥
. oeaw AR ;AT §TE 9§
# g7 |
Shri Krishng Menon: Gir, I am sub-
ject to be corrected by you. I bel-

ieve 1 have not gone outside the
record.

Mr, Speaker: No, no (Interruption).

Order, order. Hon. Members may
listen with patience,
Shri Krishna Menoa: The vigil

of an Opposition and even, sometimes,
what may be inconvenient to the Gov-
ernment, is essential to survival of
parliamentary life ag such, and if in-
stances are wanted the debate we have
had this morning, which has just end-
ed, is an outstanding and a very tell-
ing instance how the Opposition in
Parlisment cotributes ‘to the integrity
of public life, to the correction of
Government angd to making the Cabi-
net, alive to the problems. All this is
very necessary. But to those who say
that because we are a people Wwho
ghould become accustomed to a great
deal of tolerance &as no democracy
can survive without it, my submis-
sion would have been that if it was a
question of the Opposition parties mot
being satisfled with the conduect of
the Government I fail to see why in
the hundred days that preceded, the
government's emergence during that
period, no voice came forward for the
calling of this Parliament. Thera waj
@ crisis, they sy, in this country.
But nothing was done, When the late



22¢1  No-Confidence

' Prime Minister was alive the smailest

thing was to.demarid for a cailing of
this Parlfement. Therefore, I submit,
that this particular occasion that is
chosen, when the country has passed
through its worst shock in history, to
‘submit a resolution, whatever may be
its mrliamentary implbcations, and
10 suggrst that the exisfing govern-
ment ghould be displaced, is not some-
thing that adds to its ‘importmce—l
do not say this in any disrespectiu!
way.

Secondly. I would say, it you iake
each of these particular mat‘wu it
mwould have been very necessary for
‘taking each of these purticular prob-

lems and having a debate. Much has
been seid in regard to food. I want
1o say here that the policy adopt-

éd by Government—we are not talk-
ing about practice—takes us over one
stile; thal is to say, the Government,
whether it knows it or not. has now
@ccepted the -position that the food
‘problem. the so-called food crisis, is
not a crisis of production or a crisis
of ‘resources but it is a crisis of prices
created by the wholesale and retall
merchants of the country wherein
impose on the market conditions
of supply of-foodgrains to the market
itself. It is not as if all those funda-
‘me are altered.
‘On the point of supply it is the mar-
ket which is conditioned, " To
it briefly, there are peculiar
ditions in Indian a‘rar‘u:; aconomy
where lhEl'g- is lower 'producum and
'Iowcr prices ang ‘hegher production
u\d higher- prices. The - wholesaler
dends money t-the cultivator. *When
1103 (Ai) LSD—T.

mental . economic laws

put
con=
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the production is low he has less of
security and he demands his money
from the cultivator, When the cultiva-
tor says that he haz no money he agks
him to take hig food to the market.
So the small quantities of production
come to the market. That is what
happened in the period 1953—%5 when
Shri Kidwai was called in. There was
really a :iurﬁlus of production. During
ihe period 1951 to 1963 there has beef
a steady rise in production and the
production reached a plateau ln 1963.
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What is the present position?
According to Government's statistics,
with all its limitations, we have an
availability of 13-2 ounces of cereals
and 2'2 ounces of pulses per hemd of
population including all infants one
day old. Thig is slightly less than in
préevioug years by somewhere about
0'5 ounces but it is more or less the
same, - The Government also says that
Ithe' average consumption of an adult
may be perhaps gomewhere about 16
ounces, but at the same time they
say that for women it is B-8 ounces
—women may not agree but that 15
the calculation—and for children it i3
somewhere about 6 ounces. What 1
am trying to point out is this. In
the case of populntlon, creating mere
ly c].lptrlp ‘arguments about fnm:]y
planning etc,; will not golve the
problem. The population of this coun-
try will rise and by the end of this
century there will be 750 millian
people. It is not g question either bf
preventing births or stilling births ar,
if you like, massive infanticide.
There is no way. In Buddhist India
there were fwo million people, when
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the British came there were 60
million people, and pow there are 450
million. The population will rise,
but we have to go back to the out-
worn maxim that every mouth ana
stomach is born with a pair of hanas.
Therefore, it takes us to other factors
where the productivity of the
80il has to be considered.

What I am mentioning at the pre-
sent Uime is this recognition by the
Government to resort to State trading

irrespective of how it works out.
Wilmr. creates a famine? It is the
pricing process. On all the four

famines that have occurred in Indis
during the last 20 years, the Bengal
famine in 1943 apart, it has not been
a crisis of the production or the re-
sources. |n the case of the Bengal
famine the problem was that rice
supply was cutl off from Burmas and
the British wanted foodgrains for
other purposes and there was short-
age. But today in 1984—1 do not
know about 1065—if anybody says
that the next crop will be good and
therefore there will be no famine, I
will say, we will have to wait and
sée 1o what extent it would be possi-
ble to control the pricing process so
that the supply of foodgrains to the
stomach does not come from the far-
mer but from the market. At the
same time, the quantum of food that
comesg into the market iz less than
4 per cent of the total produce. There-
fore, the Government is to be con-
grajulated on having thrown it
weight on the side of state trading,

Having said that, I would say that
any contro] of the pricing process
by partial measures js bound to fail.
} have beard it said, why not take
25 per cent over and then try with
that. What hgppens s this. You will
buy up to 25 per cent and that is to
by supplied to the needly populition.
When the Government quota is thus
over, the fleld is then free for profi-
teers, This cannot be dome in two heads
in this way, with sectiomal or zonal
gontrol. 1 belieye alan that with the
adaption of staty trading, thal is to
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say, the willingness of Government as
a policy to control the price mecha-
nism, the whole question of zones will
become redundant. There cannot be
any question of the country being
treated as sub-divisions. The whole
thing comes under the Government.
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Then, & very considerable amount
of heay was sought to be raised with
regard either to the faults of our
previous foreign policy or in regard
to the present. Now, in the shart
time 1 have all that I can say is, we
have to thank our present Foreign
Minister for the speech he made elge-
where saying that one or two
people or a number of people saying
somewhere of something does not
change the policy of a governmemt.
So far as this party is concerned, so
far g8 we are concerned, the foreigm
policy of this country is based upoa
natignal independent and national
sovereignty and there can be no ques-
tion of any of that being surrendered,
and I think it would be a bad day
if we who are in public lite were to
mergly take our cue as to what is the
policy from some headlines that we
see in the newspapers

So far as 1 am concerned, we are a
country that keeps not only away from
the war blocs but—here | speak with
a degree of assertion—a country thad
ought to keep away from blocs even
in the economic sense. Non-align-
ment is not merely freedom from
military blocs, it is alsa freedom from
economic alignment and moral align-
ment in that way. So, if our eco-
romy becomes subject ta ether coum-
tries, we are likely to suffer for it

We heard a great dea) about oma
Mr, Waleott having come over here
But ‘what aboul theusands of Walcoite
who go round as honoured guests in
this country? Why do we exhaust
our energies in straining at & gnat
and keep on swallowing s many
chamels 3t the same time? Why ia there
this distinction in thix way? The fact
that the Goverrment has accepted the
invitation and our Prime Minister amll
Forelgn Minister weuld be poing W
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Cairo o attend the Non-alignment
Conference is, 1 believe, the final
answer to those people who took
askance on this policy. Non-align-
-ment at the time it came out did not
come out in that way. It gradually
came up to that position. Now it has
become a world conference of 56
countries of which 46 are full mem-
bers and ten of them are latin Ameri-
can countries. Therefore, both terri-
torially and politically the diplomatic
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So, when our Government goes to
Cairo, we will proclaim to the world,
il any proclamation i:; necessary, that
there is no change in this policy. We
stand in line and four square with
the Afro-Asian countries, with Yugo-
slavia and some of the Latin Ame-
rican countries that have come in. Ir
the past we have promoted the ideas
of colonial liberation, of the indepen-
dence in foreign policy and non-ex-
ploitation and, what is more, for full
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ambit has widened. So the pt-

and completg disarmament.

ance of this invitation and the pro-
nouncements of the Prime Minister
and the Foreign Minister show that
there is no change in our policy.
Whether you talk about economic
policy or foreign policy, 1 think, if I
may say so, it is unrealistic to ta'k
about somebody changing it one
fine morning.

We have heard a great deal from
the non-official side of the Oppaosi-
tion—I hope you understand what 1
mean—about the relationship bet-
ween agriculture and industry. It is
& purely artificial distinetion. No
agricultural country can survive with-
out industrial progress because, after
all, everything that a person uses is
nol grown in the ground, whether it
be clothing, ploughs or kerosene oil
or whateyer it is. Therefore, with-
out industry it is not pessible for it
to flourish.

There was a great degl of attack
made upon heavy industry—I would
not suggest any motives—the impli-
cation of which more or less is that
this country must for ever submit fa
the economic predominance of west-
ern countries. There is no country
that hss progressed without being
able, to feed itself; or, it it cannot
feed itself—for example, the United
Kingdom has only five weeks of food
supplies—it must have the money to
buy it b d

of its i ry. Sa,
either we grow it or, wha} we cannot
grow, we must be able to buy it. If
‘e food is insufficient, we must be
sble to buy it pnd not beg tor it

Mo t of these countries have also
subscribed tu the doctrine of, what
is called, no war; that is to say, il
there are disputes, as between us and
Pakistan, they should be settled with-
out war. At any rate, we should
commit ourselves not to change the
situation by a resort to warlike action.

1 hope, it will be possible for the
Government of India to promota
by their diplomatic efforts and the

good offices of countries like Ethiopia,
the United Arab Republic and
Yugoslavia and some others, at
Cairg to establi-h something like
a good offices committee to step
in in the differences between
Indonesia and Malaysia. There is &
little understanding in this country of
the great enthusiasm and anxiety of
Britain's Bmpire as it is a sinister
gign and we should not walk into the
trap of Asians fighting Asians. I do
not take sides in this matter beciuse
we are committed in one way or an-
other, but I think it should be possi-
ble for the non-aligned conference in
the usual procedure of the United
Nations to set up some good offices
organisation to bring down the ten-
sion ag between these people.

Mr. Speaker, my time js up and 1
will end up by saying that 1 would
not have Intervened in this debate
because if it is a question of the criti-
cism of the policy of the Government
of about 100 days. It is so unrealis-
tic. I it was really so fell, there
would have been pressures and
troubles during the 100 davg thaj
intervened for Parliament 1o com-
mence. No one either im this country
or elsewhere will be convinced of the
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fact that communication =~ system in
this Chamber was not completed and
therefore we could not meet! We
could have met somewhere else,

Parliaments have met in scheols,
kitchens, stables and all kinds
of places in emergencies. Therefore,

if this is merely shadow-boxing, 1 am
afraid, in this case it is not a shadew,
it is a spectre of tragedy. In this
country there is no gratitude in public
life and one must not look for it.
But one must have some appreciation
of the importance and the reality of
facts of History! If 1 may say so
without being misunderstood this
country and this House owe some
appreciation to, what is called, the
ruling party, the majority party, of
this country. We have been, what-
ever may be the processes that we
have goue through, able to effect a
smooth change over afler the tragedy
of last May much to the envy and
chagrin of those who do not wish us
s0 well, It is easy when we are too
near events to dismiss them as though
this man is pulling and that man is
pulling. One man pulls and another
man also pulls. But the fact of the
matter is that there was recognition
in the country and, more so, in the
party that whatever may be the diffi-
culties, that was not the time for us
to pick bones as against each other.
What was more important, as Lord
Melbourne said after a difficult Cabi-
net meeting—he did not understand
what was going on most Prime Minis-
ters do not understand in depart-
mental matters—he shut the door,
stood. against it and said, ‘‘Gentle-
men, it does not matter what we say,
but let us all say the same thing".
This has been our approach to this
problem. :

_ Again, T would repeat, I would not
in the slightest join issue on the ques-
tion ‘of ‘criticism of policies. That
will continue to go on, but I stick to
the position that there should be no
transfer of sovereignty of any part
of this country, whether it be fo
China or to Pakistan or to anybody
else hecause that will be a “violation

SEPTEMBER 17, 1064

in Council of 2208
Ministers
of our Constitution, whatever may

have been spoken of and proposed
years ago. For example, the Prime
Minister spoke to Liaquat Ali before
the 25th December, 1947, about taking
a plebiscite; but on that date he
wrote that whatever we have said is
finished; our position in regard to
Kashmir is and always has been
that the whole of the territory which
was under the suzerainty of the
Maharaja of Jammu and Kashmir is
under the sovereignty of India, This
is the position and will not be alter-
ed, let those concerned have no doubts
about it. There is no power in this
country, not even this Parliament,
that can change it without an
amendment of the Constitution
and there is no Government today
that will be able to sway public
opinion in regard to the bartering
away of our territories, whether it be
in Nagaland, or in Assam or in Kaxh-
mir or in Ladakh.or anywhere else.
1 hold no brief for others but, after
all. one has got one's own impressions.

It is to the credit of this Parlia-
ment that in spite of the fact that
in the form of this there has been
the criticism of Government—it is
not for me to say; it is for you to
judge—by and large it has been of a
temperate character. 1 regret, the
implication in these sins of the past is,
as I say, monopoly, social injustice,
the besetting sin, the original sin and
we cannot even think about it, For
an lndustry that is ripe for nationali-
sation and the persons connecfed
with that, for an industry which iz a
sovial indusiry, the whole idea of the
public sector i: galling. They conven-
iently forget that in the mid-term
appreciation of the Third Five ' Year
plan, it is found that the industrial
progress of this country has been up
by 84 per cent, but that has been
contributed to by the public sector
and not by the private sector. It is
because the public sector enterprises
have pulled it up. The time must
come when junder the presgures of
public opinion or the compulsion of
events the public sector and the pri-
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vate sector are gynonyms not only to
the way to commanding heights but
to the way of peaceful evolution to-
wards socialism as such.

Then, it is said that there may be
some stepping down of heavy indus-
try, this, that and the other, If I
may say 50 with great respect, it is
to misunderstand economics and the
technology of industrial development.
No one can go, pull a lever and
say, “You stop this factory here and
this production there”. There is a
momentum in it which cannot be
changed. It is quite true that the
Government or the administration
may say, “Do not build so many
houses or do not make them so pic-
turesque or prestige houses and any-
thing of that kind”, but apart from
that, the terms of development can-
not be changed.

What worries me, Mr. Speeaker, is
the imposition or the coming in of
the empires by the back door. It may
be that 1 have an inhibition or an
obsession about empires; but, I think,
I know something of the habits of
empires. When they cannot come
by the front door, they come by the
back door; they come by the side
door; they come as our guests and do
not depart. When the British came
to India, a historian said mockingly,
“India was never conquered by us,
the British; we went there is a fit of
absentmindedness and we stayed
there”. So, that is imperial habit,
as now in the Congo.

Again, may I say with great res-
pect, in parody of what was said by
a great philosopher, ‘“great causes
and little minds go together and
generosity,” ladies and gentlemen of
the Opposition, “is seldom the least
of all virtues” We also ought to
remind ourselves of what another
thinker said . “Ignorance leadeth
a man into a party; shame prevent-
teth him from leaving it.” This was
said in the 17th Century, I may add
today: some people often stay in a
party owing to a mistaken sense’ of
short-term wvalues!

BHADRA 28, 1886 (SAKA)

in Council of
Ministers
I ot W oam wEEE, Tt g
| ®1 WA g ufavrw & s a
Y W A WA wAT & T wF
st & 1 & wfavary s 07 e
w9 A AR Al & A 91 fow
aMq mg o Wfw™ ¥ wwE %
AW ¥ @Al & Wy F &7 a Ak
< s T e & T e &
¥ wwd ¥ gwt 9T weT AGY gwn A1
TN EF EY IV G | T WA WA
wg o § e qF s qvem #
dwarer W favams A¢ g, T @y @
"y g wH F wfaw g7 § f& a4
»t oFo0 "o wzoff & &Y, gl 3=
T &1 JAT 79T 91, AvATE favam
A# & 1 At wTw & T qEATT § AWGA
B arer AE 29T AT | w0 Y qETT
T FTEF FT AT FATHTL T4 F, FAMIT!
T @ 3| & 2T v 7 w7 @A w7
SUTT GeAH qEAT AL FAT,  NE AT
ST AT UF TAT a9 A Ao #
favara 1 &, @g fom gw7 3w &
fory fgareer<r Zr v=ra 2, o7 79 qEm
¥ AFT WTAT | TNY OO H ¥R gEATE
FAWGT A A 97 AT ALY AT 4T )
15.40 hrs.
[MR. DEPUTY-SPEAKER in the Chair]
T FY 917 7 faimas faondt
T & AT A1 FTRI TEAT AT w2
T | At § AT Fa1 ar, § Ay favars
w7 g ag woAr w97 fasgar
B HE & OF TEWIAT 43 AT U
WIRIV 7 & 97 JAGT, HAATA TAA
AW ITA AFACATITA T
qfed & g1 qw *F gd & A=

2300
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[ wt)
fear, & | wmEw Aew 1@ * W@
& wre & o wgw 7 wE A 0 ey
¥ 9 TR A, AW} ¥ g famr
fe %Y o 1+ W oew T A W
“% 3 woweEl ® A gy w5 §
weor AE AT 1" g vy & faondy
zot & ww ¥ K ¥y § fs ww
=l & &1 fain &= B w0
3 & a7 et & § afy gw 9% e
T ®% &1 a@ FT¢ wuwee Wi wfEar
dt oI A € aw I & oTm T
ATET.

agl o7 m=Aw 9t & aeeE aee
s giewe ot 7 ww frmm o 39 o
Heq wite Y, & 70 @A § @A O
AW 4 | SrEWTE 0 U g9y 2T 8
& wza wivw Y 0 feoit A5 &
art, 38 Pefeamss €0 frar s
wE #1§ AW T qToAT TG G I
TS Wl A qGE 97 I A Yy W
F1 foframw fFar, oo A8 W
g | o &1 & qur Awme e g
3T EHIC AW ¥ UE weAl s A=A
A A=ar A A, @ wge fag # W
it e # favame #@ a9 AEA
qeq & SR W FEw o A fefe-
g fear 1 g 1 w6 w41 IFE
wE T

AL T FIAG ACHL F qATT &
# 39 & wafay favam a7 571 f
I 7 WU FA w1 98 G g
Ew FTHIC & AT W g §

1. To maintain the integrity of

national boundary;

2. to do the welfare of the com-
munity;
3. to maintain the rule of law.

() 2w o sl # AT wO,
() aw ® AT W FEAN
AT

SEPTEMBER 17, 1964

in Council of

Ministers

(1) % 0w
™ i ool &Y ofs & agi ov ed
§¢ W A T € ) aga g
& ST ST T WY qR e
N urwr o 7 T omr aw 2w A
wSE KT TAT ¥ A &, Iw F Fww
WY THAT T AT §, FAT FIU7 THTC
o FH T K & F 97 AoGy
TET ¥ wx § fr W oW
qTET & FAC, FATY A ® FOC, AR
WY Yo FATT A7 WA HEY 47 Yo FATT
i i wfgq, wrw afw av s
s fRImE wWazaat
Fq w g 9% g7 # fF Fw
HTHTT WA GEAT FAST KA F qHEA
g% & | 9@ % IW AT I & few A
ware §, wAwTi, werar, fewiaz
shwaTH 2, gifew, Fwrdr e faed
afwwTy § a8 ®u g 97 SAE 8§
i ®WUW FTHT ANEA G L | FHL
drs wamt W wawd, fow 7
o vt gf W ogd o @ 9w
¥ o wTe FwEn 9% gEH grar o,
T q4 ¥ T @7 A A g FAe
¥ qrEA § W7 S0E FORTT ARG TE
g

# wuAT AT ST AT AEE FEAT
ST Wi T T & | A aw T
A AT W B, wAT FW ATE AT
#1 UTEA T KT, IN KT GAF §, q
W, a5 AAGH AN O F AT
wam gT, 9 ¥ A 9v, "ewfa Wi
avgaT & ATA 0T gATH a4f ¥ v
a1, far ® gz m, fa & wvar
Y wewa w1 qan fegr mar, w1
T 1§ Wifeat w1 g 37 A aw
wgn & @ 3% 9 W wAT PR
o (fom s & W wwd X §
g & W Ay s Frer g
& wyet g v forerr Wewr 3w & o
£y aw, Wity orx w7 oom
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i At w7 gur & 3 wreh gh
# fedy o off w1 o et
w7 T e gar frar A wgt
a7 #ae frer Feoqefy & aft el e
T AT W AT AT WA ET W Ay
/17 g A T ew ST A
W21 A € WIE AT A AT §, W
g A § e oox vl W ey
gl aw I & Tewr TUT, FOEY QY
T A ¥ W A vy qd fey
T arfE 39 &1 gavw fair ) ofg @y
ol T @1 5T I @ fay
fireomrT foay may or, afy ag 3w &
faems aeit o1, AT 91 W 3R
fareare gafed fvar @y o1 &1 39 Y
T AW I § TN & a7 oYe i frar
T | AT & ATE AT IQ AT & fordr
FTE I F|T &, WY LW A7 A g
Tl qT fendt | g faafas & & ot
A F OF AAAT AT AT {ATRL
FA A am = | TEA fod 0w W
faar v f& W@ AT AIRT 97 FAAT
grmr &1 ¥ qrEm ® F T 1 T9 9 IF
F § T T 04T § | a8 few awTe
T &F 9TF A7 & | OF a7F q87 FU
TG 1 TR gET & W1 @G A e
o FOMATETY, AN FAT WA
gy fafeec §, ST Agm R %
% RATT FNT TIX GATT TR 34% wAT
&, wewTIEy WY 8, o T A Ay
1T % AT AW Q) fe few &
oTe T¥ TIAT § | WY ST A T,
£E AT ATH, TS 0 AT O §o
wifeez &mi ®1 0%y foar oy 59
# wx #re syqr frwe wmor o s
% ey He fHe ForATYTD ¥
g @k f fe wx ¥ W W
frere &% & folr, WU ¥ YT T o
R, 4T §7 WY AT RN ¥ a8 A,
fis it o Y W Ay e W Al A
wTaTS & wrr qar ¢ ey awera

BHADRA 28, 1888 (SAKA)

in Council of 2304
Ministers

TA R | AT WY TF AT KT REEA
w1 § fr oF g w0y wh WE
ot w7 qur gur § O T A Frererk
w1 gq& &at aff fear amar o oww
w7 §2 fordfa &g, Wi € dre Wik
o ¥ am €7 foord aff 2 faw
gordr Fdt ¥t & | qw oy ved
fe gar 2, Jofr o FoEr 7 AT
at gw s @y it aw gErly foré
or arar &, ¥few gy o A# wmT
e gt frg ko g1 ¥ g =
gaarar W g fF ooF gofmfy &
are @& a4t ¥ & I8 %7 A JEAAr
g afer e afY srgar 1 3% W o6
@ g, IH FT AAT @Y oA
I& & faars wzq aff I3 1 FaT
afay fF o wo 39 ¥ faame
FIW FETAW A FAA IF AT TH
gaftafa & faars wiidte #ré w77 T
Jar wwdt & g am w =gy T
Tz dmagmi Kz wmarfr
FAEF % & ATF AT ET AT §, THIS
FT g g7 &, THE @l A g,
TFETE ®Y T T FURT AAT & | ©F
uT AT agt A4 @1 | 4 AT ey
FAF FTHT X F & w@EA W 8,
o wdegt ¥ & w A I A gar
whfid & sgar g s ag aoerg g
L

Ay ag vy & fr frndr == &
war aff § 1w fadndy 2 ¥ Ao
aft & oY v & ¥ g furrEe fedi,
¥ g ¥ & parRre fadit Wi -
Tt o goeTT ¥ vy, fpew R
orif & qTET T A Ag A
FOTT AATX €Y avy &, Og WY ¥
arr &, Afexr awmr o w7
yafay qgk 2 T w1 A A,
g & wedt Ay & ofiw ot
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[« 4]
- % oot a agE s faer §
TET  ATAT ATHAT AFEX T AT TEL
wgn wrg fw & agr 9% W w6t
arw-aTY @, wtuw ¥ afavare oF 9g
AT AT | AT A, s
¥, AM FAAT ®Y, TOA FAGT FT
favarw femmar mor f& A g7 Wt
fear mar 3, fawsm % AR ¥ ot
ATHT & IAAT ET AT HTH FTIA AT
wErTT & Az & W 21 g% I A1 5w
# R FQ AT JEIG /ORI A
AT | ¥W H AW AT oA w1 faeas
¢ afew o # fw oz s, w
¥ e fafred ¥ om T, W%
fafred ¥ fawm e frafmr arfess
fag a<g # &9 97 F1 AT 7O 7,
T & wiig #1 foan 3 &, smm
ot & F F 7 o 3 § o & A oy
¥ favamm £33 =t J=a1 #t favam
AR | vHiAT Fraw a0 | wfavas
AT & 1 UF aTE T TR &Y a
F@ g, 67 A § fe O I,
TF &t Y TT FAH qOIC FgaAr 2
e gary o a4 & 1 Wi feeet § £
qTET OF ST SE R T TET &7
AT AT | AT 9EY ¢ AR ¥W
wge =, fag? ot & s § ot g
are & TF T § W v & wEsi
w1 oA & fag 3@ & 1 39 A oW
gt & wa freT A W@ R, TEE W
g wdrm A @ g, e A v
s qur & 96 w1 frar s anfe
ag fafaeesi ®1 forrr o, foeelt & 42
gy fafred = ag 1§ wesl AW
i fr OF e A aw R g A #
W ¥ gEam fEE g

g a% wwl #7 amm §, & daw
g &g w1 § i s g Al
® § ferar oy o awi o o wwaT
FIC W ATATET FT & 1 oF wrfe

SEPTEMEER 17, 1864

in Council of 2306

Ministers
To THo WHAT ¥T TRATHT WrAT & |
o% wrée Wo Mo HHAY AT YA X,
ofF ag Tda a1, TEEW €1, TNIE
FTAT W, TATHY I IR0 H @™ @
qer | w1 arfe Wo UHo W7 AW W
woq aEEl ¥ EE oAd o
I8 1 q@ W faveww gwr, WO
ST T, I gFaeH! gk, TN KT
EAAT T4 AT fF 96 WTe Te UWe
oFaT 1 ) fE o dro # FH FTa
a1, TRINE AT T 1 AT TRATE TH
I\ ® yA E & f5 39 & 3w g
g &1 3@ Awun gEid § foar
f % i fash wafed 2o g /oy
A @ 5 gt Ame gw B AT
T 8, gurer favewe g & s
¥ 9= | T aww O # fomwr A
¥ g5 g

& § amdw wAgel # a| w
%7 WA ATEAT § | IAE ATE ¥
wm ¢ fF @g 97 € vHe WA
FH 98 § ag 97 F1 & fordr | gwE
forg art ar miw w7 , Afew Tl &
AT | FW IR WAET F1 76 qifearie
& amg UF FI9eR qUAATHE ST AT
g fomd &w & F17 F11 § 0¥ A
HAGT WO T 1| 9% fAw o F o
& sy A# @1 gafan d favar
AR awT s 9T ¢ | ¥ A 1w
g & ow @Y fAmT &, A T A
2

E A JWT IT § ERAT HH Aw
qOIWA KT AEA HAAT FA AW
W W AW AN gAT A R
ay & e W fred w9 AW o

& wrr g frogw W Foqw
fadidt z= & = ®AATTC § 1 A
¥ vy g fe wfwra wa &30 1 AW
&7 wiwwmr 7@ 1gr, w99 W Wi
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At 7@, wrrw wiwwT o T @ o
% ¥aw g wgar § fF e W
Lol G Sl U S
e ®ET WYY R gRwwe SR
& e g fip o i w19 ¥ sef favarer
aft & & omi o ST §, AT A
¥ fr o wivw ¥ fawg T 1 3©
sfaal #1, T8 THo UHe Tde FI W
TUHe W W AWl IA W 1 faTwt
grfe fadr g &, sw o favars
#rm | afea P T Wi i
T § a7 A wEA & e g W
e & favar A 2 1 afx w9 #
gt 3w wiE &, aft A S oA
w317 wuf Zw wie &1 famamw & @
9 W9 F wAW w1 T w79
e TgF W G w1 S eEw
#TET W R TV ST 61
fire afen f wa 3 & faet €t s
e £t & 1 Afwer e e fafree
T gy &, fafreer @ A # O
W &7 F FIH § | IH NG wAEET
o wfavar oY ¥ T A oWOw
T w73 §, a1 AT T 9 aeed
a e wiw S &, A AT
# @ wifEm | W W9 oaTeE §
SO AR w1 ST ATEY § AT qEN
dd¥z = smm WY e g
FET |

frae, & W19 w1 AT AEY
1T FgA T QUAT WINV FWTR w7
LM | gl 97 99 A AT AT @A
wer W1 F@ mn fe 9w A §
wtiwm frat &tz &= gt | & gm0 W
7ot § f fom gl 9% ga fandt o=
A A wWE W O § W A
ag ST EITET AR wWE R e
ffreee & WY 2w ¥ 2t @ ameat &
Fiformr & | 37 TWl T I A FA
¥ e 9wy & frmr ) oww s

BHADRA 26, 1886 (SAKA)

in Council of 2308
Ministery

W & I W e A g
T §1 FEATATE & IO T A
wHw § Wi A Wit g § 30 A
® A AW R | WY A qEgT X
ITAT Wi AE w9 s e
widY, WA STETAT oft &Y qet,
o 7 afgr &« o g & gEer
ag ¥ &y fwar | s W 3T 6@
o B AT A A FIAT A A A
T |

¥ wrodt AT 1 wre w7
g afr wm M & e A b aw
e, wifga A & e oaw, 6
39 At & qrg I faasy arfas
500 %% ¥ 7 & W I & W@ gy
F{ | TAF WY & AVFT § frvamm
@ & 1 B W9 avere § favm @
THe THe MHo ﬁ,ﬂ:lto e Lol cd
T T & AN FF, T 9T W AT ET
afer &1 3w # mfew w==T &, A
W ¥ difeq s & IEET wEE ¥
wé feams T TEr R, A7 9 W
a1 wArE ¢ fr fainft 7@ wiwa
T & faws wfaww & geme
Ay & | w favndt oW & A= Oy
& IR 6 IR T ATed Ad R
frdaacaas ! gmag o &
#fer gw 7@ s wwm O Tw
w0 & fomp oA § 0

& gt § ok T wTr 3w 3§ ey,
O, wEd, S, s o &
w1 ag &6 T § e wtew awi W
araraw wrer fasar & 0 FToow
w1 ¢ fomwr s feor g 1 oww
e # foay ot fafardc §—21 A
®1 Oty se—wrf Tar A@ & Fager
&1 a1 Wi a1 £ o am oA aw
qeirafordt #t Feafrdt § = zw gore
T WIfe® T 97 7% Z1 | TW a1 6
w1 oA ¥
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QW WY Eed : a W & e
o &

ot whi : TR & W ¥ % Far
FFm

& wger f foe ¥t ow awr W W
AT X | X FHT KT ATOF FA
w1 Aft w°m o & o g e gart
=1 ot aw tAre E Sfe Sl
gt 4 @ fr W= @ T &
ar H a3t Eaomd | Awgar g fs
TF FE @ ATAE FX ¥ wE e
A gMT | T g ¥ AR O ST
F T AT AT AAT AT FH OTECE :
T I FUA T A gAY A
ofz ox gt 71 721 fr g 737 fATEe
¢ @ AT R, T aSa oA
FEC BT F1 K 6 T30 AT @,
T FEATETE §, qET AT AT R,
a TEw ST W W oA R A
& e

§ ¥ W § 1o &1 FgW Agar
g 5 o8 o a7 & & wfrwamm w1
yea™ WraT &, a9 o &g § fv faw
TN ¥ g @ g Iuw § amdy
agt wvar | A ag ame o e ww
¢ fi g7 1 21T @ Fw 7 virfew A
w1 waw goee & wrf ot e
LU A

Mr. Deputy-Speaker: Shri T. T.

Krishnamacharti.

o ORWOAR : JIEH TR,

AR ®¥ AT ?
FTeaw wEY : wrg v

ot crhveTn & dar wmn g,
e A amargrd

SEPTEMBER 17, 1964

in Council of 2310

Ministers

ot g7« worm (Yww) :
TN AT & B aww ¥ §, v e
fafreer &1 a1

s UHETAT ¢ q® A faa 7
aay fear a1 w2 & 1 o & wok W
WTET FY Ad wrAAT | ¥ 09 w7 Ay
TR

IATCAN AERAQ : G HAT @7 AL
arx # fodmT | wr ds am

oY TR W o A
oy |
Mr. Deputy-Speaker; The Congress
Party has got twelve hours, and the
Opposition groups have got eight
hours, The Opposition groups have
already taken the eight hours. It is
out of their time that I am giving,

and if there is time, 1 will call on a
Member.

st oo @ iy fme 2
& . .,

WY g% W WHAT : TAFT HATT
at ag gon f faindt 29 %1 €1 ae
1 Fy 7@ e ooy e & e gea
s s & fam § e g 129 &)
a1 o7 qg @ AT

ot g Areraw fey : foes s
ATK § Tawr v W fren anfzg
a7 T e A w1 W gl 5
ot e wrfeq | wre W T wwA
far A gw qmw oy ¥ 5 weielv
® wEw femr am | ¥ oy G
e § Fami grar gt 9T AT HTAE-
W w1 A AT oma g g e
qek & wurar awa fremr wifgg

oY TRYwOAR : ¥ A A A
fea & formr o 727 &, 97 AW Zver o
wWhIETT AT W )
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‘Ttew W fafaseT &1 A
1 I & avg wrewT aug fadmT

oY gew W ey : AN T
wam ¥ Afem

ol OXweeR : 30 A g7
foe | o A fea & awm 35 0 oy
a1 @1 & T wug AFY faar @, wg
wramg?

I wErEw - W e

st T Trer - & firw ware 0T
4 WTET KT 9 | GO AU AT AGY
BAT a7 A1 WTT {W FATH T X |

o gEF W wETT T WIT
wdY AT %1 24 fadz #1 a7 g dfaw,
Ja& qIF AT AEET AT A | OAT &
A1 |ATN FHTA F FTCAT |

Mr, Deputy-Speaker: He is not
replying to the debate. The Prime
Minister is replying tomorrow. After
the Finance Minister, I will call
other Opposition Members.

Shrimati Renu Chakravartty: My
party is the second party here. We
have not exhausted our time I do
not know how it is being said that
already all the time given to the
Opposition has been taken.

Shri Keya: And there are other
groups which have not been
represented.

Mr. Deputy-Spexker: [ have got the
record here.

Skrimati Remu Chakravarity: 1
_have checked up the record.

Shrl Keya: There are other parties
also who have not got a chance.

Mr. Peputy-Speaker: It is not pes-
sible to give a chamce #o everybedy.

BHADRA 20, 1888 (SAKA)

»
in Council of
Ministery

Skri Koya: The D.MK. for example
has not got a chance. There are
others also.

2312

18 hrs.

Shrimat|f Reams Chakravarity: We
sit for days together but we do not
get any chance at all.

Stri Koya: The DMK Party with
eight Members has not been called,

<Y gOR WA wWw@ IS
AERT, ag AT w4 ¢ 5 fam axeg
F €t o1 79 7F ¥ gewr AT AW
frz 3 fear it afes famd g a7 2
IqET T30 F 997 fgar araw & ?

Mr. Deputy-Speaker: It is not pos-
sible to give chance to everybody.
The Chair had tried to give chance
to every Party.

wt awmt (AT R
HETE, ¥ UF 3qAEAT T G ¥ | ZT
frar FYqEA F a2 § Ao wEEg A
aan ¥ faur | W w97 IEwT 4 AN
7 fodr A fer = A oA wfrere
¢ 7o% fAC o T 7 w7 a1 T Y,
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m g ? . (Imterruptions).

Mr. Depaty-Speaker: Ordér, order.
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Mr. Deputy-Speaker: Order, order.
I have called the Finance Minister,

The Minister of Finance (Shri T. T.
Krishoamachri): Mr, Deputy-Speaker,
there has been a considerable amount
of discussion on this subject and as
my hon. colleague the Minister for
Parliamentary  Affairs mentioned,
this Government is being charged
with certain, maybe, deficiencies or,
maybe, sins of commission or even
omission., The charges can be made
briefly but the answers have to be
long. Therefore, 1 crave your indul-
gence to deal with the points that
have been raised on the motion that
this Government does not have the
canfidence of this House.

References have been made to
foreign policy, internal political situa=
tion, to the defence programme and
to the broad social and economic
policies of Government. Some hon.
Members have doubted the capacity
of this Government to bring into the
infrastructure of the economy any
element of socialism and some others
have criticised the present Govern-
ment from deviating from the social
and economic poficies evolved under
the leadership of Jawaharlal Nehru.
There have also been personal attacks
on me. I am not unaccustomed to
such attacks by Members on the
opposite side and I shall not join
issue with them.

1 propse to confine my remarks
mainly to the criticims of Govern-
ment's economic policies and to deal,
in particular, with the question of
planning and development in the
present context. 1 think, Sir, it is
appropriate that ‘the right ‘perspec-
tive on the present economic situa-
tion is restored so that our view
about the long-term policies is mot
. vitiated, ’

SEPTEMBER 17, 1964

in Council of 2314

Ministers

Let me straightaway say that the
price situation on which several
comments have been made has been
causing concern to Government. If I
may add a personal note, this was
one of my main preoccupations during
my last tenure as Finance Minister.’
There are in the present price situa-
tion several elements which are dis-
turbing and which require constant
action by Government. Wholesale
prices have risen by about fifteen per
cent over the last year and there has
been a particularly sharp increase
in the prices of foodgrains, edible oils
and other food articles. This order
of price increase cannot certainly be
allowed to be repeated; but a careful
analysis is necessary of the causes
behind this price increase  before
talking asbout runaway inflation or
putting a stop to development
expenditures and generally taking
measures which would slow down
the rate of growth of the economy.

Much has been said about mone-
tary inflation and rising pressure of
demand and so on. I shall deal with
these presently. Before I do so, I
do wish the House to realise that
while demand has been increasing,
there are factors on the supply side
which should not be ignored. Al-
though the facts - regarding the
decline in agricultural production are
fairly well known, let me briefly re-
state them. Cereals production in
1963-64 was 2.5 million tonnes higher
than in 1962-63; but this was just
about sufficient to make up for the
decline which had occurred in the
previous year. Taking the two years
together, there was Thardly any
increase; and there was in fact a

. decline of 1.7 million tonnes in the

output of pulses. Aggragate food-
grains output, which had reached 81
million tonnes at the end of the
second Plan, remained at the same
level in 1961-62 and declined by 2.5
million tonnes in the next year. The
production in 1963-84 was 79.3 mil-
lion tonnes—17 million tonnes lower
than what was achleved at the end

‘of the second Plan.
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While foodgrains production has
thus been stagnant, market arrivals
during the last crop season Wwere
-significantly lower than in the pre-
vious year. In the case of rice, the
decline in market arrivals was of the
order of 19 per cent. This, together
with the decline in the production
of wheat and other cereals, has been
mainly responsible for the pressure
on prices.

Among other articles of common
consumption, I shall refer to sugar,
vegetable oils and cloth. - In the
case of sugal, production declined last
year and although there has been
an increase during the current year.
the total output is estimated at only
25.5 lakh tonnes as against the target
of more than 30 lakh tonnes. We
opened the last -season with a wvery
small gtock; and considering our
expory commitment of about three
lakh tonnes, we have had barely 23
lakh tonnes available for current
consumption. Since at least a mini-
mum stock at the end of the season
must be maintained, monthly releases
of sugar have necessarily to be less
than twe lakh tonnes.. Price and
distribution controlg have been im-
posed in the case of sugar; with a
view to encouraging the production
of cane, the price of cane ‘was
increased last season and corres-
pondingly Government allowed in
May, 1064 an increase jn th: price of
sugar, The shortage iy wholly due to
insufficient supplies; and a fairly
tight distribution arrangement has
‘become necessary im almost all major
towns.

Prices of groundnut oil have risen
by about 30 per cent over the last
year. Here again, production trends
over the last few years are relevant.
Groundnut production has remained
constant around 4} million tonnes
since 1959-80; in the last crop season,
there was an increase in output and
a record production of 53 million
tonnes was achieved This is despite
a diminution in the acreage of land
on which groundnuts were * sown
particularly in Andhra- Pradesh area,
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which amounts to very nearly a
million acres. But production of other
oilseeds, especially mustard, has
declined. The output of rape and
mustard has gone down by nearly 30
per cent this year gs compared with

last year. .

Production of cotton yarn and cloth
went up by more than five per cent,
during 1963-64. A Woluntary system
of price control has been in force and
while thére has been an increase in
the price in cloth, it has not been of
the same order. :

All  this while population has
grown at a rat» of 24 per cenl per
annum and demand has also grown
ag a result of continuing increase .in
Government expenditures on defence
and -development -as also® private
expenditures, - etc. During - the first
two years of the third Plan, prives
showed a relative stability. If in the
subsequent period prices have gone
up, this is a reflection of the pressure
of demand in the face of continuing
stagnation in agriculture,

2316

In short, supplies have not kept
pace with the growth of demand. In
a situation like this, one cannot blame
the present price situstion on the rise
in denrand alone. Is jt suggested that
because agricultural production has
not increased sufficiently, we ghould
go back on the decisions which we
have already taken—decisions which
are vital for the lohg term progress,

stability ‘and independence of this
country? Is it suggested that the
increased expenditure on defence

which this House hat voted for the
last two years has not helped to
strengthen our forces and to build up
the nation’s strength against a
treacherous enemy? There may be
some who may claim hindsight and
suggest that all thig defence build-up
was not really necessary They are
entitled to their own assessment of the
gravity of our border situation. I for
orie would reiterate my belief that it
was a wise deécision for us to step up
our defence expenditures apnd to build
up not merely ‘the strength of our
forces but also a sizeable organisation
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for defence production, There can be
no question of making any material
cuts on defence expenditures, What
about development expenditures? Is it
suggested, again, that this country can
afford to build up a wviable defence
without the necessary support of a
strong and diversified economic
structure? It is idle to think that a
country can be strong militarily
without being strong economically. 1
submit that the decision to go ahead
with defence and development was
one which cannot be reversed merely
because there have been failures of
supplies causing hardships in the
short run. 1 would urge that a short-
term view on this matter wil]l be
disastrous for the country's long term
progress.” The pressure of demand has
to be in the upward direction since it
must reflect our determination to press
ahead with our 'programmes of
development and defence. This js not
to deny that certain pruning _of
expenditurey with a view to avoid
waste i; necessary. Such pruning has
already been undertaken.

Government have, during the last
few years, kept before them the
constant objeclive of Anancing suc-
cessive increases in expenditures by
non-inflationary means, And to a
large extent this objective has been
fulfilled, For instence, a major part of
the increase in defence outlay in the
last two years has been met by addi-
tiona] taxation. Deficit financing has
been reduced The total borrewing of
the Central and State Governments
trom the Reserve Bank came down
from Rs. 207 crores in 1962-8 to
Rs. 185 crores in 1963-64, During the
current fiscal year up to the end of
Augusi, the Central and Stsie Gov-
ernmenis barrowed Rs. 20 crores
from the Reserve Bank as compared
with Rs, 10 croreg in the correspongd-
ing period of last year, With the pro-
posed cut of Ra. 75 erores in Goy-
ernment outlays, il is expegted that
deficiy fnapcing during the current
year will be Jewer ihan in the lgst
FEpr.
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Bhri A. P. Jaim: What iz the total
up till now?

The Minister of State in the Min-
istry of Rallways (Dr. Ram Subhag
Simgh): The total has gone to Rs. 900
crores.

Shri T. T. Erishpamachari:
the period of two Plans,

Taking 1the Central Government
alone, treasury bills worth Rs 85
croreg have been cancelled upto the
first week of September during the
current year. It is true that during
the corresponding period of last year
cancellations were larger by about
Rs. 65 crores. But this deterioration
in the ways and means position 1=
only apparent. Our cash balance now
is about Rs. 97 croreg which is satie=
factory, It is more than explsined by
the fact that instalments of Plan
assistance to State Governments have
been running this yeéar at a rate of
Rs, 15 crores more every month as
compared {o the corresponding months
of last year This fact alone accounts
for larger disbursements by 1the
Ceniral Government of adout Rs. 80
crores during the current fiscal year
Collestiong of customs and excise
duties upto the end of August 1964
amounted 1o Rs. 454 crores gg com-
pared with Rs, 413 crores in the
corresponding  period of last  year.
Collections of income and corporation
tax have been maintained gt about
the same levels as in Lhe corres-
ponding period last year. Considering
the fact that in the months of Apri.
and May our collections of direct
taxes were low for thg reason that
there had been an increase in the
collection of direct taxes by over
Rs, 60 crores in the month of Warch,
this is fairly gatisfactory. 09 the
other hand, dJefence expenditures
have been larger - by about Rs 15
<rores during April-July this year,
capital expenditures of reilways lar-
ger by Re 22 erorey apnd net receipty
of Reilways somewhat smaller by Ra.
§ crores. [i is t00 early yet to predict
the budgetary outlook for ine carrent
yéar ks compared wilh the eslimates

Over
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presented at the time of the budget.
The point to note is that the most
important factor affecting thr ways
and means position of ine Central
Government has been the substantially
larger disbursements of Plan assis-
tance to the States, In the curren:
year, as sgainst Rs 575 crores whica
was allotted, the Planning Commis-
sion may well have a deficit of an-
other Rs. 70 crores to Rs. 75 crores.

Even after taking credit for a larger
Plan assistance, several State Gov-
ernments have shown substantial
deficits during the current yea'.

ot T Raw TUY ;T 7Y wET
mgrm ey T3 &, & wAn few qud
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Shri T. T. Krishgamachari: The
State Governments need io .ntnsify

their effort to mobilise non-influ-
tionary resources for the Plan,

T q HiwE

Monetary policy has also been used
to check inflationary tendencies.
Restraint on deficit financing itself ix
a major element in controlling money
supply. Bank credit to the wrivate
sector has been regulated through
selective credit controls, Advances
against foodgrains for instance arp
now some Rs. 8 crores lower than a
year ago. If, nevertheless, money
supply has shown a large increase of
Rs. 430 crores Jast yedr as com-
pared to Re. 284 crores in the previovs
Year, twa important factors have
contributed to this, In the fist place,
about Rs 100 erores of incrcase in
money supply last year iy purely
slatistical. A large part of the saving
deposits which used to be classified
as time deposity are now being clusei-
fied as demand depasits; this change
in elassification has itsell added .o
the rhoney wsupply, Secondly, there
wis an improvement of Rs. 88 crores
in foreign exchange redarves in
1083-84 (ie., an increase of Rs €9
crores in 1088-84 as against an equi-
valert declloe in the previous ywar).

BHADRA 26, 1886 (SAKA)

in Council of 2320
Ministers
A decline in foreign exchange

reserves leads to a decline in money
supply; an increase vontributeg to
an expansion in money supply. Tous
the improveme 't in thc balance of
payments last year, welcome as it
was, was reflected in larger money
supply. These two factors Logether
explain why the rise in money
supply was much larger than in the
Previous year.

1 do not wish to contend that therc
has been no pressure of demand inm
t1s economy; far from it. As I said
earlier, the pressure of demand is a

fiection of our def and develop-
mental effort. Bup it is a miseke to
think that the situation 15 one of run-.
away inflation since the shortuge of
supplies arising mainly from adverse
weather conditions for the last few
year; has been a major factor aggra=
vating the price situation,

Shri Dandekar in his maiden speech
displayed considerable wvirtuosity in
dealing with his theme but since
some of the points raised by him
have also been raised earlier in the
course of the food debate, I crawvu
the indulgence of the House to refer
to them. It was stated tow the
present price situation was the conge-
quence of an undue cmphasis om
heavy industry, that the real basic
industry for India was agriculiure
and if attention wag concentrated on
it, we would not have [luced the
same difficulties. The question iz nod
#o much of relative empnasis on
heavy industry and. agricuiture; the
resousces that go into each of these
are by and large non-competitive.
There ls nothing to prevent increase
in agricultural production il at the
gsame time Government establishes
steel plants or invests in machine
building, The fact that over 70 per
cent of the population deoend: on
agriculture iy an argument ay much
for giving all facilities to wagri-
culture as for creating conditions in
which rapid increase in nun-agii-
cuitural employment can be genersted
to relieve the pressure en the land.
There iz no escape lor & counlry
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like India from rapid ndustrialisn-
tion; and, in order progressively tc
reduce  dependence on  fureign
assistance, there iz no esrope from
the: production of metals and
machinery. This does not of coursc
mean that programmes whether for
agricultural improvement or in the
field of industria] development may
not have to be rephased over a period
of time so as to ensure even prog-
ress in output all along the line.

Several hon. Members complained
about the continuing imports of
foodgrains. We also wisn to see that
‘these imports are reduced, but the
only way to do so is to achieve our
target; of production in agriculture.
‘1t will be wrong for a country like
India te continue to import steel
either.

The lesson of the last three years
43 not that we reverse our strategy
‘of the Plan and slow down develop-
ment; it ig that we should continua'ly
'strive to improve the veturns from
investment in every field so that the
rate of growth of the econumy s
speeded up. '

In 1963-64 there has been a more
4han 4 per cent increase in national
‘income as compared to 24 per cent in
each of the previous two years. Many
of our newer industries are showing
increaseg in output. For insitance, the
value of machine tools production
‘has gone up from Rs. 6 crorey at the
end of the Second Plan to more than
Rs, 18 crores in 1963-64; aluminium
output has also increased .. threefold
in the first three years of the Third
Plan.. In most engineering and
chemical industries, the annual rate
of growth range; from 10 to. 20 per
‘cent. Among consumer items, produc-
tion of radio receivers, for instance,
has increased at the rate of 14 per
‘cent per annum in the last' two years,
-of rayon yarn at the rate of 18 per
cent, of eleciric lamps at the rate of
18 per cent and of paper at the rate
of 10 per cent, Power generation is
wltimately the most reliable index of
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Industrial development and the
installed capacity of electricity under-

takings has increased in the last
three years at nearly 11 per cent
per annum, Traditiohal industries

naturally cannot show the same spec-
tacular increases, But the jute
industry i® now running to full
capacity for the last two years and
colton yarn production is altc being
maintained at or near ful! capacity.

I do not see why the growth of

our industries must be abruptly
checked by a slowing down of
investment outlays. The correct

policy, on the contrary, js to remove
the obstaclés in the way of an even
faster rate of growth in industry.

Obstacleg and difficulties there
always will be. Towards the end of the
First Five Year Plan we had diffi-
ucute foreign exchange shortage
requiring Goveinment support Early
in the Second Plan, we faced an
acute foreign exchange shortage
requiring re-adjustments in the Plan.
At the beginning of the Third Five
Year Plan, again, we had difficulties
on account of the shortages of power
and trangport which affected indus-
trial  output. Scon  after the
Emergency, there wa;s dullness in
the capital market and the question
of augmenting facilities for indus-
trial finance became important. At
each stage we have been able to get
over the difficulties by concerted
action, by a re-adjustment of policies
and by a re-deployment of our
resources. I do nut see why we should
not be able to get over the present
difficultie; also in g similar manner
without affecting adversely our
long-term development policies.

-In the field of industrial finance,
we have, as the House - is aware,
taken a number of measures during
the last year to augment the
facilities. A Unit Trust has been
startéd and it hag already been able
to collect: . substantial gums largely
from smal]l savers, The Development
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Bank has also started operations. ance given by the members of the

Shri Dandekar complained about the
difficulties of raising funds in the
capital market, While I do feel that
the new institutional framework—
which we are evolving—will help
meeting the problem to some extent,
I would repeat what I had said else-
where that industry ought
to learn to tap energetically the sav-
ings of the people. The attitude that
one has only to come with an issue
to the market in the expectation of
finding the money one wants to raise
may be suitable in advanced countries
where capital markets are well deve-
loped and have a broad base. In a
country like ours, the market itself
has to be broadened over a period of
time; and it is primarily the duty of
the industries to cultivate the market,
to meet its requirements so that
eventually the market also respondr
1o the needs of industry. There is
no evidence to suggest that g really
good issue which has been placed on
the market has suffered lack of res-
ponse. I want to see in this country
a gradua] establishment of conditions
in which no worthwhile industrial
wenture, which promises to contribute
to the growth of the economy, is held
back for want of finance.

Some hon. Members referred to
the existence of idle capacity in our
industries. As I mentioned earlier,
in two of our biggest industries,
namely cotton spinning and jute tex-
tiles, there is no idle capacity as such.
In fact we could do with a bigger
<cushion in both these industries in the

way of installed capacity. In some
engineering and chemical indus-
tries, capacity remains unutilised

partly due to the shortage ot foreign
exchange for import of materials and
«omponents required for current pro-
«duction. This is a problem which
Government is looking into partly by
encouraging indigenous production of
these materials and components and
partly by obtaining non-project assis-
tance on an increasing scale so that
fuller utillsation of capacity is made
possible. The proportion of non-
Project assistance to the total assist-
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Consortium, for instance, has pro-
gressively gone up; and of the curr-

ent year's commitments, nearly 49
per cent represents non-project
assistance, With the help of these

funds, we are able to increase the
allocations of foreign exchange to
priority industries. The recent IDA
credit of $80 million also aims at
meeting the import requirements of
three key industries in respect of
which higher levels of production are
being aimed at. ~

In brief, Government hag constant=
ly endeavoured to remove the obsta-
cles to industrial growth by augment-
ing the facilities for finance, by
giving valueble tax concessions to
certain priority industries and by
arranging for increasing availabilities
of foreign exchange for import of
materials required for current pro-
duction. The index of industrial pro-
duction has shown a progressive in-
crease in the last few years. It has
gone up from 130 (1856—100) in 1960
to 150 in 1062 and further to 163 in
1063. The average for the first five
months of 1064 wag 171,

References have been made to the
problem of unaccounted money. It
has been gaid that unaccounted money
has been used for hoarding of com=-
modities and has generally added to
inflationary pressures. To a certain
extent, it is true that the existence of
unaccounted money tends to defeat
regulation of credit through the bank-
ing system and adds to pressure of
demand through consplcuocus con-
sumption. But the problem is no!
one capable of easy or immediate
solution. Primarily, it is 5 matter of
enforcing controls more effectively
and checking tax evasion. Govern-
ment have taken certain steps re-
cently to unearth unaccounted wealth
from the lockers of certain indivi-
duals; and Government is determincd
to persevere In this matter,

While I do not wish to minimise the
gravity of the price problem, or draw
any comfort from it, I would draw
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the attention of the House to the fact
that taking a longer view, the rise In
prices in India has not been anywhere
near the sort of increase which Thas
occurred in many other countries.

Shri Hanumanthaiya: Take the ex-
ample of Brazil and it will ecomfort
you very much.

Shri T. T. Krishmamachari: Bet-
ween 1850 (the pre-Korean war year)
and 1863, wholesale prices have in-
creased in India at an annual rate of
1.7 per cent; the increase in several
European countries has been more
than 2 per cent per annum. In less
developed countries also larger In-
creases in prices have occurred....

Bhri Ram Sewak Yadav:
about the food materials and
hecessities of life?

What
other

Shri T. T. Krishnamachari: The
point is that if the value of the rupee
has declined, so have the values of
other currencies. An average increase
of 2 to 3 per cent per annum in prices
appears to be a general phenomenon
in the world and India cannot escape
a gentle rise in prices.

The sharp increase in prices which
has occurred over the last year is a
pointer both to the necessity of raising
production &and to the nead for
regulating the distributive system. I
have always maintained that stabilisa-
tion of agricultural prices in India re-
quires Government to enter marketing
operations on a large scale. We must
also have proper policies in regard to
the prices we pay to the agricultur-
ists, Mr. Peter Alvares acrused
Government of purposefully depress-
ing agricultural prices.

Shri K. B. Majaviya (Basti): So far
no specific picture has come.

Bhri T. T. KErishaamachari: He gave
the example of sugarcane. In fact,
the minimum prices for sugarcane
have been progressively increased. T
{8 also not Teasible 40 malntain sugear

SEPTEMBER 17, 1084

in Council of
Ministers

2326

prices at reasonable levely if sugar-
cane prices are allowed to go up fur-
ther. I am not saying that the grow-
er ought to be satisfied with the
return he gets today. All I am saying
is that unless we have un integrated
price policy, it will be difficult to
stabilise the consumer’'s cost of living.
It is a question of justice to the pro-
ducer and fairness to consumer. In
order to maintain the price level,
Government has to tske on in-
creasing responsibilities not mere-
ly in the marketing of agriculturai
produce but also in regard to certain
manufactured  consumer articles.
Equally it is important to evolve &
long-term incomes policy. 1 do mnot
deny that sharp increases in pricos
would call for adjustments jn incomes
in the short run, since the margin of
tolerance in a poor country like India
is necessarily limited. We have
granted increases in dearness allow-
ance to our employees, and wage in-
creases have also occurred in indus-
trial and commercial establishments.
These, to my mind, are inevitable
consequences of a sudden rige in
prices, but they are also a warning
signal and call for the utmost disci-
pline in every sphere of activity so
that failure in one direction does not
generate the snow-ball effect of a
wage-price spiral.

Shri E. D. Malaviya: Where is that -
discipline?

Shri T. T. Krishnamachari: 1 feel
that Government should utilise the
opportunity provided by this debate to
indicat> their line of thinking in re=
gard to the Fourth Plan. The wark
of formulating the Fourth Plan is go-
ing on in the Planning Commission and
in those departments of Governmant
which are vitally concerned in this
effort. We have not yet come to the
stage of determining the magnitudes
of that Plan. Nevertheless, it seems
desirable and necessary that a cer'ain
amount of advance aclion in respect
of the Fourth Plan is taken in the last
year of the Third Plan. Such advance
action might well determine the scope
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and pace of the Fourth Plan develop-
ment.

As in this Debate and also outside,
references to the Plan in various
forms have been made indicating that
there is some kind of a struggle with-
in the component parts of the Gov-
ernment and in the Planning Commis-
sion in regard to the dimensiong of the
Plan, I would like to say that the con-
cept of this struggle is not to be found
anywhere in Government sectors and
seems only to be the product of lively
imagination outside,

Shri A. P. Jain: And the struggle is
good.

Shri T. T. Krishnamachari: In cnvi-
saging anything for the future, no
matter whether it is a plan for a big
country like ours or a plan for a
small family, it is but na‘ural that
there should be different ideas of what
is ultimately needed and what s
«icsirable.  The idea of a planned
effort is ultimately to put all these
ambitions and aims together, weigh
them gzgainst the resources availabla
and the capacity to implement these
targets and come to some decision
which bas to be acted upon,

I would like to tell the hon. Mem-
bers of the House that as the size of
the Plan grows with each Plan and
this is as it ought to be the task of
reconciliation between diverse claims
becomes even more difficult and the
area of difference in regard to resour-
ceg available and in regard to our
conception of what is desirable in the
Plan becomes more difficult. A Plan
for five years is in itself to some ex-
tent an abstract concept. It cannot be
described in simple terms ag so much
being done per year as we often do in
our annual plans. A planned effort
hes to be 5 compound effect. It is in
this connection that T would like to
refer to what some people say, namely
that what is feasible must also be
financially possible. It is not always
so. 1f effort during the earlier years
of a plan strengthens or accelerates
the momentum of the economy then
one can look to achieving larger tar-
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gets in the final years of the Plan. 1
am mentioning all this only to indi-
cate that there is a posaibility of our
anticipating larger increases jp the
third, fourth and fifth years of the
Fourth Plan provided the advance
action for the Plan is initiated in the
last year of the Third Plan and follow-
ed up assiduously during the earlier
years of the Fourth Plan. And it is
with this view in my mind that T
propose to deal with certain aspefts of
the Fourth Plan, which is now engag-
ing our attentien.
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I would like to deal a little more
fully with this constant charge both
from the right and the left of the
Plan's alleged neglect of either agri-
culture oy of the heavy industries
sector, If this charge is conceded,
then obviously, there could be no
Plan. We are not now in that stage of
economic development which we were
in 1954-55 when we could quarrel
intelligently whether we should have
2:5 million tons of steel production
or 6 million tons. The charge then
levelled against Government of em-
barking on a scheme for & million
tons steel production might have been
maintained with a certain amount of
plausibility. But today these charges
can have no validity whatever. About
the magnitudes of the Fourth Plan, I
am not able to indicate precisely any-
thing except to say that the panorama
for the Fourth Plan is before us and
that it does not permit the neglect of
any one branch of economic activity
to the advantage or to the highlight-
ing of any other, Agriculture and
allied operations, as we are conceiving
them for the future, require tractors,
pumps, electric power, drills and rigs,
fertilisers, pesticides, refrigeration
equiprhent, dehydration equipment,
storage facilities, cement, special types
of transport facilities and so on, all of

which could be multiplied ad infinitum.
These in turn ‘will require pro-
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ducer goods the aggregates of which
present a picture of considerable
magnitude and would necessitate the
production of ‘basic materials like
steel of varioug 4ypes, other metals,
the development of the machine build-
ing industry and various other items
all of which fall in the category of
heavy industry. Does it not, there-
fore, follow that the various compo-
nents of the economy are comple-
mentary and inter-dependent, and
any highlighting of the one to the
detriment of the other cannot ensure
orderly progress which is the basis of
any planned development? One can
say that this argument is not valid
for the reason that many things could
be imported. True, we are even
importing foodgrains, but that itself is
the main justification for gtrengthen-
ing the agricultural production front
g0 as to eliminate these imports to
the level of the vanishing point. In
the same way, we are importing more
than a million tons of steel, in spite
of the fact that we produce @ million
tons of ingot steel. Maybe we may
have to import more in the future.
But this is something which we pro-
gressively try to avoid, and hon.
Members who have ful] knowledge of
our foreign exchange situation, parti-
cularly in terms of a large Plan,
would have no difficulty in agreeing
with me that reduction of imports and
to that end, substitution of imports by
home products has to be one of the
fundamental planks of our future
plans.

Where then doeg thig charge against
Government or the Planning Commis=
sion of neglecting one sector to the
benefit of the other, whichever it
might be, come? May I, therefore, in
all humility suggest that thig kind of
talk in the House and elsewhere by
parties to the right ang parties to the
left, of our neglecting one sector and
pushing up the other is not only com-
pletely meaningless but also, if T may
=ay so, somewhat unintelligent?

In taking a view on the role of
agriculture in the Fourth Plan period,
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we have to take into account the fact
that we are rapidly getting into a
situation where further development
has to be in terms of intensified culti-
vation and of improveq productivity
in agriculture rather than in terms of
merely increasing the acreage. This
calis for the deployment into agricul-
ture of various material inputs like
fertilisers and pesticides, improved
methods of cultivation, better seeds,
more rational application of water
and the development primarily of
agro-industries. These involve in
turn & higher degree of planning for
agriculture than has been the case in
the past. Agriculture would, in my
opinion, be entering into a phase
where progress can only be by mea-
sures devised and co-ordinated at a
degree of sophistication that we have
customarily applied so far to other
sectors of the economy like power or
industry.

What should be our objective in the
fleld of agriculture? It should be to
achieve a rate of growth that would
be in consonance with our progress in
industry and in other flelds of national
economy. Ag hon, Members are
aware, since our development began,
industry has been growing at a rate
somewhat in excess of 8 per cent while
agriculture hag grown at g rate some-
what less than half as much, and in
the last three years, hargly at all.
Taking the economy as a whole, there
is no doubt that the slow progress of
agriculture hag had the effect of
depressing the overall growth rate as
a statistical average. Even more
seriously it has had the effect of keep-
ing at a low level the resources avail-
able from the agricultural sector for
the country's growth as a whole. In
the Fourth Plan, I cannot see how we
can rest content with the attainment
in agriculture as a whole of a rate of
growth of anything less than 5%.
This would mean, inter alia, a higher
degree of administrative organisation,
a higher degree of co-operation bet-
ween the States and the Centre and
a more intensified effort in those as-
pects of industry that have a bearing



2331 No-Confidence
on agricultural production, as for
instance, in the production of fertili-
sers. Efforts have also to be made in
the direction of stepping up of pro-
duction of subsidiary and protective
foods and of securing food ecanomies
by encouraging food processing ven-
tureg on a larger scale than till now.
Again we have to carry further the
approach underlying the package pro-
grammes whereby we concentrate on
maximising our efforts in those areas
where we can confidently expect high
returns in a minimum period of time.

1 fully share the view that both in
the short term and in the long term
our development efforts would be
jeopardised unless we can quicken the
pace of agriculture in the country. In
the Fourth Plan we have, therefore,
necessarily to devote adequate resour-
ces and undertake, in co-operation
with the States, all the organisational
ang other improvements necessary to
open up a decisive move forward in
this vital fleld. As I mentioned ear-
lier, a suitable price policy for the
producer, as much ag for the consum-
er, is an essential part of any pro-
gramme that we may devise and we
have, therefore, necessarily to exa-
mine this aspect both for the short and
for the long term keeping in mind
our objective of agricultural growth
with a reasonable measure of price
stability.

At the same time, I should like to
re-emphasize that development of
agriculture cannot proceed without
adequate support from  industry.
This, in fact is one of the aspects of
the higher degree of sophistication
that I have already said should evi-
dence our further efforts in agricul-
ture. The Plan must be treated as an
organic whole and there is no ques-
tion of competition between progress
in agriculture ang development of
industry, be it consumer industry,
small industry or heavy industry. In
the Fourth Plan therefore we propose
further advance in the direction of a
build-up of industry along the broad
lines that we adopteg for ourelvey in
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we must endeavour to concentrate on:
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(i) Production of goods such as
fertilisers, insecticides, ggri-
cultura] implements including
tractors, pumps, diesel engines
ete. required so urgently for
giving a boost to our agricul-
tural programmes,

(ii) Early completion of heavy en-
gineering and other engineer-
ing industries already taken
in hand and such additional
projects as are deemed neces-
sary for balancing the pro-
grammes and providing a
sound basis for future indus-
trial development.

(iii) Stepping up production of
both pig iron and steel from
the expansion schemes in
hand as wel] as those already
contemplated at the present
units besides Bokaro, and the
establishment of additional
capacity for non-ferrous me-
tals, aluminium, copper and
zine.

(iv) Increased production of con-
sumer goods such ag textiles,
sugar, drugs, kerosene, paper
ete.

(v) Expansion of production of
cement and other construction
materialg to meet the increas-
ing demands.

(vi) Production of petrp-chemical
productg like synthetic fibres
to substitute imported cotton
and wool, based on products
obtained concurrently with
kerosene in our reflneries.

In the organisational fAeld, our
policy in the Fourth Plan will con-
tinue to be on the lines set out in the
Industrial Policy Resolution of 1956,
While Members of the Opposition
have from time to time criticised that
Resolution from differing, and mutu-
ally inconsistent, viewpolnts, we have
vet to recognise that it is within the
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ambit of that Resolution that satisfac-
tory progress in the field of industry
as a whole has been achieved over the
past years. Within the broad frane
work of that Resolution, we should
endeavour to adopt such methods as
would promote industrial production,
ag in agriculture, in the largest degree
in the minimum period of time and at
a minimum cost.

Members are aware that, to a much
larger degree than in agriculture, the
shortage of foreign exchange has been
an inhibitive factor in the growth of
industrial production. From this point
of view, efforts have to be made in the
following directions:—

(i) Complete the programmes In
hand and secure as much oul-
put from each of them as
possible.

{ii) Utilise idle capacity by aug-
menting supplies of required
components and materialg _tu
existing units and giving
preference to priority and
essential industries, wherever
the availabilities fall short of
overall needs,

Swami Rameshwaranand rose—

Mr. Deputy-Speaker: 1 suggest the
House may sit till 6 O'clock to give
an opportunity to Members who have
not gpoken.

Shri T. T. Erishnamachari:

(ili) To give preference to expan-
sion of -existing unmits over
establishment of new units
wherever conditions  justity,
as this would help to secure
additional capacity with mi-
nimum investment.

In working out inter se pri-

(iv)
ority between schemes of
to give

equal importance, .
preference to fast maturing
schemes over those which are
likely to have longer gesta-

tion periods.

Similarly in the case of in-

(v
dustries which offer export

-
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possibilities or import substi-
tution, they woulg get prefer-
ence over others not similarly
placed.

Shri Koya: Read a little slowiy.

Shri 8. N. Chaturvedi (Firozabad):
Has the House decided to extend the
time?

Mr. Depaty-Speaker: The House
will sit til] 6 O'Clock,

Shri S, N. Chaturvedi: The House
has not been consulted in the matter.
Has the House been consulted in the
matter?

_Mr. Deputy-Speaker: I am consul-
ting the House.

Shri Hanumanthalya: No, no. We
are not mitting.

Shri T. T. Krishnamachari: I would
like to re-emphasize the importance
of the last point, particularly from the
forelgn exchange point of view. A
clear and unequivocal obYecfive of
furture industrial licensing has to be
import substitution in an increasingly
large way, if we are to achieve over
the next few years a solid basis on
which to reduce our dependence on
foreign aid and find within ourselves
the sustenance for our further growth
to the maximum extent. I should not
be misunderstood when I talk of
finding sustenance from within our-
selves. I am not one of those that be-
lieve in an autarklic scheme of deve-
lopment.

Shri Satya Narayan Sinha: The Gov-
ernment has no objection.

Mr. Deputy-Speaker: The Govern-
ment hag no objection to our sitting
till 6 O'clock.

Shri K. D. Malaviya: What i3 the
special reason that a decision is taken
like this to sit till 8 O'clock without
consulting us?

Mr. Deputy-Speaker: There are
some Parties who have not spoken
yet.

Shri K. D. Malaviya: That list can
never be exhausted even if vou 3it till
7 O'clock. My suggestion is that we
adjourn at 5 O'clock.
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Mr. Deputy-Speaker: The debate
must close today .. (Interrup-
tions.)

Shri T, T. Krishnamachari: If the
House does not want to hear us, can
we take it that they are withdrawing
their motion of no-confidence. I am
quite prepared to sit down if they
want to do s0. They have said what
they wanted to say about the Govern-
ment and I have at least to put be-
fore the country what we are doing
and what we intend to do. II it does
not please the hon. Members, well,
they are quite at liberty to do what
they can but they must permit us to go
on. Government is entitled to be
heard...... (Interruptions.)

1 was saying that as our economic
development becomes increasingly
complex and advanced we would
need more than even now, to keep
in touch with technical progress
abroad; we will have to continue to
import mnew innovations, technical
know-how and even new products.
Self-sustenance, in my opinion is,
best understood as the capacity to
generate within  oneself adequate
potential for growth; it all the factors
of growth are not available internally,
as they would not be for quite some
time, it would mean ecapacity to find
from within ourselves resources to
pay for their import.. (Interrup-
tions.) i

Mr. Deputy-Speaker: I think there
is too much of talk going on ewven in
the Government Benches.

Shei T. T. Krishmamachari: Any
rational: scheme of industrial deve-
lopment both from the economic and
social points of view, must take
account of the need to foster the
growth of small-scale industry as
also the need to spread the benefits
of industrialisation over as wide a
fleld as possible; and no Government
run on democratic limes can overlook
these two agpects. But at the same
time no Covevrnment run on rational
lines can afford to ignore bhard econo-
mic, factors and overlook important
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economic factors like the proper loca-
tion of industries or the economies of
scale. I have had the uncomfortable
feeling for quite some time that we
have perhaps not given the cost factor
as much importance in the past as
we should have. At any rate it is
now definite that with the increas-
ing scale of our industrial efforts and
with the call sueh efforts make on
our limited resources, we should pay
the fullest attention to the cost rea-
lities of any given situation. Within
this requirement, I believe it would
be possible and necessary that in our
Fourth Plan we adequately define
and provide resources for both small-
scale industries and for the spread of
industrial activity over the many re-
gions of the country (Interrup-
tions.)

2336

Mr. Deputy-Speaker: Order, order.
He is making an important policy
statement in reply to the debate. I
think he should be shown the
courtesy and heard patiently.

Bhri T. T. Krishnamachari: For the
progress that we need to make in
agriculture and industry in the long
run, we have to look to our infra-
structure activities. That, in the Fourth
Plan period, we are able to project
concrete steps in agriculture and
industry is partly due to the past deci-
sions we have taken to TIncrease
availabilities of transport, of power,
etc, Similarly, we have to take de-
cisions now, and in the Fourth Plan
period, in these very flelds, if in later
years we are not to be held up in
agricultural and industrial progress.
Hon. Members are aware that in the
field of power, after some setback in
the later years of the Second Plan,
we started quite a number of projects
—hydro-electric, thermal and nuclear
—in the current Plan, Some of thesc
projects have been finished and others
would be completed between now
and the first year of the Fourth Plan.
In all, as I said earlier, the avail-
ability of electric power has been
expanding at a rate of some 11 per
cent per annum, which, as things go,
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is not an unsatisfactory rate. We
have, af the same time, also proceed-
ed some significant way MW the pro-
duction within the country of equip-
ment for power generation in both
the public and the private sectors.

In the Fourth Plan, we have to
continue the expansion of electrical
generation. Here again, as in other
fields of the economy, we are rapidly
leaving the stage where the choices
open to us were few and simple.
The increasing complexities of the
power and energy situation have been
well brought out in the series of stud-
ies undertaken by the Energy Survey
Committee whose final report would
be available,' I hope, in the next
couple of months, The proper utili-
sation of the middlings output of our
coal washeries, the proper balance
between hydro-electric, thermal and
nuclear and other forms of energy,
the maximisation of decentralised
generation as against long-distance
transmission of power and the deve-
lopment not merely of an integrated
grid system over the country but
also of truly economic power stations
generating  electricity in bulk—all
these call for the greatest degree of
carefulness in planning our future
power development. The Planning
Commission has made some progress
in this fleld and the House may be
interested to hear that actioi has al-
ready been taken in respect of cer-
tain power schemes which, on the
basis of all the criteria I have men-
tioned, would seem inevitable. In
the months to come we shall plan
such advance action in respect of
other power schemes and indeed,
wherever possible, in other fields of
the economy as well.

1 must here draw attention to a
major facor in the development of
power that has been causing me some
concern. ‘That is the problem of
resources for power development and
has two aspects, Firstly, there is the
question of the power tariffs which in
any well-regulated economy must be

SEPTEMBER 17, 1964

in Council of

2338
Ministers

so frameq as to cover costs in full
and leave over some resources for
investment in further expansion, The
second aspect is relevant to major
projects which, either because of their
cost or because of the technical diffi-
culties of execution or because of
both, may involve the assumption by
the Central Government of a larger
degree of responsibility than has been
the case so far. Indeed, if in the
years to come, we are to have a pro-
perly integrated regional and national
grid with power being supplied at the
lowest possible economic cost, we
would have to consider fairly soon
the administrative implications and
come to satisfactory arrangements.

Passing on to the field of transport,.
while we must continue to expand
railway facilities for the carriage of
the larger freight cargo that would’
be implicit in the increased tempo of
activities we expect in the Fourth
Plan, we would have to pay a larger
measure of attention to the develop-
ment of our road system, as well
The total impact of traffic has got to
@ position where, broadly, there has
to be development not only in the:
railway system but also in the road-
way system. We are yet only in the
early stages of a broad-based road
system. We have already become
fully aware of the many complica-
tions that have to be resolved in-
framing a sound road development
programme on g soundly conceived
and truly national basis, A number
of studies are now going on which
could be helpful in the formulation of
such a programme. Notwithstanding
all this, pur gheet-anchor in the matter
of transport will continue to be the
railways for a wvery long time to-
come.

Since our capital investment om
railweys is considerable, which
amounts to a very high figure—we
should expect a much higher rate of
return from this source of economic-
activity. In this context, it is worth-
while realising that the capital expen—
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diture on railways having been made,
the ratio of costs as between road and
rail transport is six to one. This
merely points out the necessity of
making the maximum use of the
cheaper method of transport to which
there is already a committed expen-
diture. The concentration in the
fourth Plan must therefore, inevit-
ably be on maximising the utility and
efficiency of railways and on the con-
servation of resources which may go
waste in the present system unorga-
nised road transport.

I have indicated so far some of the
considerations in’ our mind relevant
to key sectors of the fourth Plan; I
cannot obviously go much further in
the course of this debate into the
entirety of that Plan which, as I have
already said, is still in the making.

However, one other remark has
necessarily to be made. In the field
of employment, it hag been our unfor-
tunate experience that there has been
an increase in the back-log of employ-
ment, from Plan to Plan. Obviously,
in the Fourth Plan, we must aim at
the provision of employment to the
new entrants to the labour force
which is assessed at about 23 million
persons. This is engaging our close
attention at present.

I have already referred to the
advance action we have taken in the
field of power development whereby
preliminary work for certain projects
that are demonstrably ‘musts’ for the
Fourth Plan has already been com-
menced, We have been able to take
similar steps in certain other flelds
of activity and shall, in the coming
months, no doubt find more room for
such advance action. In the produc-
tion of fertilisers where, as the House
is aware, our performance in the
Third Plan is lagging somewhat be-
hind our intentions, detailed projects
studies have been completed for a
number of additional plants, and we
are on the look out for suitable techni-
cal and financial assistance for these
projects. A major change in the
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Fourth Plan in the field of Nitro-
genous ferlilisers will be that the

programme will be very largely
geared to petroleum feed stocks which
would otherwise be surplus, resulting
in considerable economies in produc-
tion costs of fertilisers.

Advance planning in the fuel sect-
tor is also well in hand, and we have
the advantage in this case of the spe-
cialised studies and projections made
with the assistance of eminent fore-
ig_n experts. The whole basis of plan-
ning of the fuel and power in the
Fourth Plan will be developed more
rationally as a result of these studies.
Hon. Members are aware that the
potential for coal output which is
being developed currently will some-
what exceed the likely demand of
about 80 million tonnes per an-
num by the end of the Third
Plan, so that the problem of coal
supply will be relatively easy
in the earlier years of the next Plan.
Advance approvalg have, how-
ever, been given for further develop-
ment of coking coal mines in the
public sector, especially deep mining
projects which will take a longer
time to go into production. The plan-
ning of oil reflning and distribution
is being carefully coordinated with
that of coal, and recently very care-
ful demand studies have been made
for petroleum products for the Fourth
Plan period. Considerable advance
planning has been completed for the
size, location and timing of the new
reflneries and expansions required in
the Fourth Plan and currently we are
engaged in the delicate and complex
negotiations with several oil com-
panies who have shown interest in
collaborating with the public sector
in expanding and refining capacity.
At the same time, adequate resources
in men, material and funds have been
placed at the disposal of the Oil and
Natural Gas Commission. We are
naturally hopeful that their efforts
will be attended with success and our
planning for the next few years to an
extent will depend on the quantity of
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indigenous crude oil which can be
commerciaily exploited. Linked with
the petroleum programme is not only
Lhe fertiliser production plans I have
mentioned, but also a programme of
production of petro-chemicals which
should produce economically substan-
tial guantities of synthetic products
which will augment raw materials in
short supply.

We have also completed detalled
project reports for the expansion of
all the three steel plants in the pub-
lic sector, and I understand that thr
two main producers in the private
sector are making good progress with
the preparation of their expansion
proposals. We have in fact gone fur-
ther and taken steps to set up addi-
tional blast furnaces at Bhilai and
Durgapur in advance of the Fourth
Plan expansions, in order to relieve
the shortage of pig iron. The House
does not need to be told about the
present stage of the Bokaro project,
on which we are now finally embarked
after a long period of waiting. Ad-
vance planning of steel, however, is

a continuous process and does not

end with Bokaro, Feasibility studies
for certain other sites are now under
preparation or under consideration.

I believe, Sir, that I have said
enough both on the lineaments of the
Fourth Plan and on the advance
action that we are taking even now
to 1efutz any suggestion that this
Government intends either to slow
down industrial progress or to stop
advance action on the projects of the
future. There have also been wvther
aspects of Government's economic
policy of which hon. Members have
made criticisms of varying degree of
severity. The general theme appears
to be that the present Government
has deviated from the policies of our
great departed leader. T shall refer
to this again before I close, It has
been said that excessive tax conces-
slons have been given to the private
sector; that the doors are Theing
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thrown open wide to foreign monoply
capitalism; that in short the indepen-
dence, for the fulfilment of which this
country has been striving for the last
17 years, has been thrown overboard.
Several hon. Members referred to the
continuing imports of foodgrains, to
our present dependence on foreign
assistance for the Plan, to the grow-
ing burden of repayments and to the
continuing foreign exchange difficul-
ties. All these matters have been re-
ferred to, I submit, in a spirit of
throwing doubt on this Government's
ability and willingness to continue to
strive for economic independence, to
build up the potential strength of this
nation and to bring prosperity and
good living to its people. It is not
for me, Sir, to go at any great length
into all these questions; I am sure
that the Prime Minister when he re-
plies to the debate will deal with
them adequately.

17 hrs.

For my part, let me reassure the
House that there is not one ecohamic
or financial policy of this Government
which in the slightest degree departs
from the wider social objectives to
which we are committed, It is patent-
1y obsurd to suggest that I have
thrown the doors wide open to
foreign monopoly capitalists. Those
who suggest this are blind to the role
which foreign capital can play in the
development of under-developed coun-
tries and are still labouring under
some outmoded theories about the
dangers of foreign capital. Not one
policy of Government discriminates
against Indian capital vis-a-vis foreign
capital. The taxation policy is also
so devised as to distribute the burden
progressively; Indeed a graver charge
agalnst our tax system has been that
its progression is such as to act as a
disincentive to savings and Invest-
ments. It is no use tilting against one
policy or the other and to generalise
from it to suggest that this Gowern-
ment is not socialistic or that 1t can-
nrt protect the economic indepen-
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dence of this country, A nation with
a population of nearly one-seventh
of the world cannot now be subju-
gated politically or economically.
Economic independence has to be
achieved by hard effort. It means
development over a wide front—in
agriculture, in consumer industries,
in metallurgical and chemical indus-
tries and in the basic capital goods
industries, And this is what plan-
ning in this country geeks to achieve;
and we are determined to pursue this
programme to the best of our ability.

Before concluding 1 would like to
say a word about this Government
and its predecessor, An hon. Member
oppogite levelled the charge of this
Government being schizophrenic. I
am just wondering whether the hon.
Member was seeing an image of
himself in the mirror and mistook it
for a general characteristic of the
members of this Government. It has
also become a common practice, Sir,
sometimes to damn this Government
offering it feigned praise and to say
that it is no longer committed to the
policies of the previous Government.
Equally the charge is also....

Shri S, M. Banerjee: We only say
that after the death of Nehru this
Government has become topless.

Shri T. T. Krishnamachari: Equaslly
the charge is also levelled against the
Government that it has given the go
by to the policies of the late Prime
Minister. It used to be a practice of
the past to divide the late Prime Min-
ister from his party and while prais-
ing him condemn his colleagues and
his party. But now it has almost be-
come a fashion to say that the late
Prime Minister was entirely different
from the present governmefit and that
the present Government is following a
completely new path of their own. As
in the case of extremes both the
points of view are unreal.

The many of us, Sir. the name of
Jawweharlal Nehru is something sac-
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red. It will not fade even as we fade
away, It does not matter, Mr. Deputy-
Gpeaker, what the age of my associa-
tion with the Congress organisation
is. I admit it has been short. After
all, what js a quarter of a century in
the membership of an  organisation.
I remember that I was a member of
the Congress organisation at a time
when an hon. friend betrayed its poli-
cies and joined people who were
against this Government and sup-
ported their policies. But I would
be failing in my duty if I allow any
Member of the Opposition to get
away with the impression that they
and they alone know Jawaharlal
Nehru. Jawaharlal Nehru was not a
part of the Opposition. Memories
mray be short. Hon. Members must
remember that a vote of no-confidence
was moved last year against the Gov-
ernment of Jawaharlal Nehru.

344

Shri A. P. Jain: By these people.

Shri U. M. Trivedi: By these very
people.

Shei T T Krishnamachari:
Jawaharlal Nehru was not a part of
the Opposition. I proudly say that
we on this side, were u part of him
and he gtill remains a part of us.
Many of us are here only because of
him and we continue to be here after
his death only because there is the
urgent and insistent call of duty.
I am mentioning this not so much
to highlight my own and the
Government's and the Prime Minis-
ter's affinities to our late lamented
leader, but just to tell hon. Members
of this House and to the people that
to us and to me, a8 new entrant of
25 years to the Congress J-w harlal
Nehru was the Congress because
Jawaharlal Nehru had no loyalties
except the Congress all through his
life. However much the Opposition
may try he cannot be separated from
the Congress organisation which he
served, for which he lived, for which
he died, The use of Jawezharlal
Nehru's name cannot strengthen the
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voice of the Opposition in proclaim-
ing their disapproval of the Govern-
ment which he has left behind to
carry on his work. But to most of
us here he wil] still remain our guid-
ing star, The path that he lighted
will still remain our path, the guide
posts that he installed will still re-
main the guide lines of our action.

Mr. Deputy-Speaker: Swami
Rameshwaranand.
Shri Khadilkar (Khed): Mr.

Deputy-Speaker, when @&hri  Sub-
ramaniam replied to the food debate,

he made a statement...... (Interrup-
tion), ol
st oY
AR FEAT A AT
TG |

FaadmT  wafy fars
arfewe a9t wmafc & gaifa

AAAT JUNTN WERY, IF §UN
& v WA g 5ug ¥ & faam d,
o fag & smamr g w%

it worerw fag — Frer (wmETATE)
wTT gerT A gwa & @ femm 8

st TAvemT ;¥ ag A8 "
fr witg ot & 7o femr & ad &
& TR A ¥ 1o e g

Wt it e |

ww Wit wae - fgae, feae

ft TRTTreY - S 9 wiHE 9
¥ far &, S&FT @ @1 A oS R
qa% awA Iofeaa g, & wow ame
TG | 9 W AW A 9, &) g e

Y—dfeq oATEIATH WRE ¥ W W

a—fw gu qfem o ¥ aumtr T
w3, wifs ag geanEl & aEwe
{ "R s qfeew dim awetor s
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wrt @, @ 4 femg wer &
g% Tmwy @ fr S o A v ge
@7, 9Ty qfemw W awetar fea
m T 9fsq AEE Fw oaWr e
wwi afemfag & | 6@ 7 qfew 6
¥ guetar w0 2w w7 fawror fear o
T GTEIT FT 4 TEAT FH 3 | oA
& a% Oy 2w weve 91, niawa qr,
At av% & gfea 91, 9w FEE ¥
gferw dvr & qaeter =& fogam
& g7 o' ofimw % afeems aar s
TH AT 1 @21 & fou oreme a9 51
gufraa #¢ fear | ag  widw o
wt gFe W § | AT TR W aT
“feav, fgas"’ =% | T afomm s
gwr ? g 1 afomw 98 g fr e
A wrrAT T gy | /e A w7 fawrer
7 foar ghar, @t ag wreT T gaT o
SRl & A9 § Wi 93 o= w AT
¥ o#rf  wrew A ®T gwar
a1 WifF @9l 7 gEmEE 1
W & 9 9 s 4 I 39
T oA wigwR § @ o ar | |
Nawais T I FX A ¢
ot T ¥ AT A 2 famr w@ @
et s & ofiew # a0 W A
fosaa £ 7 ¥aw @a BT @ gnr
ar afes wrea FoRre A I H ATy
o aT, O 2 T o e 3 o
@ oi¥r 9 | faem & &0 &
WA GO & WM 91, 3@ X
farwmr wnf o @ T WORTE & W
or | 9% wuat & gag ¥ feafa o
feg 9= sl & gy wrEe w5 A
BT wrf At 99 gy W fosa
= & g w famy

ag st # § s § fwd
Y OfF T AW ) GO AT
=T fra ar 1 af a8 et 7 o €
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2, afy fassar # 917 S *1 SRR
g1 a1 34 @Ay faeaa & arg faq s
sifdt &1 gerEer R far &
Hifaai Y 380 9T FF a7 qFdT o 1 ofy
Ty ¥ A qAfeat 3 {1 g
AT &Y 2w w gFAE gar 8, wfga
g7 8, A WE A gar fr | qwr
7 At aga &, Feae & frrst o o
o weteT §, 7 wfag £

wEAT e wgr a9 ¥ fr oy
at T & wfas garo w18 T Ay
3 | w & 98 qwat § 5w wge
Tt & aw 9T AT WA AN
wN T O AY WYY WEAT A @
g ofe @ & A & wow g
feir & 7@ ® wwar g 1 W G
T WEAT & W € 9% WU gEg
AT &1

[SHrr SoNAvANE in the Chair]

FarmgNsed @Y 10w
Hray oifiz wYag ZarT A7 w1 v
t ot wmrE A ¥ 3 I
% 1| 0% W 7 OF Aga & ot §
wTIH I AW FIAT AEAT § | W
[T FP A & 7 T TR A TR A
T ¢ | WY At So o FoOTAI-
ardy grga aw @ ¥ 1 a7 feay w=9
ey § TERT WO WTE AT &)
HEE FE ¥ 9 AT TGN AT ARTIH
FFT MY Y, I F0E K AR F S A
AT & | ATAETT AT B F G AT
t\ fow frg & oam 3w & wer
fras ' e @ A A 0w & 0&
aAWE & AT H AN A ¥ W
' wrawEar g G & fF oseer
T, F e Ok A &, Ifram AW
B e Ayt &
% 7O A arevawar o TE § f s
WA § s oF A ¥ ) & el
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A wrer ot madm A g
T QA T FAT ATMTE 1 ¥AT
o 75 aImI & fF A7 AW fwd
gr & Wik frg #1Y F1 qiwEd
fexrar 37 awar §, 3a% 9w w9
frg w122 &7 =z wa few & faurgem
&7 frelt A o fodty gE adi &1 g
WRTNTC AR & A WU {7 W Y
oY drard §, ¥ A aor o gEE

TRTA & A IgATE oAz
AT WU A W, FH K 7 LA Y,

fordy oy §, SW wah feed &8 @ §)
o #1 Fur gar g, faalt e &ur
Tgar & | wdf 9T 21wl 9T 25 ot
9T 30 T OF AT & frad & syt
& foadr o & | W< W@ § qTOwY 39
qAg ¢, o W Aol ar § A Wy AR
wra =, & wrowr frar g 0w qeA
& fF frg ware ¥ e B 7 W
e a4 £ o W A ¥ e W
U T & 1 W AT W A 0w
HEAT £ | WY g AT AT W e
¥ T T T AT i T A |y
AT AT H AHATE | TR AT A 7
A ¥ FaT % |y s ) afz &6
& w7 ¥ ) forar ama § oY Feelr s
w7 ¥ q forar amar § 1 wwE & frng
& auy gy ¥ ¥ fogy amar §, Av% oY
et & forar o § 1 9y s
wEE ¥ A ¥ =Ww § o gard
woere # oY frdtward §, ey & i
o s
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wa w§ Fwe wrar e W fgg
AT 9 A AT ¥ WA wwg
W st & e & www o, g &
AW OC AT TWSS § W w4,
gfem & & w a1grr &% | WS e
T W e # e & o frpelt &Y Y
ZwET ¥ fawry ¢ i, g e
g | ZFE W dX Y et wEeT
T gt 1 o m gt w1 o
FIAT QT T W19 gICAA AT & 0T 4T
w74 § 1 gfel & A 9 o agr g
A1 St &3 gy § 9 AR AW qger
% | WX Tt agraar wAT 6 A
I, & T T FEEmaT A ¥ wThw
® AR 9T WY HE9ET & 667 9 9T
" # A gioa o 1 9, ager
Wt T 9, FTgT W W an o gt
®T WET FTAT 47 A TS F AT 9T |IT
AT WAT FI | AT ZHE HT & @
for | gw@ & W AW TE g
oF X W q9A & 41, faw o
oToe aFas aATtaw #7 A ¥ frm g
&raé FfeE & 7 I9 ¥ w9 @
arfoai wTeA wifas ¥1 & | wr ¥ @
WIGHT FTH TEE A0 |

i wW @y wT A fgg s
faer wan femn | & quen W  f W
T ST Oy AT | W fae & ey
W9 g W e 7w | 6w faw d Wk
ared § 1 oF 5T ag & fe W Wi
uEH oF = ¥ g geh = @
faamg A€t T gvar | WA Ay WA
wE a1 GE A der e o
oo faamg fer ofcfeafoat & € s
& W g wTw @1, Wy AR @
ot a@rw fagre wit fem X7

ot few woaw (sild) AR
wifrsEa A ¥ ag a9 #F o7 g ¢
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S TR AR W9 g A a
W@

& qoar e g fF w0 5w e
1 "y fgpl ox @ Ay e, i

AEY FEewTAT 07 ot g S e ?
% AT §E1 HEARTT WIEHT W7 "
e dr difagt & faag @€ qwar &0
e o I 9T W FEA W oA
wét fear | o atg & e fege w1
FATH T qe7 fFAT | wowT FW oAy
ot Y T 1w ferat o geel 8
aars T wfae R faar o qA A
warT At 1 dfew ot 3o X dw o g,
ag & s AT @A g 0 A i
far 3w & Fv @1 T & | gfe & weafe
#F FTHTE TTHT FTF F GFH TF F1E
& gy ® oW A a4, #iE
qeq & W aue @ avar | s
gar<i feamr geei #1 9T g gEw
feagi w1 weme 3 @ £ & ger S
g fr 57 el w1 qamerear & oY aoms
A 91 @ & v Ftg A qarw fo o
T &, ®gT A e 7 ¥ S A9 0F
grt M 2 TR E Ty o) e E
fird ®Y 7t 7Y FF w1 AT w0

wafa Agwg : 9w # W fome
fR®r 4, ®a AT & FL |

st TR - & F1E o /3
5 @I E | 78 A=A Fr e ) weE
R & 9T TEIE | ¥ oW g w1
w2 Tf £ T A TN §, g
FrERT! ST W, WO W9 Al Tl
¥ I gwer § wifE Tar ofq a® A
Sy oW fowr W @ T o
w¥aT § WifE A9 oofl s g adr
grom ® few w1 g9 oiRE W 9T I
&l my o w9 @ T €
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W W W w1 w AED TEr
T WY T %7 e gt A gefa &
oo aF 7@ ger § | AfwT e ag ot
wrar & faqr foar & 0 wiw A
HFIN AFAT W WEEl ¥ A= A wreai
W a9 T3 § 1 ag fea o fadiwen &, 7w
AT o1, s Al £ § fawaar &
a fem ¥ vy T o fadgad @y
w37 e amdy e & | 0w
arg ¥ A7 s w1 i ¥ oww
19 9 ey forame & ave A=l ot §4
ATET FT AT TF T a¥ A AT THHT
UF qT4T § AT OF qEHT | a7 wEEy
wH W F A9 AT w4 § fAg
ool o I8 wd A o gdee @
Iy A foam & s & & fenr A,
IaET g w1 & fog st | R
FIT ®E WY WA gF Faarsem fw
w47 A gay vy § oz faang av
9Fg TA § a1 ST a1 war 7
FH QAT 7t & Fomr €1 amg & sty v
& | FH 71 A @ owr fee ae
¥ Al % ARG | 9q ATH W
Fefear genr g wodt soEt 9T
@A, FF wOA AIE 9 B AT
AR WY WA T @A A X g
aTEa g i w1 werETe o sfaer
agt agm ? T fod wre 7 fams s
e a% qg § & 9 & FgagEE
qo1 WEaT g fe & Y @ o A
& AT SR W BT 9T gre o |
w1 a9 &Y wrarh % wrd, &€ &
2 afegi & fad arady adi ek o
T gw 2 # o avaw ara e g

wfa sg : wEA G B
FEL A w7 o saTe aAr iy, 9w
) W Sy FT qe T afield

S TRy QT EY ane av
&1 g o war w@ g o der o
grrE § o7 3T wigar § fs v o
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T F1 A A9 & TE fagean § aw
& fad 7 g & fr miw & 99 & qad
ma A afravf i w e R
o1T T F d T w A o gfm
# feeY ot Bw J a7 AF frm o wR
o ¥ Wy A g8 aEma g <@
7 gk e sy af A am

A wiem: wa oA A
|qaTE F | & ofF $YT Y FETAT TR
gl

o Tase YR T A AvT A
FgTE T 121 & 2 1R fac 0 oF a9t
e fadsa ®vaT ST a1 |
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T WEaW - S WA |

Shri Koya: Mr, Chairman, Sir, we
of the Muslim Legauge Group are nol
supporting the no-confldence motion.
We think the reasons for this stand
of ours are sound and sre supported
by considerations of propriety and
decency.

The new Ministry led by Shri Lal
Bhadur Shastri came into being only
about three months ago. This is a
Ministry of a new era that hag come
into being after the historic post-
independence epoch led by the late
lamented Prime Minister, Pandit
Jawaharlal Nehru. This new Minis-
try must in all fairness be given some
time and chance to prove itself. They
are appearing before Parliament for
the first time after sssuming power.
They must be given some time to
-settle down, and see their way clear
through the multifarious und tangled
angover of the past. g is  the
reason’ which impels ug not to sup-
port the motion.

But this does not mean that  the
people are on a begd of roses and that
they have nothing to complain about.
On the other hand, there are several
serious questions, external and in-
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ternal ones, that are crying for

a solution as early g possible in the
vital interest of the country.

First, there is the question of cor-
ruption. Corruption has got several
aspects and facts, and the political as-
pect has assumed a very grave and
glaring connotation at present. My
hon. friend, Shri Govinda Menon, who
spoke the other day on behalf of the
Congres; Partv. said that corruption
has not increased; only people's
awarenesg of corroption has increased.
I beg to differ from  him. Really
speaking, everyday we read in
the papers about corruption charges
against officials and Ministers, both
Central and State, and people who
are high-ups in public life. I have
Seen a cartoon in a language daily,
where an officer ig asking peopie who
have come for getting things done,
‘Have you brought some sadachar?”
That is the term people are using for
corruption.

As I said, corruption has got seve-
ra] aspects and facts, the political as-
pect having assumed a very grave
and glaring from at present. There
are charges of corruption made
against people holding very respon-
sible positions in the administration ang
elsewhere in the country. The Gov-
ernment hag not so far, either in the
past or in the present, paid that much
attention as the matter deserves, pro-
bably due to party considerations.
One person in the Government, Shri
Nand ‘he Home Minister, took ' up
‘the matter earnestly and enthusiasti-
cally when he assumed his new office
But befors he made any headway, even
he was snubbed by the ruling party,
and was pronounced by other res-
ponsible people as having a megalo-
mania in this respect. I think thig had
probably dampened the right and
correct enthusiasm he had in putting
down cor-uption. This corruption
has -emoralised society and is gradu-
ally but surely sapping the vitality of
the country. For one thing, the
‘moneys intended for various plans gnd
projects find their way elsewhere
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gnd not to the fulfilment of the pro-

Jects and plans. If this meance is not

controlled in time, it will lead to eco-
nomic disaster.

This corruption has contributed a
great deal towards the food crisis
which is gripping the country at pre-
sent. It is said that inflation due to
development and defence activities
hag caused the spiral in prices, es-
pecially of foodgrains. Any Govern-
ment, particularly one which has
adopted planning as its fundamental
method of work, must have been able
to foresee inflation and its consequen-
ces and its planning must have taken
proper measures to meet guch contin-
gencies. Too much concentration of
attention on heavy industries, parti-
cularly manufacturing capital goods,
hag proved detrimenta] to agriculture
and the industries manufacturing con-
sumer goods. For one thing, this has
produced gearcity of foodgrains and of
consumer goods. The runaway pri-
ces of these articles would surely
affect the present economy of the
country immediately, ang would not
wait for the long term beneflts which
the heavy industries would or would
not bestow on the country. If a man
is dying today for want of penicillin,
it is no use consoling him with the
idea that penicillin in plenty will be
available next year.

I have to state here emphatically
that the evacuees from Burma and
Ceylon are not receiving the same
sttention and consideration as refu-
gees from elsewhere are receiving at
the hands of the Government of India.
The evacueeg from Burma and Ceylon
are Indian nationals and our own peo-
ple. They have been sojourning in the
other countries for generations, and
have contributed to the economic de-
velopment of those countries, while
eking out their livelihood there. As
a remult of their hard work, many
of them had naturally earned some
money, which is their own property.
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But, by the manner in which the na-
tionalisation policies of those Govern-
ments are executed, or by some means
or other, they are deprived of their
hard-earneq money, and sent ou: to
India as penniless and helpless peo-
ple. Hundreds of thousandg of hard-
working labourers are reduced to a
miserable plight. If the Government
of India had taken a firm hand over
this question in time, as demanded by
the interest and honour of our own
country, this matter would not have
reached the present calamitous situ-
ation. Tens of tousands of people,
many of whom were occupying good
positions in their own right, are for-
ced to come away to their mother-
land, and it is sorrowful that even now
prompt steps are not taken to relieve
their distress, Certain enthusiasm
which some authorities showed at the
beginning in caring for these helpless
people is waning away now, and we
do not find the Government of Indis
as much interested as is necesary in
this matter.

Now, 1 have to refer to another
really serious point, which, in spite
of repeated promptings, does not seem
to be receiving the attention of the
Government of India. I refer to the
imbalance and disparity as between
one State and another in the matter of
distributing the beneflts of planning.
Omne flagrant example of this disparity
is that of Kerala. It is well known
that is has got its own special pro-
blems due to geographical topo-
graphical and social conditions.
‘Though it is rich in certain natural
resources such as coconut, pepper,
timber and sources of water, the
planning of the country has not taken
the necessary step of exploiting these
resources to the best advantage of
the State and the country. The people
have to cry hoarse and incessantly for
locating some large industries in
Kerala State. The response of the
Government of India is distressfully
tardy and scanty. Tt is only after
more than twelve years of agitation
that the State has been able to get
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one er two industries like the ol

refinery and the shipbuilding yard.
Out of these few industries the
pytochemical industry has been taken
away after wasting much energy and
money over the prelim:nares. It has
been impressively pointed out by the
technological survey of Kerala that
generating power out of the numerous.
rivers in the State is one of the ready
means of substantially promoting the
economic condition of the State but it
is not at all known what the Govern-
ment of India is doing in this connec-
tion. "In the meantime much useful.
waler is going to the sea unused while
the people are being afflicted with.
various economic ills. While the
Government js engaged in promoting.
education in the country, Kerala be-
cause of its phenomenal advance in
education is suffering acutely from
educated unemployment in addition to
the other forms of unemployment.
The Government of India seems to
have taken the least note of this
specia] feature of Kerala. A word,
Sir. Therefore, even the spread of
education is proving a gisconcerting
handicap on the State of Kerala.

Shrimatl! Renu Chakravartty: Mr.
Chairman, Sir, as I have been walch-
ing this debate develop in the last
three days, one interesting factor has
emerged, It ghows clearly that the
new forces of reaction are aligning
themselves in support of the Shastri
Government. It also shows unfor-
tunately how complacent the ruling
party has become because of the big
vote majority it carries in this House.
They are unable to discern the cracks
that are developing under that edifice.
The edifice which today looks wvery
strong ang invincible may very soon
be engulfed in darkness ang abyss.
This hag happeneq earlier in history,
and history repeats itself. It is small
wonder that the Swatantra Party and
Mr. Anthony who is an anti-communist
who out-gold waters even Goldwater
and the Muslim League are the
supporters in the Opposition of the
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Government. It should make Govern-
ment sit up and think instead of ask-
ing its gupporters to quote as to what
people saig twelve years ago or 1o
indulge in charges that the communists
have extra-territorial loyalties.
Yesterday Shri Nanda said that com-
munists have extra-territorial faith—
not loyalty. I do not know what he
really means. If he means that' we
have faith in the understanding that
the workers of the world must unite
‘against international imperialism for
peace, against capitalist exploitation,
we loudly proclaim it. We want to
assert that we communists believe
that in every country the communists
must work out their line of socialism
according to the experience of the
world communist movement and their
mistakes and their success in the
backgrounq ©f their own history.
Revolutions cannot be exported. In
the dark days when the Chinese
invaded us, at that time, when many
countries in the world did not under-
stand the situation in our country,
facing the organised attack of the
Congress Party, attacks on our offices
and houses and their utilisation of the
Defence of India Rules, facing the
attack of the Chinese Communist
Party on the Indian Party, we stood
by freedom, defence and development
of vur country. This is the old hack-
neyed argument. Even the committee
on un-American activities says the
same thing. Never-the-lesg one third
of the world's population is today
functioning under the Red Flag and
India will be no exception.

In the no-confidence ‘motion we
want to highlight one major thing. It
is the rule of big money which has
been allowed to become so powerful
by this Government, that big money
pressurises it, the Ministerg both at
1he Centrp and at the States are cur-
rupled by it. State power is corroded
by it from within. This source of
corruption is rampant in every sphere
of life and it manifests .itself in &
hundred ways. Our charge is that
the entire direction of Government
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ang its policies ig being dragged in
the way of big business either under
the garb of pragmatism of Shri 5, K.
Patil or the ‘food-not-steel’ policy of
Shri Dandekar and the Swatantra
Party. Today the country is in the
grip of the monopolists, traders,
hoarders, profiteers, blackmarketeers
and the Government is faced with
their might. What does the Govern-
ment do? It appeals to them &and
gives them grace for fifteen days. It
hardly causes a ripple. They go about
their job. It is a slap on the Govern-
ment's face. Grain merchants and
wholesalers have organised strikes. I
am yet to hear if a single one of them
had been arresteq under the Defence
of India Rules for having organised
strikes.

It is reported that a proposal 18
being considered by Government to
bring out black money by reducing
the rate of income-tax from 70 per cent
which is leviable under the law. My
friend Mr. Tyagi is looking at me be-
cause he knows what fale hag met his
offer for bringing out cvaded income-
tax. This supineness of Government
before big money is what bucks up
the Swatantra Party. Are these tri-
vial matters? Are they temporary
difficulties? We say: no. There is
today in our country behind tl:ne
Cabinet a new development which did
not exist during the Nehru regime.
That is the birth of the Syndicate.
When we bring this vole of mo-
confidence against the Cabinet, we
nave to see behind the Cabinet where
a Syndicate functions. It js known
as the syndicate in our country. Shri
S K. Patil, Shri Atulya Ghosh, an
hon., Member of this House, our Min-
ister Shri Sanjiva Reddy—all these
ure mentioned as being powerful
memberg of the Syndicate. They are
the king-makers, Cabinet-makers and
the real policy-makers. This Syndi-
cate—it may be asserted—is closely
associated with big money, Shri Patil,
when he was Food Minister, openly
spoke of being the friend of traders.
As Food Minister he fought doggedly
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so that there would be no socialisation
of foodgraing trade. He pinned his
hope on talking big of buffer-stocks
and building none, and of rushing to
the United States to get aid under
PL 480, whether he was Food Minister
or not. His links with big business
and with big money are well-known.
As a matter of fact, only recently (one
Vessanji Laljiy the gentleman who
accompanied him, and who I believe
sponsored his visit to East Africa, has
been hauled up for gold smuggling.
1 hope it is a coincidence.

Take Shri Atulya Ghosh about
whom my hon. friend Dr. Lohia
spoke yesterday. Only recently, Shri
Ghosh organised a purse for Shri
Kamaraj. It will be seen how some
of the biggest rice and oil dealers
are today holding our people in Cal-
cutta to ransom; those who are adul-
terating oil; these very people have
contributed to this purse. Should
we not have an enquiry into it? Are
these trifling mafters?

A big industrialist Shri Atwal, a
Member of the other House, is a close
friend of Shri Atulya Ghosh, and on
the very day when a case of bribery
by giving a Fiat car by Shri Atwal
to the D.S.P. who was entrusted with
the investigation of the cases against
M/s. Atwal Co. came up in Dell,
this very Shri Atwal was playing host
to journalists on behalf of Shri Ghesh
at his Canning Lane house. These
are not trifling things; they show
where the power behing the Syndi-
cate lies and how power works.

Shri H. N. Mukerjee has already
spoken about Shri Sanjiva Reddy, and
I do not want to repeat it. But I
ask, when we bring people to the
Centre, do we do it because certain
strictures have been given against
such people by the Supreme Court?
Have we gone into their whole past?
What hag been his record as Chiet
Minister? 1 have pothing agaimnst
him personally and I do not know him
at all. But the things that have been
brought to light are things we should
know: his career as Chief Minister, 1n
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giving over the Taj Glass factory to
one of the richest people in Andhra
Pradesh, the Raja of Chellapalli; he
gave it over for a song, this being ins-
trumental in handing over the An-
dhra Republic Forge to the same
Raja of Challapalli, who is a Minister,
for a song. These are things which
show in which way ang in which
direction the Government is moving.
Are these people the torch-bearers
of Nehru's practical socialism about
which Shri Nanda gpoke so much? 1
want to know from the Treasury
Benches.
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It is true that Pandit Jawaharlal
Nehru said—I remember that speech,
and T was present in the House—
that “I cannot give a precise definition
of socialism.” But he has given 2
precise definition of socialism in his
earlier books. But he did not give
it at that time. At least I am sure
he would not say that these people
would have been the torch-bearers of
socialism. One thing is clear. These
people afe the kith and kin of Shri
Dandekar, Shri Masani ang the
Swatantra party, not the Congress
party which we know, In which we
end our families were born. What
about officials? The other day my
friend, Mr. Mathur, spoke about the
direction in which we are going to
change the administrative machinery.
I am not going to mention names of
officials who are in Government, But
we find that prominent ex-officials are
today the backbone of the private in-
dustry. Mr. H. V. R. Ienger draws
Rs. 9,000 from Parry and Company.
He draws Rs. 4000 from Mettur Alu-
minium ag Financial Adviser, because
he cannot graw more than that; other-
wise the company law administration
will come in. I gsk Mr. Dandekar and
friends of the Swatantra Party: Are
the rich getting poorer? Mr N. R.
Pillai has become the Director of one
of the biggest mills—Indian Iron
ang Steel Company, Burnpur. Mr.
C. C. Desai is connected with 20
different firms; I think 20 is the limit
under the company law. In our col-
liery areas where the labour is most
exploited, the Regional Labour Com-
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missioner (Implementationy Roeg and
joing the colliery firms, against whose
owners' depredations we should really
try to save the workers. In De].}u.
there are big business houses with
public relations officers. Has the
Government tried to find out how they
function? How powerful are the
Birlas! If there is a Birla flle, it
moves quickly from top to bottom
and from bottom to top, because they
have their contactg there.

Let us take our own public sector
companies. There is a well known
business firm of Bajoria. Everybody
knows how many cases are pending
against this compeny in Calcutta for
foreign exchange offences. Ome of
the memberg of this Bajoria family is
made a Director of BIC, Kanpur., !
mak the Government: Are we being
asked to hold bur fortitude in a situa-
tlon where prices are sky-rocketing
beyond any logic you can bring for-
ward by statistics of production? In
the whole of India the increase has
been 25 per cent in 11 years. Today
in 15 months, there is 27 per cent in-
crease. In the last gix months, price
of rice has increased Rs, 30 per
100 kilos. Mustard oll is adulterated
and is out of the market. 'The price
of cocoganut oil, ground-nut pil and
everything has increased. From lst
June to 1st August, the index figure
has recordeg a further increase. In
my State, the prices of all the dals
have increased by Rs, 2 to Rs. 6.
What are the ordinary people going
to do? In this situation, on the
basis of the cost of living index in
Bengal, computed by Government it
hay shown that the index hag come
down and as a result of this the jute
workers' wages have been cut by 60
paise by the biggest monopolists—
Indian Jute Mills Association.

About the raids in Bombay, the
raids on the houseg of film stars have
been publicised. Why is it that the
raidg that have taken wplace in the
house of the son of an ex-Minister,
his friends and partners have not
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been published? Many memoranda
have been submitted to the Govern-
ment. I have got a file full of photo-
siat copies of how this gentleman
utilised the hospitality of bogus firms
in London—associates of Killick
Nixon and Sons; Shivrajpur Mines
and all these thingg have been
brought. Foreign exchange is being
robbed and at the same time, not @
single gearch has been made of this
Shivrajpur Mines. The whole story
of Kairon and his gons will be re-
peated if any enquiry is made on &
bigger scale.

Sir, these ars some of the points
which I wanted to' make and these
are the main charges. On the one
hand, when workers want Bonus, you
do not allow big money which is
accumulateq at the top to be sharea
by workers. Shri Vasavada of the
INTUC, shri Dange of the AITUC
and Shri Govinda Reddy of the other
House have given a majority report to
the Government. But the Govern-
ment have amepded this report n
direction in which Shri Dandekar
has given his note of dissent. On
the other hand, the Central Govern-
ment employees want that there
should be arbitration on the question
of the formula for calculating dear-
ness allowance, whereas we in this
House, the Members of the Congress
Psarty, want an increase in the allow-
ance of M.Ps. The basic salary of &
Member of Parliament is Rs. 600
whereas when it comes to the ques-
ticn of the Central Government em-
ployees they are not given even an
arbitration to consider a change of
the formula of D.A.

These are the points, Sir, on which
I want to indict the Government. 1
want to say, it is the power of big
money which is turning them away
from the people. People in Delhi
cannot even have a glass of fresh
water. The water is polluted with
excreta and pollution and we tremble
to drink even a glass of water, That
is the situation. Therefore, I say,
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the Government must renlisg th_.at the T ;@. E-’f T ﬁ oY AreonE
people have no confidence in it. - A ." ferr.
&t germt met (faoete) AT% WYT T 9X wfawm &1 @

aafa wgEg, Wy g 9T QY TTRLT FAA § | ITEA WL F AT
wfawrg semg w@ &, 0% fadndy om ¥ qfeads &7 & forg faw wgmgor
Y §T ¥ 9 oF FAg 7 AT A TR AT WrEAWEAT & 39 H A
oF wEaTq " 7 feee # W gew gy ow tar  Awfar e @ @
¥ T #0999 #} 9K T AN = forerer wafom & #Y arege Y |

Tt av A 6 faavax #1 FdrEgE

FAG HWT | FIFEIOA FA« A AT w%_mwmww
wframm wema s @ fom s W wg A @ T g e A
Y 5T ¥ T FHAWA AT TAT AT T Wm'ﬁmwﬁ g
foaw @ ¥ ag s ofeqa e T

A A b oy wiawam™ w91 6 farae

Tt st Fiw e ag @@ AR . .

. wfaar s #1 fm @ ¥
FAET § a9 99 F A% AT A9 qE
FEAT | TEIA A1 HIAT U TAT AFTIAT Earlwraﬂﬁmmiiéﬁ?
far 3w & er g wem B i— ey oy wifer § |

m'qzramav‘rm%ram am gl AT A F WAt W & v
gor & w1 ol @ W aTgaT § A ag & fr g A & ot
gFT | FAT AT TEAEE W wfamm wena &t =ff g T
Iq  FT wEAN TR FW AT oy o e awdwr 3 §8 AT g
T AT ALY Av P o | =" i FHE ¥ wr W ¥ I faw v
Frerrg & widig & AGAIC TR gAA ¥ forg fort st ®) wand § A
gt o @ & 1 st @ e T ¥ wfireiw & ¥ iy W ofY
FTE qUEL &G AT W@ § | TA A &7 1 gwar ¥ wigww gwy S o
wraT< faaT<i w1 wawg A€ e agTT-

FTefy Fareii & NS wwd A [T W TF A K AT AT § AT
ZwUT § AT 5 FE & FIO SOw amt ft wrelt S & $H1 9% I g
FT 74T ¥ 0% qgT w7 AW Ivka; mEgfwami s w & wat

@ ot o e AT
& ?

degiz A e R E AT WA At o A wAEE T o=

ot gwmdC ot A N gy o wmn & 0 aggien @
¥ qut fir dmsw ¥ afaforr s T fis qgar ot ag gdeaT W AT &
ANNFBAIL, TR N W o ot wfge | fege & 3w
g g | FUrTY Ef oY 59 afet € o

“gEedt g svnfas  srAEqT &Y g1 ¢ fe aoec H § 0w a1 &1 safeai
g ® (0 F & fAg 1 99% §T IART AWET §IAT IR
v saaedT & o qfcadw g wfgm ard wowre it faear w0
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oy roreft : g gl & AT aTEr
Yo femg ?

st T TNy ST T W
A FEFTwR

O oA ¥ ommardi ¥ @A
# Fg wgaT f | wrarsl ® @R
¥ g% o ot ww ¥ Twr @ faard
T & Saa ot waw feafa o w@ aret
t 7 7% & T gk Aw # o wem
2" 4 wfawa & fgmma Hag B § oy
oF FOT wfa af & frama & w3 Ay
awE & ¥ aqAw ¢ 5 s—-10 0%
¥ IFEEIT qg AT | HFORTC &Y
W @ Afr @ fm owwe
JETEA & gEEE W Y R &
g fr ag wwe ot wvit e & w9
# fagwm § W@ 99§ FE AGHC
YT A & &9 H of o A @ "
O A o6 foad 3o 7% o frer
& s ag vy & 5 e www W
g—uem = (K ifewm)

® g & qg AAT ATE B
fir 2w ¥ 2= ifenr B a9 ¥ fon
foar safeat & wawgwar ERlt w7

IO FAY INTEANTHAT FrT dATT W

flo 1 om og § fF o@ @
sgferdl #) ATAVIEET 9 A1 SWT
100 T %97 FTHTT F1 I7 =fwral
97 @Y F 9¥G AT I8 & &7 AT
oW g SUWETHT & FET 0%
el | AT AR B NI & Mg
& w AgT gy ?

@ wfafem @ T §@R
TIHIG [qIaTT K44 H A7 w04y,
FMATA F FEATAA F F STAT, &Y
TAEA T W § I AW HH gl
HIEAT | gAY AU AT w7 NeT TR
ot wfes wawms di wgeEgw §
UAFKT AT FIF & qICNTHEAE]
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TR o ¥ gORT w1 s faeg
qUTY F FTT | TR ST F
qoAT W gROETS WY SE-aTe
) o fafa & v = 9o #Y
¥, I Gg AT A F 99T
g gar fs aoee e oS
&1 ¥ wfas s ¥

IFT TF IR AFT FT A
IEHT 6 ¥ Iuw I0w 7 & v wf
¥ grafas faay o favmr & 3 o
& g & g9 nfge 1 & wrowr ey
ST 9ax waw ¥ feafa womr g
Tgi ¢ g fafaed & gt § ag
fawrr € 1 T W s 2, O AaT
wor &, faard weft we 8, wEwTE
#eft wom § arqEriaw fawTe ® wA,
e § W §o faA agw @
farer 7 o off wET AT | WO g
& 57 waor § WA a2, A
a@ ¥ | ww oforw g § fe
¥ 9T IYGE A A fAeq ¥ A
# derare fem-wfa-fa fredt =it o

e

WTETH & gEm A @@0 A4 A
Tg sgn A § fE e domw #
g ®T WA 24 % W § foeeht F gy
g FT WA 32 Fo WA &, MiwmTATR
# TEET W 40 T WA § W qeE
T FEFAr § I A H WA 60
70 T & @9 F § | WX qg aFN
W ¥ FHTWATZ AT TR @ &Y
ImEAR ST G qg £ fF www
Wi f Awr g, @ &
AW CF-ATY W7 AT | TE WT AR
fe ow wvw # AF 24 ¥ ww faF
STt ST H 60 70 WA §T
FNTH? TERAGA FAT FT AW
&F @ ¥ o St w57 4§ oF
A ¥ gat W & wfy foa dxfea
wraAr 1 faww A€ s oom @ A,
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I TN AT &oav wrigg o faw
e g ¥ T ox & wieaw gem,
ar e § T T W 70 WY
g7 o gfagw gy & drad faw
T FT WA G FT 40 TIX W FY WAV
FLETT F Y WA AT AR
f& Fa& arT & 99§ 69 qA w7
T TFET g S 9T W R

oF qr & agT i ¥gar § Wk
T AEs § N i whar g fe
gaTE 2w F7 qWi § v ww aw foae
W FarY Ffa S aT W gy, I H A
oF 3 Afdl ®1 e F7 wfgww
suf|r & &, 7T gwenr & @ddr
safdfaa & | wror W e gz g f o
=t Age fafa= § &ha w1 eifufae
AT AT 94T, AW FT FAT AEEC
ot T qEET—ETT R T—ET
zfaT Io&T At faar mv & 0 ow\mT
gV & IR T RAEE &1, g
g W A IR

el &1 fr 58 FEEar 7 F-57C
9% FATaTE AT oy | WAT Har &
grat & s A sty faemer
# ot w1 fawmr A€ & 1 59 wEw
% qrw awg oY &+ gafaq ag
zrfaeT #1 &G q9H ST 9T H A
o A% T HEEAT FT GAIH TEL AT,
s A &1 & Ffu W v Sy
& FT4 FTAT A |

fRw-itfa & awew & &0 Fgw
7 & fiF Wi & gaTt eita gaTT HaT,
A FAEATH AE, FT AiFgA UH
T HERIE sffe a1 | o A
¥ & wa gk gmafgerd a1 gEl
s HeET Ae &, IaT safer I
g wg &, faem fs o
sfrer wfus & | wawm R 3w
% feafs 78 At 1 7k & fe 5 g7
T aifeE # uEwsS wiEew
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¢ afs zard semmsl w1 wsm
Iz & qumer T & | W qF WA
et wilewmaT w1 # g s@ A
w1 ST e A aw 3 @ fr g
BT FT R 1 B F 47 wAT A
w1 wrn few o ¥ g 3 ™
a1t sy g e v Wi

wanrt § & & i wrawws gaAT
¥ owTEaT g 1 TN AW A wwr
A ¥ g, e & ow
fFar —3w & a7 e owa
aiRl, WWr 9% a1 wEr AgY oar
ar & ¥t W aw aRdar #
frarf dff @t t—vut ¥
RERY AT AT E ) g dav
qora,  feRfmar A% wR-gR
s 2T A g TogAmET §AA
fedt & =Y oF gu & 1 W FEEIT
¥ qrq FE I9qEw gfawd T £,
famml 38 T9gT a7 FT FE AA

NEEEDEE

e e it

I A & g=T o A8
vzt §, A fe DA mrEaor ¥ @Y
W1 T JwEOr qr W AR AW R
¥ q-fag | o a® @ &, 9t s
& areawr & gwy foewa § o %
T fomr  (Rfadw foadie),
1 & ar | AT & YA @Y Wt



2369 No-Confidence

[® swmaqiT o]
#frr agt 71 2 U &, A% afess
# i ¥ v ammEer e w;
oifrer ot sufea w1 whor M@ 97
9 Ug AT TEA WhT AW 9T a1
9 wwg WY e afafafaat gar
FEeEEE AET W1 99 48 TErT
W ¥ AT At F 397 awa
av ®T wrr g 1 faeelt ¥ Imar o
nfofafeai == «wr & @ at #§
FEIT & Terax fawm & gaa) fod
& gnft | W A W g S
a1 fomdt 5 @ wve & =il
w1 agi ¥ ger forar oy ?

W&l 9% WWNEE F T g,
& ¥ £oT &Y FEAT ATFI—a gray
T &, W AT A W FE—fF W
AT =TS F1 TAI FTF § @
oA Ifa® FT 07 I FAT & wEE
& I #1 gurw forgr 9, @Y A9 &
WETHTT @& §AI g1 TG | FTHIC
¥ ot B BR ferdiie §—ardr -
w, FET erer faw e W W 9w
A, FORIT &7 A1 & W= #y
qEN "ATR #¢ % WX fre 3 fF 9w
A 3w A fear oo W oW fem g

WEE S TR & gy § &
FCHTT ¥ qg W A g 5o
weTER #1 wrA— s S
Fre—-fFat &1 3@ FT AW gEr
¢ fawel #7 gferw v & whee A1 fod
¥ @ {1 ampefes faem 5, St
QH o ¥ X Tww wwT A Wy §
ag frie ¥ @t &1 forr wmefal
2 g o &, 99 ¥ dRg R &)
Haeq WY §, I9E oF dgw wrmaifer
¥ YmTE ¥ ™ oEwI A
¥ faers s sdad & 27
fox fefamar sinflza &l W
T FH F oamar T g7
W 8T ¥ o foredreTe st

g

ad 9

SEPTEMBER 17, 1864

in Council of 2

Ministers
A wdaw 2, ¥ B2 arf € FC DB
qw 7 At AR I ST § oseAw
udwd fafred & samae St F1 779
gfeafem ar1 o Y 7% FF mTRAT
I ¥ Afenfaa &1 o7 ¥1 1 63 zar
faar mar ? uF O "I WeEmET
ATy FT WAt ¢ Wl gEO AR
T8 IR ¥ FfEt w1 qrar amedr
g1 @ far a7 w==r 1 fee a0
AT KT AT ¢ ZATC AT WY TAH
qEFA TEY &Nl o

o Hifgar #¥ 39 a0 & "
ayafy sy & gu & #zaT wgar
g fr g & surmd-frama 71
WERF AW X gfeT @ I
|rY FzaaE w=AW T WK RwE
AMeggt i F |, A &
e qT g fawd s o o &,
% & I o ey v F AT 9T 7T
fesd @ g wfeq ag = o
T & faarddl & A8 9 g 39
& fag~t & fauda o1 @ &1 97 W
TTCE W=y &9 a1 T6 SFC A AT
T8 9IF & gvdr f | wuar I w7
AT aTwm A ag Y e Aw A
AT S gy Y &, q@P ¥ I 1 gwwr
2 s araT frmr o g o' wrae ST
w1 fargeama ¥ farsmar and o

o7 § ® Tffg qarA WA,
ArE, ¥ wfaeiza & avaw 7 Y wex
FEACTEATE | TET gAIRITF wG
sqfaama wrares fragu o, e & =2
uF g aafie @ S AT o
T FAT g F Frowr Freer A€ ®w
F W HETE F1 §P TR AT
fegr gar ar | Ter-EA-dE & T
¥ g5 #g foar o f& 9w 1 gepfa
W E ¥ IH BT WONT T™T AT |
= g ¥ RN -FRE-AE
iy S oY afei w1 fadt wvETART
F WTHTC 9T &Y I WO v guT a7
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ANTHE & ®eaew ¥ N @ a@ W
I wrvare fagrar 1 & Fgm Tgan
g fs melt & 97 wfieize & w2
gT a@ &1 9ff I W aeew ¥
fret ®r fFelt s F wreETE A
fear, g7 fow 7y 74 @ & wo Afa
w1 famfor #% sz 3 wfaeiicy ¥ Wi
& F e At ® wraw ¥ 39 W
froig & forr ot & v aw @
awETd I T E, A I 61 94T 39
g ¥ gAWE A gfv @ dm
FEFET ¥ I gEeEi & §EEe
@ g, W fag qR frdw e ¥

I FT ST WTHET FCAT TET §

e |

Shri Muthu Gounder (Tiruppattur):
Mr. Chairman, Sir, I rise to support
the no-confldence mbtion. We know
well that this no-confidence rmotion
will fail. However, it is a fuct, and
it cannot be refuted, that great
confidence that the people, the
masses, of India who were having in
the Congress Party has begun to
diminish gradually day by _day.
That fact cannot be refuted. It is
natural that the masses of this coun-
try were having great confidence in
the Congress Party which was res-
ponsible for achieving the freedom for
our country. But now after 17 years,
we are seelng that the confidence that
the masses are having in the Congress
Party is gradually going down, After
seventeen years of independence, the
masses were expecting from the Gov-
ernment a good Government and an
efficient administration, ang in fact,
everything good. They were paying
taxes without murmuring. They were
working hard. They were trying and
giving what all they can give to make
the Five Year Plans a success. In
spite of their hard work, after seven-
teen years, they find that their star-
dard of living has not improved con-
siderably. Therefore, they are dis-
appointed. They have lost hope in
the Congress Party which is now
ruling this country,
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However, we shall admit angq we
cannot deny that there has been some
progress. There has been gome pro-
gress, as detailed by the hon, Minis=
ter of Finance, There has been pro-
gress in the industrial sector, in heavy
industries, medium industries, small-
scale industries, farming, health, edu-
cation and other sectors. So, we
cannot say that there is no improve-
ment at all. But the improvement is
not in direet proportion to the huge
amounts that we have spent on our
Five Year Plans and to the huge
loans that we have got from foreign
countries.

Very often, we hear from the Trea-
sury Benches that our country is ex-
porting finished goods worth several
crores of rupees. And the Treasury
Benches are claiming that India which
was all along a coun which was
importing finished from other
European countries and other moder-
nised counfries is in a posifion now
to export some finisheq goods, engi-
neering goods and also gome consu-
mer goods. I have to admit that that
is true, But while we are in a
position to export some commodities,
we cannot jump to the conclusion
that we are able to provide all those
commbdities to all of our people. For
instance, we are exporting cycles,
But we cannot come to the conclu-
sion that we are able to provide every-
one who needs a cycle with a cycle.

Nowadays, we are also able to see
that we are exporting our textile
goods, that is, cloth. But in the rural
areas there are people, I can say,
about 20 crores of people in our
country, who are gtill not properly
clothed. Therefore, we cannot boast
that we are exporting cloth.

We are also exporting shoes and
finished leather goods to some coun-
tries. T can show you and to those
hon, Members who might be pleased
to come and see my constituency,
that there are thousands of people,
and thousands of labourers in my
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part of the country, whose feet have
not go far come in contact with any
chappals or shoes so-called, This is
the condition of our people. So, we
cannot take pride in the fact or cre-
dit for the fact that we are now in
a position to export. No goubt, we
are exporting some flnished goods,
some engineering goods and other
things, and by doing g0, we get some
foreign exchange. By getting foreign
exchange, we again develop vur in-
dustries. But the income that we are
getting on account of these indus-
tries is going into the hands of only a
few. Thig is not something which
we are saying from the Opposition
Bencheg only, but even the Mahala-
nobis Committee which has gone into
the distribution of income and wealth
recently has submitteq a report in
which it has been very clearly stated
that about 20 per cent of bur popu-
lation is having about 70 per cent of
the income of our country. So, there
are still about 50 per cent of the
people in bur country who have rot
seen or enjoyed whatever comforts
and conveniences could be given by

modern  science and modern
techniques. So, we cannot claim,
and especially the ruling party

cannot clalm that on account of the
Five Year Plans they have improv-
ed the working conditions or the
llving conditions of the poor people in
our country. It is true that there
has been improvement in the national
wealth, but that has gone into the
hands of a few. At this time, Gov-
ernment are not in a position and are
not competent enough to distribute
this increased wealth or income on a
uniform basis among the landless,
agriculturists and the poor people.
But they now come forward and say
or proclaim that their obJective is
democratic socialism. We wonder
whether the ruling party knows any-
thing about either democracy or about
socialism.

But in practice they do not follow
democracy or socialism. That being so,
we do not know how they are going
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to combine both these things, The

elementary requisite in a democracy
is to give some régard to the Oppo-
sition partiBs and also to have patien-
ce to see that the Opposition parties
grow on sound and healthy lines.
They ghould have at least that patien-
ce or tolerance. But we see in our
country that the ruling party is using
and misusing all the available laws
and legal provisions to curb all Oppo-
sition parties.

There are the Defence of India
Rules. They are meant for the de-
fence of India. But in practice, we
have found that perhaps these rules
are not to defend India but to defend
the ruling party from the Opposition
parties.

Shri Nambiar
Well said.

(Tiruchirapalli):

SEri Muthu Gounder: This new
interpretation is substantiated by the
fact that whenever they require to
deal with Opposition parties, they
invoke these rules and gend them be-
hind bars. Even in Madrag State,
the ruling party, the Congress, failed
to stand against us on the political
platform by opposing us and our
ideclogies in the democratic way.
They were npot able to give reasons
on the platform. But they have
found a way out by amending the
Constitution with a view to hit this
very party, the Dravida Munnetira
Kazhagam. We were clever enough.
But thjs Iz the way they are dealing
with the Opposition. Still they say
they are democraticc. How can de-
mocracy function if Opposition par-
ties are curbed and annihilated, when
they are not given proper encourage-
ment at least to grow on some healthy
lines? So they do not have the right
to speak about democracy.

Then socialism. It is a wonder that
Congress people speak about socialism.
With Birlas on the left side, Tatas on
the right side, with pattagars, jagir-
dars and wvery many big landlords
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and business magnates and bus and
press proprietors on all sides support-
ing them, the Congress taking their
money for elections, for verything,
still to talk of socialism is not only
a sin but an insult to the very word
‘socialism’. Tt is an insult to Marx,
Engels and anyone who is a real
socialist or social reformer,

On account of these policies, they
are losing the confidence of the
public. In Madras State, 1 can say
on evidence that the DMK is gaining
ground slowly but certainly, There
were bye-elections in our State. Only
on two occasions, dig the Congress
and the DMK have a direct fight. In
those two bye-elections, we won.
Not only that. Before 1084, the DMK
were not having control over any
municipalities; now we have DMK
chairmen in 12 municipalities. We
are controlling the Madras Municipal
Corporation, in spite of a very severe
fight put up by the ruling party, by
utilising the Government forces; Gov-
emment money, Tata-Birla money.
In the 1957 elections to the Assembly,
we won only 15 geats. Now we are
50 strong in the Asnem‘bly SIW]!
we are growing. People are losing
confidence in the Congress party.
Instead of-foing something to provide
at least some food and shelter to the
downtrodden public, the downtrodden
masses, the Government is gearing up
its machinery at its Aisposal and doing
its best to introduce and impose Hindi
as the official language. In this House,
the late Prime Minister gave an as-
surance. . .

Mr. Chairman: He should conclude
now.

Shri Muthu Gounder: I think T am
entitled to as much time as other
Members. ] am supporting this motion
whereas though the Swatantra Group
was opposing it, they were given 30
minutes, [ am entitleq to 30 monutes
or more.

Mr. Chairman: There Is no time
left now. He may take two minutes
more.
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Shri Rajaram (Krishnagiri): He is
the only speaker from our Group.
It it is not possible to  give time

today, he may continue tomorrow.

8hri Muthu Gounder; The Gov-
ernment wantg to impose Hindi, The
late Prime Minister's assurance to
this House was that Hindi would be
made the official language only if a
request to that effect comeg from the
non-Hindi people. We {id not make
any request to make Hindi the official
language. The Govt, instead of attend-
ing to very many other urgent things,
like providing food and shelter, wants
to impose Hindj, directly or indirect-
ly, using Government money, the ex-
chequer’s money and its influence.
We have also gent memoranda to
Government. We have already re-
quested Government on the floor of
the House not to proceed with this.
‘We have stated that thig is not proper
to declare Hindi as the sole official
language of this country. On this
issue, we are courting arrest. Hund-
redg of our young men and women
are in jail for opposing this Hindi im-
position. We are prepareq to sacri-
fice anything, even our lives. We will
not accept Hindi as the sole official
language. Life is not worth fiving for
us if we are made second-rate citl-
zens. That will be the position for us
if we accept Hindi as the gole official
language. We are prepared for any
sacrifice {n consequence of the stand
of ours.

As far as foreign poliey of this
Government is concerned, I have to
day one or two words, and after that
I shall finish my speech. There are
a lot of Indlans especially South
Indians in Burma. They are put to a
1ot of difficulties, no doubt on account
of the national policy which the Gov-
ernment of Burma is pursuing, nation-
alising certain aspects of trade like
shops and so on. Our people, es-
pecially the Madrasis and the Andhras
and others are gent out of Burma
without a pie in their hands. We are
receiving thousands of people loaded
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like cargo from every ship. They had
made a lot of assets which they had
left in Burma now, and under inter-
national obligations, T think our Gov-
ernment can press through our em-
bassies for getting at least some fair
compensation for the assets they have
left. But I find that the Government
is meeting only the very little of the
demands.

In Ceylon there was a discussion
last week. Our hon.  Minister of
Foreign Affairs was there in Ceylon
and he discussed, many matters with
Shrimati Bandaranaike. The burning
question wherein nearly eight lakhs
of people in Ceylon of Indian origin
are involved, since they are called
Stateless gubjects, wag only touched
at the conference, according to the
news we have received, whereas the
subject of mutual exchange of cultu-
ral delegitions formed an Important
part of the discussions. That is now
a burning question; in Ceylon, elght
lakhs of people are considered as
Stateless persons. This Government
is not very much interesteq in getting
them ecittzenship rights in Ceylon, I
the Government had taken keen
interest, ‘they should have been by
this time become pucca citizens of
Ceylon because there was a pact slgn-
ed between Shri Jawaharlal Nehru
and Shri Kotelewala which was not
fully executed or implemented, and
because it wag not fully implemented
—that is the reason why—eight lakhs
of people in the Indian ocean region
remain as Stateslesg persons. Final-
ly,....

Mr. Chairman: The hon. Member
has taken more than 15 minutes. 1
have to call another Member now.
He must finish.

Shri Mutha Gounder: Only one
more point I would make and that
is about our Salem steel plant. We
have been speaking here and outside
also for many years about the Salem
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steel plant. We were told that after
getting lignite from Neiveli, the
Salem stee] plant would be started in
the Third Plan. Even on the floor of
the House, Mr, C. Subramaniam, who
was in charge of Heavy Industry then,
gave the assurance on more than one
occasion that the Salem steel plant
is a feasible thing ang it will be
started in the Third Plan itself. So,
I plead with the Government to im-
plement thizy assurance given on the
floor of the House and set up the
Salem steel plant in the Third Plan
itself.

st wvryt ;. awmfy wEm, &%
@ fas qo s & o & @ s
WRZ FET FFAT AAT AZ FIE TR TEY
¢ o wfavare sema 9T 9 awg faer
& 39 ¥ enfas gd www 7 feam o
fad water qor w4 &1 /YT fear rd,
ag & fad g & Wy e AW d
gt a% Fars qur F1 # q1 g, 4fF
ISy gty & gy why
& 3 oY qr W Y At ag W ardrer
74t & o ga Y o wvw firenr ar 3w &
watfas qur zvew 7 feor oy

¥ uF uF fame # aiw, ©: a9 *g
Y @O FT AT | TEAT AT AT WG #Y
arda & ug et wET fi et aOET
A ¥ oF @ I AR AN s
¢ fr @ wE 4 e}, g T
arg fam &Y qoere @ sw fAY W
7w % faere wfaveaw g A
oI =Ty | A wE ¥ fr oo oA
migrd TR FEHamaw ¥
oo e fe foam weerae, fomet
Tzt o7 foe o9 ww @ww Aw #
1 @ § =T 3y iy dfsq sAEE™
e ¥ @ 7 ¥, Wy 97 9T AW
w1y wite dfew fF F waeq a & @i |
T 39 & |G FeAT T A4Y &, v o
A 3w T AA A€ ¥
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o ara % wo & fewa § o
ot s fF agrear idt Wi g ¥
wx fir dfed srTETATR AT FT AT
erwfas geq & T gt | o oy
4fem STATETAT ATE FT AT R
ag WE 4 FAT TO HY § W AEF Wiy
off wEiT §T ¥ 9T 8 W ¥o ¥ ¥
i o wmrlr & Wi ofew ST
Weam fegmm d T A @ &
w& W | ¥ W #Y wafEr Wh Wi
AmA L T Iy
YT FEF G 3 F TJq @O0 HwiEr
ot wmar §1 & ot sgm froqEew
B Y wT waa% w5 gl F@
ATy sifeT ¥ ¥ oA w1
T AT wT AL AT qArer ot § 1w
ot 3 wonrg wgy e ofed samgTaTT A9E
¥ Al ey F A€ v A Wy ¥
A aw TwnRE  fager 1 g
g dfemor #r fazdr 4 A gfs
g v & gw fad o T Smar
B w7 w wg A § 9 9% g 7%
g1 wwar g WIS T8 A O e
7 2 ferw o frem gew W
war wat frare & fodr e Wy @
Afier ey oft & WA ETTE & A
i ¥T wEy ¥ @ ¥ W
& fs a1 Y fager ot T TEA & fs
v & % vt § form & fie swm welt
R TE WY A AfE e ot w1 o
7 &4, a1 fRT Fa Heft W aE T
wAr frewdt @ fis o 3w &) sar £
wTEHT € qT w AET FAT gwAT

Fa0 A & W19 &7 AT TF WA
wenr fir ¥8T omar & fr F@my A
awEwr g WA T F IR
o femgwaT TR ar Y U & wew
fegeam &1 wrzat s 9t | F Am=AT
-iga g 6 w@ 17 AW & iy v
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¥ o fygeam & Sum # A7
AT | FAT WTSH 4T qOAT T W
@l § mar) W qR ame ¥
g JUNT A AT AR

Tga § & & g g e oww A wn
T B owEy § R oww w7 I
T & o Aq f wrardt o @y
21 Y & onfir o &Y wraTr & g
gt & e v & 5 owmardt &
qarfas g A a8 & www
£ f wror s w7 W A A @
TERW OB A R W E | W oA
asfrsymaa ssTaraa § |
W {9 % 3w &7 & few o A
[T 7 FC g, @ra Aifa der v
o derETT ww OER

W Tz & et & At § 5o
wET WEAT § | gy & fF oo
&, 3w AT g F1w § ST S AT
@ I wT arvE g e ow oAk
WYE-THT WL T FAT T FA 11wt
g w1y & fom wwer 3 @ ¥ fomid e
Mg d g A A 4 § W
oF =7 wifgar & 9% 3w amq s
g & o s g7 F10 # T A 4,
o' f5T w7a § i 3o & oo qmaady
g1 9= 2 Y Iy W ¥ A
7€t &, AT o gw A w1 frowTe
T &Y T W & A wA & o gy
g1

ox ag ¥ o ud e A &
art ¥ | gzt o7 st Fe Ho FoHTATY
ah &1 aEy A9 ¥ G @iy & Fa
50 AFTT TF T ey ¥ A wagqae,
AT aF A AT ¥ BT & w0
T AT GEEr a8 F A i avere
F T\T W FTATAT &Y WS GAT T
f fam wat argw & foda o 37
TS A7 XTEAT w7 Ay AT i fravar
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foz wr wr, Wiy s de &
gz fam adr

THY 9% UF W A WIOsr
fagmm ¥ ww e

ot aga TR s (JEER)
wwfe o, W9 S 1 AT AT A o

Mr. Chairman: He'is the last spea-
ker. Hon, Members will listen with
patience.

ot T quw g ; HEH R OTE
FEMAT AT § At sATY ¥ A

oY wnrt : & 0w & am %y W<
AT FFT | EW q%T W & W<
WA agT § ) TEEI FX A &
fog 7= ot ¥ s afafamt Y
g wfew age o IEE @ETEIC
afrat gy &, f5 = o & wo
T FHTC T & vyATy ¥ fw g
afafadt & T

ur & foemae & @y a@ =
&) g SETEIR W o ¥
w T %1 9% faar | faemae agi aw
w5 i & fr iy sum geT 7 wal
Ty F1 qw § W o forer mn

gl FqEE Y ;9 OFET @
o aEag T AT T WERT T AT
@ ke g § e sty A
WATE &7 walT, g9, ¥ WY OF Few
& e w0 Tw & o feew g
g | o fgmr @3 93 AR OET &
fo % wrw fean g, ow fger #fame
* T AR odEEEt & 9 Ay ¥
fat & wrer faar ST A AL 9w F IW
FIF 7 T Areer fgemn ¥ & arfean-
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& vt & I Wt B famr wg
forft aftem & oY 9T @3 &

TF A W w7 & s g
o W g g fow o g
BT 7T qrga fee ot 8 ST oW
v &1 FfEw & wow waeew
wrgat § fr gdt 4 ardr 1 ot el
¥ wagh ¥ aw@l W AT A
wafet w1 wfaedel 7 feamr Wi
wow fog difer & fs 79X few
TFET H HFETH ATAT AC | S A
W To wifgnr ¥ @ 9 = Wy
ar & ™ oo ¥ fain aas wv
wxreEt ¥ wew fear wmEm
ax A S s At fear o

& ofam o & 25 $0%F W I WG
T @ W F FEL A I I § WK
@ A W aew & 9w fams
9 WA AT F A F G anaT § dw
& WL AT AT B A AH A
weEi F ' § gt @ g

17.28 hrs,
The Lok Sabha then adjourned till

Eleven of the Clock on Friday,
September, 18, 1964/Bhadra 2T,
1886 (Saka).



